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LOK - SABHA

Thursday, 28th $uly, 1955

The Lok Sabha met at Eleven of the Clock
[MR. SPBAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
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Sardar Hukam Singh: On 15th
April, while replying to the debate on the
Demands for Grants, the Minister had
stated that the export of this would not be
banned unless the indigenous manufacture
of alkaloids was also interferred within
India. Was that condition satisfied before
this ban was relaxed ?

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishnamachari): All statements
made by Ministers are subject to other
conditions being equal. Apparently, in
this case other conditions were not equal.

Salt Mines, Mandi

. *165. Shri Barman: Will the Minis-
ter of Production be galuwd to tefer
to the answer given to Starred Question
No. 401 on the 2nd March, 1955 and state:

(a) whether the driling operations for
the purpose of ascertaning the extent
gﬁ rock salt reserves in Mandi arca has
comp 5
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(b) il so, the estimate of the
reserve; T

c) what prozess of explojtation is
il'lte(ndcd for theppurpot: and at what cost?

The Deputy Minister of Production
(Shri s.ﬁsh(gudn
the last week of June 1955.

(b) On the basis of the core drilling
operations carried out during 1952-53 and
1953-54 the reserves arc estimated to last
for obout 10 years at the rate of production
of 66,000 tons of purc sait annually. The
Gueological Survey of Indiaarenow engaged
in the calculation of the total reserves
on the basis of the further drilling under-
taken during 1954-{5 but they have indi-
cated that & much larger quantity of salt
may be available for working over a longer
period.

(¢) The process recommended for
adoption is the wet mining process by the
brinc chamber method. The total cost
of the scheme has been estimated at Rs. 1
crore.

Shri Barman: Is it a fact that the
adoption of this brine chamber method
will affect adversely the solution of out
unemployment problem? If so, to what
extent ?

Shri Satish Chandra: In an under-
developed area like Himachal Pradesh
where this mining will be done there_is
liketihood of substantial employment being
provided to the local people.

Shri Barman: Is i1t a fact that India
is now largely surplus in salt, and if that
be s0, cannot this only reserve of rock that
in Mandi be reserved for future exploi-
tation ?

Shri Satish Chandra It is true that
India has become a litt:¢ surpius in sea
salt during the last one or two years. At
the same time, certain quantities of rock
salt are being imported from Pakistan and
there is a great demand, in Northern India
especially, for rock salt, deposits of which
have been found at Mandi.

Shri 8. C. Samanta: May I know
when the drilling operations began, and
whether the sum that was allotted in
1952-53 has been spent?

ShriSatish Chandra: Drilling ope-
rations were carried on in 1952-53 and
1953-54, and necessary data have been
coilected. There arc sufficient deposits
for exploitation of rock salt in the Mandi
area. Further drilling eperations are being
carried on at present to see whether addi-
tional deposits are available.

ot gvow : ¥R A @ p
fir yow fag SRl wgt et wwf?

28 JULY 1085

): (a) Yes, dusing

Oral Answers 3078

deftwr wx: xin F o fe
TREXATC § 979 §, WwE TgH FTH g
grm o

Export Promotion Covach

Mi;i:t“. S?ﬂ A. K anll:ni 1:1"\!.‘ the
er of Commerce and Iadu
be pleased to state: -

(a) whether Government have taken
any decision regurding the &l‘zpﬂlll to-
constitute Export Promotion ncils for
commodities like pepper, cashewnuts, etc,

(b) if so, whether they have been
constituted and for which products; and

(¢) the names of the members of
these councils and

the places where their
offices are located ?

The Minister of Commerce (Shri
Karmarkar): (a) and “(lloaa_.dYu- S];r. It
is proposed to sct up an Fxport
Promotion Council for Cashewnuts Pa?n:l

(c) Does not arise.

Shri Punnoose: May I know the
reason for the delay in setting up this:
Council wher the necessary legislation
was undertaken long ago?

Shri Rarmarkar : I do not know of
any legislation that is necessary for the
setting up of this Council.

Shri Punnoose : The decision was
taken much early. Why is this delay in
setting up the Council ?

Shri Karmarkar : Becausc vanous
interests had to be consulted. As my hon.
friend well knows, the growers, importers,

rs and exporters of cashew kernels

d to be consulted ; we have taken our own

time to make a decision with regard to our

representatives,. But the hon. Member

will doubtless, be comforted to know that
it is coming quite early.

Shri N. Sreckantan Nair: In view of
the d:ﬁc:lﬁ of getting raw nuts from South
Africa, Government also consider
the question of inclusion of the develo
ment of internal cultivation among ,ﬁ;
functions of the Council

Shri Karmarkar : That is a very
good subject, if it is included within the
purview of the functions,

Shri Punnocose : May I know that
what interests are ng to be represented.
on this Ceuncil, whether the growers are:
given represeniion and if so, what
percentaze of representation?



3079 Oral Answers

Shri Karmarkar : I think we might
wait ti]] the announcement of the personnel
of the Council, It is yet too ecarly to say.
I would advice my friend to wait till the

announcement is made.

Shri Punnoose : What is the percen-
tage of representation. ... ... oa

Mr. Speaker : The Council is not yet
announced.

Shri Punnoose : 1 am sorry [ have not
been understood. 1 wanted to know
whether proper representation Wwas going
to be given to the growers.

The Minister of Commerce and
Industry and Iron and Steel ShriT.
T. Krishnamachari) : Yes, the idea 18
that growers will have representation.

Shri A. M. Thomas : The Spices
Inquiry Committee had recommended that
apart from the constitution of export pro-
motion councils, export promotion agen-
cies should be set up in places like New
York. May I enquirc whether Govern-
ment have any such idea, and if so when
such agencies are likcly to be formed ?

- Shri T. T. Krishnamachari : These
matters are all being discussed with the
appropriatc governments. I am notin a
position to say that a decision has been
reached on these matters yet.

Machine Tools

*167. Shri Punnoose: Will the Minis-
ter of Commerce and Industry be pleased
to state:

(a) whether 1t is a fact that Govern-
ment have conducted a survey of the
fequirements of machine-tools in  the
“gountry;

fb)if so, whether the survey has
been completed;;

() the findings thercof; and

(d) the action Government propose
to take thercon?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a Ycs,
Sir.

(b) The survey is going on and is

[ l;;uctcd to be completed at an early

(¢) and (d). Do not arise.

Shri Punnoose: It is reported that
certain forcign manufacturers are collabo-
rating with Indian manufacturers in the
;rnducnon of certain machine tools. May

know ar what stage this stands ?

Shri Kanungo: Th i i
0: € survey is goin
on with the establishments that are gsingg
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the machine tools as to the probable
demand for the same. The question of
man jtacturc is a separate one,

Shri Punnoose: It is reported that
the Birlas have entered into an agreement
with the Soviet Union to start a machine
tool factory, Could 1 be enlightened
on that?

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishnamachari): Government
have no information.

Shri Tulsidas: May I know whether
the Central Advisory Council of Industries
have granted licences for the manufacture
of machine tools? If so, how many
licences have been given?

Shri T. T. Krishnamachari
I require notice.

Shri Tulsidas: May I know whether
Government  have  accepted  the report
of Moessrs. Joss De Scaife, M.I. Mech
and M.I. Prod, machine tool experts, in
this respect. and may 1 also know what
are the chief recommendations of these
three experts with regard to the lines on
which the machine tool industry should
be developed ?

Shri T. T. Krishnamachari: The
experts whom the hon. Member mentioned
made a report in regard to the existing stage
of machine tools. 1t was partly because
of the report of these experts that we have
undertaken a survey, and the decision of
Government can only be made after the
results of the survev are known.

Foreign Trade

*168. Shri Nanadas: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the Tuti-
corin-Ceylon Current Lxporters and Im-
porters Chamber have  represented to
Government the difficulties in the way of
carrying on their normal trade;

(b) if so, the difficulties enumer
by them; and

(c) the steps Government - propose
to take for removing these difficultics ?

The Minister of Commerce (Shri
Karmarkar): (a) to (¢). The Tuticorin-
Ceylon Current Exporters and Impeorters’
Chamber have recently sent a few represen-
tations dealing with their difficulties in
the export of onions and chillies, and these
have all been considered and either been
or arc being replied to. 1 do not know
which particular represemiation the hon,
Member has in mind. If he will plcase
furnish the necessary particulars, I shall
look into 1t.
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’Cey?:ﬂm:hitw:fnctthmnd:;
, n exporters represented to the Depul
Controller in the month of Apédumthe
, difficulties in exporting onions, es
rice, pulses and oil-cakes, and if so, whl;
action Government has taken to tide
over their difficulties?

The Minister of Commerce (Shri
Karmarkar): I think [ shall ask for
iﬁfomation and shall supply it to the

ouse,

Shri Nanadas: May I know whether
it is a fact that our exporters are not able
to pet reascnable prices and also good
demand because of the delay in giving
quotas and licences?

Shri Karmarkar: With regard to
commodities like onions and chillies, my
hon. friend will appreciate that internal
requircments have to be consulted and it
takes a small time lag, not a big time lag,
and that cannot be avoided.

Shri Nanadas: May I know the
surplus we have got in those four articles,
available in the country ?

Shri Karmarkar: I can give our
policy for the half-year January to June
1955. The total quota of chillies was
about 7,150 tons and of onions 58,000 tons.
Since the export was at a slow pace, we
have extended the period upto the end of
September 1955.

Mr. Speaker: Next Question,
Shri Kamath: May I suggest Ques-

tions Nos. 178 and 202 be also taken up
with this Question No. 169?

Mr. Speaker: Question  178——Shr{
Krishnacharga Ioshl is’ not here. Ques-
tion 202 is by Shri D. C. Sharma. If it is
convenient for the hon Prime Minister
to answer these, ] have no objection.

The Parliamentary Secretary to
the Minister of External Affairs (Shri
Sld:hth&lil(h.n)s We shall answer them
together.

Mr. Speaker: Questions Nos. 169 and
202 will be taken up together.

Ceylonese Citizenship Act

*169. Shri D. C. Sharma: Will the
Ime Minister be pleased to refer to
the reply given to starred question No.
1990 on the 6th April, 1955 and state:
(n) whether there has since been any
correspondence between the Governments

and Indis with regard to the
ﬁncntofthc(lcyloneu(lnmﬂnp

' lf 80, the nature thereof?

The Parliamentary to
the Minister of External Affairs iShr!
Sadath Ali Khan): (a) No, Sir.

28 JULY 1855
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Indians in Ceylon
3202, Shri D, C. Sharma: Will the
Minister be pleased to refer
to the reply gven to unstarred question

No 355 on 215t March, 1955 ana
state:

(a) whether any decision has sinée
been arrived at between the Governments
of India and Ceylon with regard to the
Statcless persons in Ceylon; and

(b) if so, the nature of the decision
arrived at?

The Parliamentary Secretary to
the Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). No, Sir.
The two Governments agreed to consider
this matter after the completion of regis-
tration as Ceylon citizens and as Indian
citizens within the contemplated period of
two years,

Shri D. C. Sharma: May I know if
the provisions of the Ceylon Citizenship
Act have been studied and it has been
found out how they affect the Indians
settled there in spirit as well as in practice ?

Shri Sadath Ali Khan: The whole
issue was carefully examined and then it
was felt that we were not directly involved
in this amending Act, to which the hon.
Member has referred.

Shri D. C. Sharma: Is it a fact that
on account of this legislation the Indians
there are being debarred from rczmerinx
themselves as voters and also as citizens ?

Shri Sadath All Khan: We have no
information.

Shri D. C. Sharma: Is it fact that a
Tamil M.P. has resigned, in a scnse, his
scat in the Ceylonese Parliament, to regis-
ter his protest against this?

The Prime Minister and Minister of
External Affairs (Shri Jawabarlal
Nehru): The position in regard to people
of Indian descent in lon is, according
to our views, very unsatisfactory. The hon.
Member was referring to a particular
enactment and my colleague said that
that particular enactment did not directly
concern us; indirectly it does concern us of
course, But the broad question of Indim
descent there of course remains anél it is
causing us much oconcern.

Shrl Kamath: Is the Prime Minister

in a "mtion to state how many persons

descent have so far applied for

lonen c:tucmh:p, how many have

been .ﬁf as citizens and how many
Suteleu?

Shri ]nm.lnﬂa.l Nehru: I cannot
obviouu]r produce fiqures suddenly
here. think those ﬁ;umluvebeenﬁva
in answer to a previous question. I may



Shri Kamath: Did th re?:én Go-
vernment that they be ted before the
Indisn Government held talks with the
‘Ceylon Government? Mr, Aziz is their
President,

Shri Sinhasan Singh: May I know
whether the Colombo powers, of which
India and Ceylon are two members, tried
to evolve methods of common citizenship
between their countries inte- se ?

Shri Jawaharlal Nehru: It has nothing
to do with this or like disputes.

dfea o go forrd . W FHT
& s # a8 ag Wit & fF dee §
fefiaafos & o 9w o =
Y § ITH ATt F Y ardE qFE
¥ ST ¥ IEEr gEAT qTeAT 2
I F AR AT fawew 9 ¥ A
frert 8, R €@ awg ST TTET
AT wT & oy § 7

ot srempeeTer Ags ot g, oEr
feremad &Y &

Sardar A. S. Saigal: Is it a fact that
the Act is direc ed agains' persors of
Igii[l!n origin. who have failed to obtain
civilian Ceylon citizenship?

Shri Sadath Ali Khan: Itscems so—
againe' persons of Indian origin  who
have failed to obtain Ceylon civizenship
by registration under the Indian and
Pakis:ani Residence Citizenship Act of
Ceylon. If they come through the back-
door by marrying Ceylon citizens. they
will probably come under this Act.

Shri Borlv-t: Is it a fact that abour
50,000 people are sent out of Ceylon ille-
gally by the Ceylon Government ?
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Shri Jawaharlal Nehru: I do not
understand the hon. Meniber's ‘‘sent
out illegally”. I do not know whom
he refers to. There are various types of
people there. Some sent out are those
who may be called illegal entrants in Ceylon.
The number has become relatively little
now. The Ceylon Government has
every right to send out ns who have
illegally entered Ceylon. Whether a
person has jllegally entered or not is &
question of fact. suppose the hon.
Member was referring to others.

Shri Bogawat: By “illegally” I mean
*‘without giving a hearing or without
doing any justice”™. I it a fact that about
50,000 people have been sent out illegally ?

Shri Jawaharlal Nehru: 1 still do
not understand the hon. Member.

Mr. Speaker: I do not think it needs
an answer. Next question.

i fawre dwr e

*39o. WMo WETETR : T FreT
ot g Ta # FO w07 e

(%) smifas ofaeer s
g fawr Fa dvr FY F gfe-
¥ 791w fogE @ Aot & wigs
vk amrfos faww & fog s fagy
w1 g frar mar § ;WK
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qerfasrfaal 1§ fasiy fke feg
w@wg ?

Qe Igwe (st gae ge fg) ¢
(%) WX (w). smqefas afcEr
wYc iy faeare {41 & wrpwAT Wt
waYoT STHYer ®HTH %7 aryfgs fawr
! wREfmwaid oo
frw faw arfter ot & wfor g W
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o wewrlt : w7 g ITA A

Shri N. B. Chowdhury: May I know
whether in the budgets for the community
rojects and NES blocks any amount
13 specially allocated for the welfare of the
Harijans and such other backward classes ?

Shri S. N. Mishra: As I had already
submitted, this programme is meanr for
the devclopment of the entire rural com-
munity in the area without any discrimina-
tion wharsoever. So, no such allocation
is made for any particular class,

The Minister of Planning and
Irrigation and Power (Shri Nanda):
In any alloca.ions that are made and the
programmes that are being worked out
special care is taken that expenditure is

rectéd towards these arcas and groups
which need it most and where develop-
ment has been delayed.

Shri B. S. Murthy: May I know
whether any attempt is being made in
order to remove the chens in the com-
munity project and NES areas and, if se,
what are they?

Cheri is a place where Harijans are
m'reslted and several hundreds of them

| be there in the community project
areas, May I know whether any special
care is being taken to remove them?

. Shri S N. Mishra: I could not follow
“it.
Shri B 8 Murthy: Somctime back

the Prime Minister was placed to state
that to have a cheri is an ugly sight in
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India. In view of that, have any steps
been taken to remove the scgregated arca
known as cheris where HarMans alonc are
being inhabited ?

Shri S. V. Ramaswamy: It is a
a Harijan basti.

Shri 8. N. Mishra: So far as these
scgregations are concerned, I have sub-
mitted that this programme is for the
development of the entire rural community
and if such areas as the hon. Member
had said exist, they will receive particular
attention,

Atomic Energy

*171. Shri S. N. Das: Will the Prime
Minister be pleased to state;

(a) whether India and Egypt have
agreed to exchange information on atomic
energy; and

(b) if so, whether any specific steps *
have been taken in this direction?

The Prime Minister and Minister of
External Affairs (Shri Jawaharla)
Nehru): (2) and (b), No formal agreement
has been reached between India and Egypt
to exchange atomic energy information,
India has however agreed to assist Egypt
gencrally in the field of atomic energy by
making aveilable training facilities parti-
cularly in nuclear science, clectronics
instrumentation and geological survey.

Shri S. N. Dast May I know whether
any persons from Egypt have come over
to India for such training?

Shri Jawaharlal Nehru: I do not °
think so; I know they have not come

yet,

Shri Kamath: Has the Egyptian
Government set up an atomic rescarch
department or &tomic energy commission
as we have done?

Shri Jawaharlal Nehru: I do not
know.

Shri N.u::uknm anﬂmMay we
know whe! Egypt or any other coun-
try had sought to purchase monazite
from this country and whether Govern-
ment intends to sell to any of them?

Shri Jawabarial Nehru: Not Egypt.
But some countries have sought to pur-
chase_morazite from us. I do not think .
that Egypt is at present in a position to |
utilise it with advantage, :
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Shri R. S. Diwan: May I know if
this will be a Government institution
and if it is a Government institution
whether it will be supervised by the pro-
duction Ministry or any other Ministry?

. Shri K. C. Reddy: It will be an
institutlon under the Khadi and Village
Industrics Botrd but the overall super-
:li.;aon will be tha; of the Production Minis-

Shri Dabhi: May we have some
idea of the research. work done at there

centres and the non-recurring expendi-
ture ?

Shri Satish Chandra: The estimated
non-recurring expenditure is about Rs,
4-34 lakhs and recurring expenditure will
be about 4.38 lakhs. About the mature cf
i‘tﬁt:o:ﬁ, I cl:Jn on|yruy thlth it will deal
tools lncrm ems of researc relld!f ‘o
ment of new techniques which can be
applicd make units of village industries
more efficient and economic.
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Shri Chattopadhyaya: May 1
know whether, when this research insti-
tute is instituted, the co-operation of the

master craftsmen  will be souglt
the carrying out of the research?

. Shri Satish Chandra: The co-opers-
tion of all those who can make a
contribution and whose assisiance will
bs useful will certainly beinvied by
the Khadi and Village Indus:ries Borrd.
Il;:m this institution will be run mainly by
that

Tobacco Imports

*174. Shri C. R. Chowdary: Will
the Minister of Commerce and Indus-
try be  pleased to  state whether
s'cps @re being taken or are proposed to
be taken to minimise the import of tobacco ?

The Minister of Commerce (Shri
Karmarkar): Steps are being taken to
produce high quality tobacco in Irdia
and to improve methods of curing. With
the improvement in quality of Irdian
tobacco, imports are expected to be re-
duced.

Shri C. R. Chowdary: May I know
the countries from which tobacco is allowed
to be imported for the purpose of making
cigarettes and its value?

Shri Karmarkar: [ have got figures
for cigarettes and pipes the quantity
imported from U.K. in 1;5415 is 10,000
Ibs. worth Rs. 150,000. From the others,
it was 2,000 lbs. worth Rs. 10,000. The
?u-lntity imported from U.K. in 1954-55
or cigarcttes was 121,000 lbs. and its
value was 1,38,89,000. The figures for
the United States of America are 9,000
lbs. and Rs. 44,000. For the rest the
figures are 1,000 Ibs. and Rs. 16,000.

Shri C. R. Chowdary: May I know
if it is a fact that we are surplus in this
commodity and if so why these imports
are being allowed for making cigarettes ?

Shri Karmarkar: We do believe in
producing high class cigarettes and so far
the time being we find it necessary to
import certain types of tobacco for this

purpose.

Shri Nanadas: May I know the steps
taken by the Government to develop
Jafns variety of tobacco in our country
and the results?

Shri Karmarkar: Th Irdian Central
Tobacco Committee and its research
stations are trying' to ensure that India
attains  self-suffi in this respect
For instance, the Wrapper and Tababeo
Research Station in Dinhats has evolved
some strains of leaves which compare
favourably with n impsrted leaves
but their bamlh requires further
Fhprovement. that we are makxing
progress. :
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Flood Control Schemes
*17§. Shri Ibrahim: Will the Minw-
ter of tion and Power be pleased

to state.the names of the States that have
so far asked for loans for the execution of
ficod control schemes ?

The Depug Minister of Irrigation
and Power ( Hathi) : During 1954~
s5, loans for financi g Protection
tg\ren to Assam, Bihar, {’ndahm and
Kashmir, Punpjab, Uttar
West Bengal. In so far as loan assistance
during 1955-56 18 concerned, it was
decided at the third meeting of the Central
Control Board held on the 28th
March 1955, that the States concerned
showd, send their over-sll programme
of work before September, 1955. Such
pogrammes have been reccived so far
from Orissa and Uttar Pradesh only.

Shri S. N. Das: Since the Central
Government has taken up these flood
contrgl measures, may I know the number
of schemes in different States that have
been completed, and to what extent they
l&lo'ga ?praved successful in  preventing

Shri Hathi: So far as the various
schemes in different States are concerned,
it will not be possible to give the exact
number. What the Central Government
has done is to give Central assistance to
the various States for financing their
schemes. They have to send their pro-
gramme. But so far as Assam, West
Bengal and U.P. are concerned, they have
special schemes for protection from floods.

n such schemes the work, so far as this
year's target is concerned, has been com-
pleted. But it is not possible for me to

ive the number of the schemes in various
tates,

Shri N. B. Chowdhury: May I know
what steps Government have taken to
see that losses do not take place due to the
wotk being left half done without sufficient
rafeguards before the rainy season?

Shri Hathi: So far as the Government
is concerned, they take all precautions
that the works are not completed and not
left half done. That 1s the main precau-
tion which we take before fixing up the
targets. It may be that the full protec-
tion work may not be complered within
onec scason. But whatever target is fixed, -

we are trying to reach that target.

Shrimati Renu Chakravartty: May
I know if the West Bengal Government
has not asked for any loan or any help in
any form for flood control measures in
North Bengal for hamessing the Tista?

Shri Hathi: They have not dome so-
for the yoar 1955-56, but for the
.l”ﬁﬁhﬂmwfaam Re,
50
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The Minister of l’llllll% and
1 iy i that the Bengal propramme

may that the programme
has been made and provision has been
made also for the current year.

- Pandit D. N. Tiwary: May I know
whether the money allotted to the Bihar-
Govmmmhn;eenexpendodln full
portion is still to be ex-
pended in full or whether some portion is.
still to be expended for 1954-557

Shri Hathi: I think they have spent
Rs. 35 lakhs,

Tungabhadra Project

of ‘Irrigation m.'
Power be pleased to state:

the acreage of land brought un
gre::.)kripﬁon under the Tungabhadra.
oject;

(b) the mileage of canals cunaruct-
ed so far; and

(c) the total number of aistrioutaries
which comprise this canal system ?

The Deputy Minister ot Irrigaton.
and Power (Shri Hathi): (a) ry,6co»

Acres.
(b) 231 miles.
(c) 204 distributaries.

Shri Sivamurthi Swama: ‘I'hough
the project work has been completed two
years ago, whai are the reasons that such
a small acreage of lands is irrigaier!?

Shri Hathi: For varivus rcusune there:
has been delay in the utilisaidon of the
water, In the first place, las1 year the
water was releas~d in J-lv; by thar time it
had alrcady raincd aud perhaps the cultd-
vators were not prady 1o receive the v gter, .
The second reason was that the land 1 nder
irrigation was not realy; it had o be
levelled before carrying the tribu aries.
and that required some labour, m: ney,
etc. The thurd rcason was that pecple:
in that srea were not used to irogution.
they were used to dry culiivation wrly..
Efforis are being made by the State Go-
vernment to educare the peopie in this
respect and to give them loans for levelh-
ing and bunding the land.

Shri- Sivamurthi Swami: May I
know whether any scheme has been for--

.mulsted by the State Government and'

sent to the Centre for help for develop--
ment of this arca?

Shei Hathi: They have asked for
loans for this purposc.

Shri. Sivamurthi Swaml :
R know whether it has been sanctioned ?*
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Shri Hathi: The loans for both Mysore
snd Hyderabad have been sanctioned.

Shrl T. Subrahmanyam: Is it a
fact that the Government of Mysore have
requesredd the Central Government to
make avallsble to them & crore of rupees
to be distributed as loans to the agricul-
turists for development work?

Shri Hathi: I think » loan of Rs. 54
lakhs has been sanctioned for Hyders-
bad Siate bur the figure is subject to
verification.

Petrol

*177. Shrl P. C. .Bose: Will the
Minister of Works, Housing and Supply
be pleased to state:

(a) whether it is a fact that the
pricc of perrol has been raised from May,
1955 ; and

(b) if so, the reasons therefor?

The Minister of Commerce (Shri
Karmarkar): (a) N Sir.

(o) D s not arise.

In regard to (&) T should add thar in

fact from 20-6-55 pe-rol prices have been
red icd.

~ Shri P. C, Bose: I hai ‘> pay more
in h- beginning f May. Will th~ hon,
Minist:r pl'asc mgake s m> enqiris?

Shrl Karmarkar: My hon, friend
shvild rgke mrea'er care befre rmaking
payment a1d should pay s ric ly acc r'ing
to he raes ~ha are proseribed.

Shri Natesan: Mav I k>w on

wha basis th: c:iling orice  «f petrol
18 fix~d in this cvinry?
Shri Karmarkar: The acchiving

pracedure is whg: is known as tie vlued
s ck accounting sys em. If my friend
ssks any questions on that I will have to
ssk fir notice,

Steel

*179. Shri Bibhuti Mishra: Will
the Minister of Commeree and Industry
be pleased to state he cs.imaed (vial re-
qQuirements of stecl in 1955°7

The Deputy Minister of Commercs

and Industry (Shrli Kanungo): About
2.5 million tuns. ’

ot ff fir : FORIC WO A
¥ IR ¥ v Al fe W W
R X fwwr sty ?

fifer = ¢ | s o fewlt
W@ TR W Tge ¥ AR A )
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Sardar Hukam Singh: In asscssing-
these requirements, may I know whether-
the full demands of Defence, Railways,
develypment schemes and housing schemes
for D.P’s have been allowed nr whether -
there has been any cur in those demands.

The Minister of Commerce and’
Ind and Iron and Steel (Shri
T.T. Krishnamachari): Th- Jcmands
hav rvenall wed ortheexen hw sopplits.
were available.

&3 "itfey arw - e gy wi
gL & wraT § IEw fggEm A dAc
s & o3 feadr d ot @Y
TN W &4 % g W AT AT
fe gardr foreeht seca & v &w
o & QU s @t 7

§t WA ol At Pt
@ @ § Wi I garr frad &
aai & W €7 dr7 dfign ®
¥a7 § AT g vETy g § Wy
X wmEr yETw geir &y T gE
AR AT g |
Village Industries

*180. Shri Gadilingana
will ' Malser of
plearei 10 siAle:

(a) whether it is a fact that a scheme
known @s the Intensive Area Scheme
has been taken up in about fifteen centres
to improve the village industries;

(b) the number of centres opened in
Andhra  Stare under this Scheme; and

(c) the criteria for selection of these
centres ?

Minister of Production.
4*1'!‘. m’ Chandwa): (8) Yes, Sir.

Gowd:
roduction be
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(b) One.

(c) Availability of construative workers
.and willingness on the part of the people
to work the scheme 8re the' main criteria
for selecting & centre.

Shri Gadilingana Gowd: May I
know if there is any possibility of extend-
-ing the scheme to one or two more arcas
in Andhra if workers are available?

Shri Satish Chandra: The Khadi
‘Board will consider the possibility of
opening more centies if workers are
available,

Shrl Gadilingana Gowd : May 1
know if a State Board for Village In-
dustries has been formed in Andhra State
if so, may I know where itis located
:and who are its personnel ?

Mr, Speaker : He wants to know
whether there is any State Bosrd for this
furposc and, if so, where it is located.
‘I think the Minister said that the matter
is under the Khadi Board.

The Minister of Production (Shri
K. C. Reddy) : Yes, Sir, under the
Khadi and Village Industrics Board.

ot gw oUW : ar Tl q O
Wwirem e dmcaw g g?
off weitw wow ¢ 3 dET @ o
@ forr &% ¢y gl ok e g2
Ro Y@ AW * fvd o1 @ § Afew
ay A B A s ¢ F oA e
foer orrg) < @y S |
oft g% T : FT GATH F HE @raw
amqr g 7
WTWTX wTET

*pe. ot Ty fog - T W™
o gy T W FO w6

() " ag aw E e g ft &
‘oz w1’ & wAw Amfor W
AT A TR ; W

(@) afx g, a1 I7% dwar ferft

§?
&ifre wid wh R w0 wfer
(oft wrew it wt) - (%) o= (@).
we W el T e ot figear
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T & T & W ETC a0 A
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Shri Raghunath Singh: How much
:are we importing ?

Shrl Kanungo: About 70,000 tons
oft weer TUw W7 OTE AT W
‘qar R oY wfew oY o€ § @
R vy & werar frwr f§ qEA
sy off % Ievrer fiar &, amft qormar WX

w T ¢ QT T IqET fear i
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Shri Punnoose: Have Government
reccived any proposal from the Madras

G)vernment to o any second fact
in Malabar? pen any i

Shri Kanungo: No.

Minorities in Pakistan

*184. Shri Radha Raman: Will the
Prime Minister be pleased to state:

(a) wheher it is a fact that the
Central Ministers for Minority Affairs
of India and Pakistan undertook a joint
tour of selected areas in the Eastern
Zone of Pakistan; and

(b) if so, jwhat were their observations
recommendations ?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b) Mr.
Ghyasuddin Pathan, Pakistan Minister for
Minority Affairs and Shri Anil K. Chanda,
deputising for our Minister for Minority

airs, undertook a joint tour of certain
arcas of East Pakistan, West Bengal and
Tripura in April 1955. These periodical
tours are undertaken by the Ministers for
Minority Affairs in accordance with the
Prime Ministers’ Agreement of April 1950
to acquaint themselves with the conditions
prevailing in the Eastern Zone and to help
restore confidence among the minorities.
No joint report is submitted by the Minis-
ters.

The Minister for Minority Affairs has,
however, communicated Shri Chanda's

rsonal impressions of the tour to the
R:inilter for Minority Affairs in Pakistan
who has since intimated that the Govern-
ment of Pakistan are taking effective sieps
to redress the grievances of the minorities
in East Pakistan, .

Shri Radha Raman: May I know
whether these tours which are periodically
undertaken have produced substantial res-
ults so far as the exodus of people from
East Pakistan to India is concerned?

Shrl Sadath Ali Kham: Yes, Sir.
As a mutter of fact the monthly exodus of
Hindus from East Bengal which was to the
tune of 24,983 and 30,181 in February and
March, 1955 respectively came down to
:g;??s and 20,647 respectively in April

May, 1955.
Shri Meghnad Saha: May I know

if it is not a fact that one of the several
hiniaurs,nurenhofthcwunm
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expressed the opinion that as long as Pakis-
tan remains an Islamic State it would be
impossible for the minorities toremain there
and if thatis a fact, what steps are being
taken as a long-term measure by the Indian
ernment to meet this emergency ? And,
may [ also knowifitis nota fact that nearly
gooo refugees are coming ecvery week to
station and about 2000 re
to Tripura because they find it impossible to
stay in East Pakistan ?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru)t The hon. Member's question
is something much more than a question.
So far as the last part is concerned, that is,
whether aconsidefable number of migrants
or refugees are coming, that is a fact,
Whether it is Scaldah station or elsewhere,
it is a fact, Itis & very painful fact. My
colleague just gave some figures which show
some diminution but not too much, in the
rate of the people coming over. The rea-
sons for this are partly known ; most of them
are known, The major reason is that they
come because conditions there, by and large,
are not suitable for them to remain there,
What these conditions are we can discuss.

As for what the hon. Member said
about *“Islamic State,’” we personally—
it is a personal opinion entirely—do not
think the use of these words carry us this
way or that way. It is the real conditions
that count, If the conditions were good,
that would not matter so much, If the con-
ditions are bad, that becomes one of the
factors also which affect the people.

Shri Meghnad Saha: May I know if
it is not a fact that Mz, Fazlul Hug. the
leader of the biggest Muslim group reitera-
ted the other day that Pakistan is going to be
an Islamic State and in an Islamic Statc any
minority has to be in the status of a j'mmy
which 1s protected; they have no civic
rights at al ?

Shri Jawaharlal Nehru: Did Mr.
Fazlul Huq say that part too, or is that an
inference drawn by the hon. Member ?
To say that Pakistan is an Islamic State isan
oratorical exuberance of Mr. Fazlul Huq
or anybody else. But, the other inference
that the hon, Member drew, probably from
ancient Islamic history,—~I do not think has
any relevance today.

Shri Gidwani: May I know whether
an have been taken by the authorities
in Pakistan to remove the grievances of the
minority community with regard to diseri-
minatory treatment given to them in matters
of - and business, which is now
the cause for exodus?

Shri Jawsharial Nehrw: Probably,
0.
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Titanium

*185. Shri Matthen: Will the
Prime Minister be pleased to state:

(a) whether Government are aware
titanium metal has become a key
material for the manufacture of acroplancs ;.

(b) how far the scheme of Government
to come to an undemstanding with the
National Lead of the U.S.A. for the erection
of a factory in Travancore-Cochin State
has progressed; and

(c) what has been the result of the
negotiations to take over the British firm
Messrs. Hopkin and Williams Ltd.,
in Travancore-Cochin, who are processing.
the raw materials of Ilmenite, Monazite,
Rutile, etc.?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

(b) Thereisno proposal from the Nation—
al Lead Company to set up a factory in
Travancore-Cochin State.

(c) The decision to nationalise the
minecral sands industry has been taken..
The initial negotiations with the private:
firms are being handled by the Travancore--
Cochin State Government.

Shri Matthen: May I know whether
the hon. Prime Minister is aware that
our ilmenite, which we have got
in very large quantities—almost unlimit-
ed quantities and from which titanium is
manufactured, is the cheapest in the world
and with the largest titanium content.

Shri Jawaharlal Nehru: I could not
follow the question.

Mr. Speaker: Hc wants to know:
whether the Prime Minister is aware that
some kind of ore from which this metal is.
manufactured and which is available in
India is the cheapest variety.

Shri Jawaharlal Nehru: I have not
quite grasped the question. Anyhow, I
am not awareof it. I do not know aboutir.

Shri Matthen: Is the Prime Minister
aware that both U.S.A. and U.K. have
started working their plants for the manu-
facture of titanium out of the ilmenite
we have supplied to them at these cheap
rates.

Shri Jawsharlal Nehru: No, Sir.
1 have no information about this precisely,

Shri Meghnad Saha: May I know
in view of the fact that titanium has become
lmeulofputcwmmd ric value and India

titanium deposits to a v
m:ﬂbethu nnyrl::urchhub:gn er_
taken in the National Chemical Laboratory
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or any other laboratory for the extrattion
of titanium out of these sources 24 is being
done by a well-known procéss in the United
States of America and elsewhere ? 1
also want to know whether if any scientific
laboratory needs any plant for extraction
of titanium, that will be'encouraged by the
Government ?

Shri Jawaharlal NeMii: If I am to
answer these specific questions adequately,
I should have full "information on the
subject. The value of titanium
is verv well known and that work is being
done, but [ cannot tell the hon. Member
‘preciscly what type of work is being done.

Shrl N. Sreckantan Nair: May [
know whether the proyision of Rs. 2
crores in this year’s budget to purchase a
-skeleton plant been utilised, and whether the
plant has come and been set up?

Shri Jawaharlal Nehru: [ do not
know.

Mr. Speaker: They are general ques-
tions, No specific information is being
.asked. Next question.

Tea

*187. Pandit D. N. Tiwary: Willthe
Minister of Commerce and Industry
be plcased to state:

(a) the effect of the fall in price of tea
on Indian producers;

(b) the steps taken by Government to
arrest the fall in prices; and N

(c) whether Indian and  Ceylonese
merchants have taken any joint action in the
matter ?

The Minister of Commerce (Shri
‘Karmarkar):(a) The fall in tea prices re-
sulted in lower profits for the Indian pro-
ducers. It might be added that the market
is now reasonably steady.

(b) No Special action on the part of
Government was considered necessary. The
export duty on tea was reduced in accor-
.dance with Government’s declared policy.

(¢) Government have no information.

Pandit D, N. Ti :  May I know
-whether it is a fact that lowering of the
rices of tea in England by the Joseph
yons Group companies in May, 1955, was
the manipulation to get chcaper qualities
of Indian tea, or was due to some other rea-
son, and if so, what are those reasons ?

The Minister of Commerce and
Industry and Iron and Steel (Shri

"T. Krishnamachari): This fact the
hon. Member perhaps knows : that the
rice of tea was very high and it was rising.
7 suppose the country which consumes
2ca had to take adequate precautions to
bring down the price of tes.
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Pandit D. N. Tiwary: What wer
the prices in May, 195{, and why did they
come down? May I know whether it was
2 manipulation to get cheaper tea or it was
due to sume ‘other causes ?

Shri T.T. Krishnamachari: The
man who pays knows where  the shoe
ninches, and therefore, he likes prices to
come down and perheps some action was
taken by the concerned Government and
by the concerned interests to bring down the
price of tea,

Shri K. P. Tripathi: MaK I know if
it is not a fact that it was after this pitching -
of the Joseph Lyons Group Companies
that the tea interests of England combined
to bring down the price to teach Ceylon a
lesson, and if it is a fact which is known to
the hon. Minister?

Shri Karmarkar: I think you should

address that guestion tv the Ceylon Parlia-
ment.

Shri Kamath : May [ know whether
it is a fact that most of the superior quality
and high-class blends of teda arc being
exported, and they are not available for
home consumption because of the export
policy ?

Shri T. T. Krishnamachari: I
should like to have notice,

Community Projects and N.E.S. Blocks

188. Shri Hem Raj: Will the Minis-
ter of Planning be pleased to lay a statement
on the Table of the House showing:

(a) the number of Community Projects
and National Extension Service Blocks to
be opened during 1955-56, state-wise; and

(b) the amount proposed to be spent on
cach kind of such blocks?

The Deputy Minister of Plannin
(Shri 8. N. M";hn): (a) A statement |‘|
laid on the Table of the House. (Ses
Appendix I, annexure No. 45).

(b) Rs. 7 lakhs and 15 lakhs for each
Nauional Extension Service Block and
Community Development Block,
respectively,

oft 3% vw : |7 § a awer §
fe g a1a aTe WK g7g AT WL
7§ 0w gr s qr wd fsr
wra, TS wHATeay o fraar as
grm YT arcafes w17 9T fwaar as
g ?

off quoqwo i ;Y@ F AL F
e st gEa A mf & o
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Shri Heda: Are thereany States which

have expressed their inability to open so
many N.E.S. Blocks and Community
Project centres because of the paucity of
village level workers, and if so, what are

the names of those States and what is the
shortage of the workers?

Shri 8. N. Mishra : These allotments
ofthe blocks to the States are made havin
regard to the progress made, extent o
people’s responsc and the extent of per-
sonnel available. So, we always make these
allognents on the basis of the availability
of the technical personnel; gnd wherever
these shortages have been felt,they axe now
being sought to be remowved.

Dambarco Fall

*190. Shri Biren Dutt: Will the
Minister of Irrigation and Power be
pleased to state:

(8) whethsr any investigation has been
carried out regarding the Dambaroo Fall
in Tripure; and

(b) if so, the results thereof ?

The Deputy Minister of lr?athn
and Power (Shri Hathi): (a) No, Sir.

(b) Does not arise.

Shri Biren Dutt: May I know

vgut?her it is proposed to start the investiga-
tion

Shri Hathi: At present, it is not possi-
ble to carry on the investigations on the
spot because of the rains, ’
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Shri Biren Dutt: May I know whethe.
there is any report already submitted by

some other investigation committee in the
carly days?

Shrl Hathlt There isa preliminary

report prepared by the former Tripura
State in 1948.

Steel Plant

*191. Shri 8. V. Ramaswamy: Will
the Minister of Iron and Steel be pleased
to state;

(8) whether th: Government of Madras
have submitted any proposal for the setting:
up of a steel ghnt in the South for inclusion
in the Second Five Year Plan, based on the-
availabilitv of lignite of South Arcot and
iron ore of Salem; and

(b) if so, the decision taken in the
matter,

The Minister of Commerce and
Ind and Iron and Steel (Shri
T.T. Krishnamachari ): (a) Yes. Sir.

(b) As the lignite project about the
deposits of South Arcot is still in a preli-
minary stage, it is considered premature at
present to 1ake up the detailed investigation
of a steel project in- Madras, for inclusion
in the Second Five Year Plan.

Shri S. V. Ramaswamy ¢ May I
know what is the nature of the steel plant
that has been proposed by the Madras
Government? Is it the ordinary high
shaft furnace lplmt or the special low
shaft furnace plant?

Shri T. T. Krishnamachari: Apparent-
1y the Madras Government is not aware of
tﬁe technical possibilities of different types
of plants. They have not made any suggest--
jon in that regard.

Shrl S. V. Ramsswamy: What
steps Are being taken to expedite the extrac-
tion of steel?

Shri T.T. Krishnamachari: Thap
ques'ion must be addressed to my hon.
colleague, the Minister of Production,

Orissa Salt Factories

®193. Shrl Sanganne : Will the
Minister of Production be pleased to
reter to the reply given to starred question
No. 2244 on the 15th April, 1955 regarding:
the crisis in Orissa salt factories ard state:

(a) the reaction of Government to the
Resolutions passed by the labourers working-
in the various salt factorics at their meeting
held on the 20th March, rogds in respect of
rates of wages and other incidental Cl?arge.;
and

(b) the results gchieved in this regard
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The D:zuty Minister of Production
(Shri Satish Chandra): (a) The settlement
of labour disputes falls within the sphere
of the State Government. The rejuests
co1tained in the Resolutions sed by the
workers in respect of rates of wages and
. other incidenia] charges arc therefore matters
: for consideration by the State Government.

(b) A statement is laid on th: Table of
the House, containing the information as
far as is available. [See Appendix I,
annexure No. 46).

Shri Sanganna : In what way are
the Government of India concerned in

matters of this nature ?

Shri Satish Chandra: These are

. small salt factories owned by private indivi-
i duals, There has been some disputes
i1 betwecn the employers and the employees.
| The Government of India do not come in
} the piclure except the extent of watching
' that th2 production of salt does not suffer.
i The Salt Commissioner has been on the
spot. He has tried to exert his influence
with both the partics. Some settlement has

- been reached, and there has been absolutely
" no trouble during the current financial

;m«

{ Shri Sanganna: The decisions of the

, factory owncrs are final, and are they not

- subject*d to influence by the Government

glrd;ﬁ or the respective State G.wern-
‘nts ?

Shri Satish Chandra: Certain
dcm?mns were arrived ar berween the
parties concerned and I think they must

- nave been implemented. Ifnot, the matter
- should be taken up with the State Govern-
. ment,

Shri Nanadas: In view of the fact
that the employers always resort 1o piece-
rates in order to reduce the wages of workers
In salt industry. may I know whar steps
Government are going to take to fix up
minimum wages for the workers in this
industry ?

The Minister of Production (Shri
. K. C. Reddy): Ceriain States have altrcldy
cenforced the Minimum Wages Act in res-
ipect of the labourers working in the salt
factories. T do not know at present which
wrates have enforced the Minimum Wages
“Act, but we are urging on the various States
g :;i'wq- such legislation in their respective

Shri Nanadas: May I know the
Bumber of States which have enforced
:rh‘a:-?Mmunum Wages Act for the salt indus-

Shrl K. C. Reddy: I want norice.

——
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WRITTEN ANSWERS TO QUESTIONS
Indians in Ceylon

*178. Shri Krishnacharya Joshi ®
Will the Prime Minister be pleased to
state :

(a) whether it is a fact that a dead-
lock has develo over the implemen-
tation of the Indo-Ceylon Pact on the
citizenship of the persons of Indian origin
in Ceylon ;

(b) the steps taken by the Government
of &ylon to implement the Pact ; and

(¢) the main difficulties in the working
of the Pact

(Shri Sadath Ali Khan) : (a) Yes, Sir.
(b) and (c). Under the Indo-Ceylom
nt it was agreed that :—
(1) Ceylon Government would pre-
pare an Adult Register.
(i) They may proceed with the
amendment of their Immigrants and
Emigrants Act shifting on the ac-
cused the onus of proof that he
was not an illicit immigrant.
(655) The registration of persons as.
Ceylon ciuzens would be completed
within two years.
(fv) There would be separate elec™
toral ister for the registered
citizens for a period of 10 years.
(v) Some seats would be reserved in
the Ceylon's legislature for the
representatives  of registered  citi-
zens in consultaion with the Prime
Minister of India.
(iv) Ceylon Government would offer
inducements to encourage registra-
tion of persons of Indian origin as
Indian citizens,
But the Ceylon Government have:
amended their Immigrants and Emi-

ts Act without preparing an Adult
egister, The Ceylon authorities are dis-
posing of applications by mass rejec-
tions. Separate electorates have been
rovided for 12 years. They have fixed
our scats in the House of Represcnratives
without consulting the Prime Minister
of India.

The action taken by the Ceylon Govern-
ment is not in accord with the Indo-Cey-
lon Agreement and hence the difficulties.
in the implementation of the Pact.

Indians in Canton China

*182, Shri Bhagwat Jha Azad : Will
the Prime Minister be pleased to
state

(a) whether it is a fact that the Indian
Nationals who have landed propertics
in Canton China have to produce docu-
mentary evidence before the Authorities
there to establish their ownership ; and.
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¥

(b) if so, the rea therefor ?

The Parlia Secretary to
the Minister of External Affairs 1
(Shri Sadath Ali Khan) : (a) Yes,

(b) Since the properties believed to
be owned by Indian Nationals wére taken
over by the House and Land Property
Control Bureau, Canton, of the Canton
People’s Government, on grounds of
insufficient proof of ownership, the clai-
mants are required to furnish documen-
:lt;gy cvidence to cstablish their owner-

p

Film Censorship

*186. Shri Eswara Reddy : Will the
Minister of Information and Broad-
-casting be pleased to state :

(a) whether It is a fact that Govern-
ment proposc to adopt measurcs for a
stiicter censorship of films.

(b) il so, their nature and when they
are expected to be introduced ; and

(c) whether the views of producers
and artistes have been  sought in this
regard ?

The Minister of Information and
Broadcasting (Dr. Keskar) : (a) to
(c). Censorship of films is being done in
accordance with the directives issued by
the Central Board of Film Censors to
its Examining Committees. Within that
framework the members of the panels
appointed by the Board have been dis-
charging their duties with due care and
vigilance.

A communication has recently been
received from the Congress Working
Committee suggesting stricter  censorship
of films. Clarifications about certain
points in that communication arc being
sought and it is under examination.

Coal Washerics Committce

*189. Shrl T. B. Vittal Rao : Will
the Minister of Production be plcased
to refer to the reply given to Starred
Question No. 1266 on the 2rst March,
1955 and stite :

(7) whether the examination of the
Report of the Coal Washeries Com-
mittee has since been completed ;

(b) if 8o, the recommendations that
have been accepted ; and

(c) whether_a copy of the report will
be laid on the Table of the House?

The uty Minister of Production
.(Shri Satish Chandra) : (a) and (b).
the report is still under consideratior
but Government hope to reach a fina
.decision on the subject very shortly.
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(c) Copies of the report have alread
Bt pi po! y

placed in the Library of the Parlia-
ment.

Rationalisation of Industries

*193. Shri Tushar Chatterjea : Will
the Minister of Commerce and Indus-
try be pleased to state :

(a) whether Government have taken
any step to sce that the conditions laid
down in the Resolution on the rationalisa-
tion of the textile and jute industries as
adopted by the Lok Sabha in September,
1954, are properly followed ; and

(b) if so, their naturc?

The Deputy Minister of Coramerce
and Industry (Shri Kanungo) : (a)
and (b). All cases of rationalisation in the °
Jute and the Cotton Textile Industry come
under Government scrutiny for one reason
or ‘another under the Import and Exports
(Control) Act, 1947, the Industries (Deve-
lopment and Regulation) Act, 1951,
or the Cotton Textile (Control) Order,
1948. Before giving the necessary per-
mission, Government satisfy themselves
that the rationalisation proposed is ip
the country’s interest and that its imple-
mentation will be so spaced as to cause
the least displacement of labour,

Canal Water Dispute

*194. Shri Bogawat : Will the Minis-
ter of Irrigation and Power bec pleased
to state :

(1) whether any “:frecment as to the
distribution of ca waters has been
reached between India and Pakistan and
whether the final pact has been worked
out ; and

(b) if so, the nature of the agrecment
reached ?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (7) and (b).
A short term agreement for ad hoc transi-
tional arrangements for Kharif 1955 was
signed on the 2i1st June, 1955 and its
text was released to the Press on the 24th
une, 1955 . The ‘talks arc still continu-
{ng and no final agrecment has been reach-
ed so far.

Indians in Kenya

*195. Shrimati Ila Palchaoudhury 3
Will the Prime Minister be pleased to
refer to the reply given to starred ques-
tion No. 257 on the 25th February, 1955
and state the steps taken by Government
in connection with an order of the Princ-

Immigration Officer, Kenya declaring
hri Jaswant Singh, an Indian Barrister
of Nairobi a prohibited immigrant and
directing him not to enter Kenya ?
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Sadath All Khan) : The case has been
K, .;mGup with the Government of the
Kingdom through their .H:gh
Commissioner in India but so far without
any results,

Indian Tea Aucton Committee

*196. Shri N. M. Lingam : Will the
Mlm,s:;r of Commerce and Industry be
pleased to refer to the reply given to
starred question No. 1067 on the 16th
. March, 1955 and state :

(a) whether any decision on the Report
of the Tea Auction Committee has since
becn taken ; and

(b) what are its main rgcommer.-
dations ?

The Minister of Commerce (Shri
Karmarkar) i (8) Yes, Sir.
- _(b) A statement is laid on the Table of
t;gc Hciuie. [See Appendix I, annexure
o. 47).

¢ Indian Coffee Board

*197. Shri N. Rachish : Will the
Minister of Comme#ce and Industry be
pleased to refer to the reply l{iw.m to
starred question No. 640 on the 7th March,
1955 and state :

(2) whether the Indian Coffec Board
has since been reconstituted ; and

“" (b if so, the names of the members
of the newly constituted Board ?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). No. Sir. The
matter is still under consideration.

Handloom Industry
*198, Shri Sinhasan Singh : Will
the ﬁin.imr of Commerce and Indus-
try be pleased to stmate :

.. (@) the amount given to the various
States by the Centre for .the develop-
ment of handlooms during the years
1954-55 and 1955-§6 so far ; and

(b) whether there is any proposal for
the 'Ppﬂrtl;}:uina of spheres of production

by texti s and handloom by reserv
ng counts of yarn for different industries ?

The Deputy Minister of Commerce

(b) Government have no such proposal

under consideration,
178 LSD.—2
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Second Five Year Plan

*199. .-Shri M. L. Agrawal : Will the
Minister of Irrigation and Power be
pleased to state :

(a) whether it is a fact that the Uttar
Pradesh Government have submitted a
glm for the development of power and

ood control during the Second Five Year

Plan ; and
(b) if so, the main features of this
plan?
The Deputy Minister of Irrigation
gllrl Hathi) ¢ (a) Yes, Sir.

(b) A statement is laid on the Table

of the House. [See Appendix I, an-

nexure No. 49).
British Steel Mission

Shri Barman :

Shri Raghunath Singh :
Shri Ibrahim :

Shri Jhulan Sinha :
Shri . Sinha :

Will the Minister of Iron and Steel
be pleased to refer to the reply given
to Short Notice Question No. I8 on
the 7th May, 1955 and state :

_(a) whether the British Steel Mis-
sion had since submitted its report:

(b) the places visited by the Mission
in this connection; and

(c) whether they have selected any
place for the purpose ?

The Deputy Minister of Commerce
and Industry (Shri Kanungo) : (a)
No, Sir.

(b) The Mission toured Bengal and
Bihdr and visited Durgapur, Sindri,
Chittaranjan, Bokaro, Jamshedpur and

some coal mines.
(c) It is expected that the Commission

will recommend the site on which the plant
is to be erected in their report.

Nahan Foundry

*201. Shri Punnoose 1 Will the Min-
ister of Iron and Steel be pleased 10
state:

(a) whether the Committee appoint-
ed to enquire into the -industrial dis-
pute in the Nahan Foundry has sub-
mitted any report; and

\b) if so, whether Government have
taken any action therean?

The Deputy Minister of Commeroe
and Industry (S8hri Kanungo): (1)
No, Sir.

(b) Does not arise.

*200.
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Indo-British Trade Agresment

*204. Shri 8, N. Das : Will the Min-
ister of Commerce and Industry be
pleased to state :

(a) whether it is a fact that nego-
tiations for re-examining the Indo-
British Trade Agreement have been
started; and

(b) if so, the main points proposed
to be discussed?

The Minister of Commeroce (Shri
Karmuarkar) (a) No, Sir.

(b) Does not afise.
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Sericulture
*ao6. Dr. Ram Subhag Singh : Will

the Minister of Prod be pleased
tostate :
(a) whether Government have

iven any grant this year to any State
or the development of Sericulture;

(b) if so, their names; and

(c) the total amount of grants given
to each State?

The Minister of Production (S8hri
K. C. Reddy) (a) Yes, Sir.

(b) Mysore.
(c) Rs. 3-55 lakhs.
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Small Scale Industries

Shri Nanadas:
08, {Sh:i Gopll:itlo 3

Minister of Commerce and
be pleased to state :

Will the
jadustry

(a) whether
have sanctioned

the Union Government
any further aid
for the development
of small scale industries in the vari-
ous States;

industries

(b) the names of the
gid; and

sought to be helped by this

(c) the amount sanctioned to
industry, State-wise.

each

The Deputy Minister of Commerce
;nd l;ghmy (Shri Kasnungo): (a)
es, Sir.

(b) and (c) A statement is laid on the
[See Appendix I,
annexure No. 50].

N.E.F.A.

Pandit D:N. Tiwary :
*a09. {sm Raghavaiah:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
activities of agitation launched by
the Naga ational Council  have
aken a violent turn;

(b) the number of tribesmen and

itary personnel killed since March,
195554

¢) the number of p:rsons arrested

1and prosecuted ?

t  The Parliamentary Secretary to the
iMinister of External Affairs (Shri
;Badath All Khan): (a) Yes. There have
%been instances of violent activitics.

(b) a1d (c). Information. has be:n called
for awd willbe placed on the Table of the
Hausewhen received.
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Lignite Mining

J Shri T.B. Vittal Rao :
1 Dr. Rama Raso :

Will the Minister of Productlon. De
pleased to refer to the reply given to
Starred Question No. 1642 on the
29th March, 1955 and state :

(a) whether Government have
since received the project report un
the mining and exploitations of lignite
in South  Arcot; and

(b) if not, when it is likely to be recei-
ved?
The Minister of Production (Shri K.
Reoddy): (a) No.
(b) By April, 1956.

Subsidised Industrial Housing Scheme

*311. Shri Tushar Chatterjea : Will
the Minister of Works, Housing and
Supply be pleased to state the extent
to which the Subsidised Industrial
Housing Schemes has been implemem-
ed by Employers with the financisl
assistance of Government?

The Minisser of Commerce (Shri
Karmarkar): Astatement is placed on the
Table of the Lok Sabha. [See Appendix
I, annexure No. 51].

Heavy Electrical Equipment Plant

*213. Shrimati Ila Palchoudhury
Will the Minister of Production r%e
pleased to refer to the reply given
to Starred Question No. 2648 on the
27th  April, 1955 and state :

(a) whether any Technical Consul-
tants  have since been appointed for
detailed investigations in on
with the serting wup of the propose
State-owned Factory for Heavy Elec-
trical goods; and

(b) if so, their number?

The Doputz Minister of Production
(Shri Satish Chsadra) : (a) Not yet.

*arxo.

(b) Does not arise.
Employment Survey

Shri D. C. Sharma :
*a13. { Shri Jaulan $inha

Will the Minister of be
pleased to refer to the r:ﬂlysimtonmed
question No. 278 on the 2as5th February,
1955 and state ;

(a) whether the survey of the employ-
ment situation undertaken in the country
has since been completed; and

(b) if so, the results thereof ?

The Doputy Miaister of
(Shri 8. N. Mblirs) & (s) Mo, 5.
(b) Does not arise.
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Pilot Bullding Trades Training Scheme

Shri 8. N. Das :
a4 {Shﬂ Bibhuti Mishra :

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the number of Training Centres
that have been started so far under the
Pilot Building Trades Training Scheme;

(b) the names of places where such
centres have been started ; and

(c) the number of trainees that are
undergoing training at present ?

The Minister of Commerce (Shri
Karmarkar) : (a) Two

N u(:? (i)uCI:;\;rw)Delhi and (ii) Sarojini

(c) A statement %wgig the informa-
tion i1s placed on the Table of the Sabha.
[See Appendix I, annexure No. 52].
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'Hirakud Dam Project
*ax6. Shri Barman : Will the Minis-
pleased

ter of Irrigation and Power be
to state !
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(a) whether any land inhabfted has
been submerged during the Monsoon
season of 1955 at the Hirakud Dam
Project;

(b) the total population affected
thereby; and '

(c) the arrangements made to evacuate
them to a safer place

The Deputy Minister of Irrigation
and Power ( Hathi) : (a) and (b).
No submergence of inhabited land has so
far taken place during the Monsoon season
of 1955. However, munm are likely
to be submerged. population of
20,000 in these villages have all been
evacuated.

(c) Free transport facilities were made
available to the people to shift with their
personal effects to places of resettlement
selected by them.  Tenements for three
hundred cultivator families and two
hundred agricultural labour families have
been built in Govt. reclaimed areas. In
additions § transit camps were opened for
t::u‘ponry accommodation at  suitable
p i

Training in Ship-Building

74. Shri D. C. Sharma : Will the
Minister of Production be pleased to
state :

(a) the number of Indians sent abroad
so far for training in ship-building;

(b) the expenditure incurred on
them ; and

(¢) the names of the countries to which
they were sent ?

The Minister of Production (Shri
K. C. Reddy) : (a) 36 as follows :—

(i) 19 sent by the Scindia Steam
Navigation Co. Ltd.

(ii) 10 sent by the Hindustan Ship-
yard Ltd. ; and

(iii) 7 sent by the Central Government
Zexcluding the personnel of the
Defence Services sent abroad for
training in Shipbuilding).

(b) Expenditure incurred on the 19
trainees sent by the Scindia Steam Naviga-
tion Co., Ltd. is not known. The Hlnﬁ-
stan Shipyard Ltd. has incurred so far an
expenditure of Rs. 3,462/12/- on the
training of a welder foreman after the
Shipyard was taken over by Government.
The expenditure in respect of the
nine trainees will be known only after
their return to India. As regards the
sg::in min;lca aex:,tf lijly Govcmgfenth.;l
t expenditure 8. 70,775/8/7
trdnbm incurred so far in respect of five

ees.
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For the remaining two the training of
one has been completed but the ¢
involved on him are not yet tuihb[e and
are being collected. No expenditure in
respect of the other trainee can be furnished
until his training is over.

(c) The United Kingdom, the Nether-
lands, France and the United States of
America.

India Stores Department, London

78. Shri D. C, Sharma : Will the
Minister of Works, Housing and Supply
be pleased to state :

(a) the total number of officers in the
India Stores Department in the UK.
the total amount of purchases made

by them during 1954; and

ng)) whether the Department gets

rmation of their transactions before-
hand from Government ?

The Minister of Commerce (Shri
Karmarkar) : (a) The total staff consists
ofﬁ 531 persons of whom 117 are gazetted
officers.

The value of purchases during 1954 was |

Rs. 38 crores.

(b) Powers have been delegated to the
Officers of the India Store Department to
make purchases upto certain limits in
consultation where necessary with the
Financial Adviser to the High Commi-
ssion. Purchases exceeding these limits
require the prior approval of Government.
A statement showing the exis delega-
tion of powers is p on the Table of
tﬁe H‘iuse [See Appendix I, annexure

0. 53

Small Industries

76. Shri D. C. Sharma : Will the
Minister of Production be pleased to
state :

(a) the names of the various institu-
tions in Punjab run or aided by the Union
Government for im l:mmng in
cottage and small scale industries ;

. (b) the number of candidates trained
in that State during 1954; and
(c) the expenditure incurred on them ?

The Minhm of Production (Shri
K. G Raddy : (8) to (c). Ni in-
formation i g collected and will be
laid on the "l"lble of the House,

Penicillin

77. Shri D. C. Sharma : Will the
Minister of Commerce and hduuy
pleased to state :

(@) the quantity of penicillin manu-
factured annually in the country; and

“&?thwm&mwum same
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The Minister of Commerce and
Industry and Iron and Steel (Shri T.
T. Krishnamachari) ! (a) It is only
recently that the Government penicillin
factory has started bulk production of

nicillin; and its production for the last
our months is about I million mega
units.

(b) Yes, Sir.

Tea Export

78. Shri D. C. Sharma : Will the
Mmuter of Commerce and Industry

be pleased to state the steps Government

propose to take to encourage the export
of tea ?

The Minister of Commerce and
Industry and Iron and Steel (Shri T.
T. Krishnamachari) : Propaganda in
foreign countries is the main step Govern-
ment have taken and Government propose
to take for encouraging export of tea.
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Cloth Export

83. Shrl lbrahim: Will the Minister
of Commerce and Industry be pleased
to siate;

(a) th* quantities of mili-made and
handloom cloth exported under Irade
pacts for purchsse of food and other
essentia]l goods end for Oiher remons
during 1954; and

(b) the total commitment for export
during the abgve period ?

The Minister of Commetce mad:
Industry and Iron snd Stesl (Shri
T. T. Krishnamuacherl) : (a) and (b).
The Government of India’s trade gree-
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ments with cert8in countries during 1954
Frovldtd for the export fnter alia of cloth
from India and the import of certain food
items @hd other essentitl commodities.
There _were, however, no firm commit-
ments in the ndture of a barter agreement
88 to the quantities of cloth to be exported
loom cotton cloth exported to these
countries during 1954 was 106 million yards.

Magchine Tools

83. Shri Ibrahim: Will the Minister
of Commerce snd Industry be pleased
to state the production of machine tools
in the country during 1954 and the
corresponding figure in 19477

The Minister of Commarce and
Industry and Iron and Steel (Shri T. T.
Krishnamachari): A siatement giving
the information is attacned. [Ser Appendix
1, annexurs No. 56].

Community Projects

84. Shri Gadilingana Gowd: Will
the Minisrer of Planning be pleassd
to state:

(a) the amount sanctioned for the
two Community Projects in Andhra
State and the amount gactually spent
by them so far;

(b) whether th: work is progressing
according to schedule; and

(c) if not; the reasons therefor?

The Deputy Minister of Planniag
(Shri S. N. Mishra): ((a) The amount
approved for @ period of four years is Rs.

130 lakhs and the amount spent upto
31-3-1955 is Rs, 30+6 lakhs,

(b)and c). The progress is considered
fairly satisfactory.
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Compensation to Dlsplaced Persons

86, Shri B. K. Das:t Will the Miris-
ter of Nehmbilitation be pleased 10
siale:

(a) whether there are any displaced
persons who fall outside the compensation
scheme but whose maintenanoe allewences
are to bs continued; and
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(b) if so, their number and the es-
timited annual amount involved in their
casges ?

The Minister of Rehabilitatien
(Shri Mehr Chand Khanna): (3) No.

(b) Does not arise.
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Housing Schemes

89. Shri H. N. Mukerjee: Will Lhe
Minisier of Works, Housing and Supply
be pleased to state:

(a) the total amount provided for
lg:ndn:l.n'\:: on Housing schemes of
categories in the First Five

Y.ar Plan period;

(b) the amount spent on that account
up-to-date; and

(c) the steps taken or proposed 1o
be taken for preventing lapse of amounis
provided for this purpose?

The Minister of Commerce (Shri
Karmarkar): (a) The total provision
for Housing Schemes in the First Five
year Plan is Rs. 38.5 crores. The plan
does not indicate @ disrtibution of this
amount smong different categories of
Housing.

(b) The assistance sanctioned upto
the end of June., 1955 amounts to over
Rs. 39 crores. The aciual disbursements
made, however, amount to about Rs.
12-1 crores, @8 payments under the Sub-
sidised Industrial Housing and Low-
Income Group Housing Schemes are
related to progress of construction.

(c) The State Governments have
been requested to speed up implementation
of their housing programmes so that as
large & portion of th= sénctioned amount
as possible (uptc a maximum of Rs.
38-5 Crores) could be gactually disbuysed
to and utilised by them before the end
of March, 1956 .
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Nilokheri Township

91. Shri D. C. Sharma: Will the
Minister of Rehabilitation be pleased
to lay on the Table of the House a state-
ment showing;

(a) the number of residents of the
Nilokheri Township;

(b) the initial cost of construction

of the Township; and

(c) the  cxpenditure  incurred on
running this township during the years
1952-§3, 195754 and 1954-557
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The Minister of Rehabilitation
gShﬂ Mehr Chand Khanna): (a)
'sls.

(b) Rs. 45,49,594/-/-.

1952-53 6,96, 377
1953-54 2,49,093
1954-55 1,04,469
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s ST OK SARHA DEBATES st it
(Part II—Proceedings other than Questions and Answers)

L L

Thursday, 28th July, 1955

The Lok Sabha met at Eleven of the
lock.

[MR. Sreaxzm in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

Krishnamachari): I beg to lay on the
Table a copy of the Analysis of Tariff
Concessions exchanged by India with
the other Contracting Parties, July,
1955. [Placed in the Library. See No,
§-224/55.) .

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS
OF THE HOUSE

TexTH REPORT

Shri Altekar (North Satara): I beg
to present the Tenth Report of the
Committee on Absence of Members
from the Sittings of the House.

* Shri Kamath (Hoshangabad): May
I know whether the position in this
respect has improved since the last
report was presented?
Mr. Speaker: In which respect?
Shri Kamath: Absence of Members
from the sittings of the House.
172 LSD.—1,

;
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matters which come before  this
House, we ure trying to do our best
and It will certainly take some time—
some years—before there can be any
assessment of this. Up till now indi-
vidual applications were coming and
they were placed before the House;
and naturally, more as a matter of
courtesy than as a matter of further

‘application on its merits and making
its recommendations. I think the com-
mittee i{s functioning for nearly two
Yyears and it is not fairly easy to see
how the position Is today.

MOTION FOR ADJOURNMENT

Masasm Jure Mmrs Lovrren,
GORAKHPUR

Shri 8. L. Saksens - (Gorakhpur
Distt.—North): There is an adjourn-
ment motion in my name.

Mr. Speaker: It is an obviously un-
tenable adjournment motion. Still I
will read it to the House. The motion
seems to be a long statement instead
of touching the subject In short.

“The active and wholly unjusti-
fled support of the Government
to the utterly lawless attempt of
the Mahabir Jute Mills Limited,
Sahjanwan, in G’nkhnur Dis-
trict......*

The hon. Member means the UP.
Covernment.

&ﬂ&km About labour.

Mr. Speaker: Everything is here in
the Centre; there [s labour, there is



e * ... 10 start the factory now
oatter six months of utterly fllegal
_and deliberate lock-out by recruit.
ing black-legs after wrongfully dis-
““missing almost all Its labour force
numbering over one thousand......"

_I do not think I need read it further.

ALLOCATION OF TIME ORDER

Mr., Speaker: The House will now
proceed with the further consideration
of the following motion moved by Shri
Satya Narayan Sinha on the 26th
- July, 1983:

*“That this House agrees with
the allocation of time proposed
by the Business Advisory Coms-
"mittee In regard to the Govern-
ment legislative and other busi-
ness ag announced by the Deputy-
Speaker on the 20th July, 1933

In this respect also, I belleve there
{s either a misapprehension or a not

be the best and fair allocation of time.
For this purpose, a Business Advisory
Committee was constituted. The com-

allocation of time, because the com-
mittee is very keen to see that the
Members’ legitimate right of making

Member to move any amendment to the

amendments as they like, and
considering the possibility., a rule
was also framed that an individual
speech should not be of more
than five minutes and the dis-
cussion should not continue for more

by another Member—he too per-
haps tables his amendments for the
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first time—are advocating extension
of time. I am just stating the practical
difficulties. The hon. Member is entitled
perfectly to urge whatever point he likes
and is within his legal rights in
moving the amendments. I am
Tepeating this so that he need
not think that there is going to
be any curtailment of the right
of a Member to move an amend-
ment. The matter stands on prac-
tical considerations. The allocation of
time has to take into consideration the
entire business so far as possible and
the relative importance; the committee
have made allocations in this manner.
The hon. Member wants extensions, It
is in the hands of the House now to
extend or not to extend; but I am try-
Ing to give the background as to how
the committee was formed, why it was
formed and what is its objective. And
last but not the least, I am suggesting
to the House that we are the first Par-
liament and we are therefore trying
to establish certain conventions which
we will be following continuously., Of
course, we may err and if we err, we
shall be correcting ourselves and we
shall be changing also. But let some
kind of conventions be formed and let
motiong of this type, amendments of
this type, not be brought in the way it
has been done. For the third time I
repeat, I do not dispute the right. It
is a help to create a convention just
as in the matter of Appropriation Bills.
We concede the right of a Member to
make a speech on the Appropriation
Bill. But, we have adopted a conven-
tion, which is now firm, that nobody
gets up and an Appropriation Bill is
put through in two minutes or one
minute. Similarly, in this case also, I
would like hon. Members to take into
consideration all these points of view.

There is one further aspect which I
may menuon, If a business is taken
up and it is felt in the House that
more time is required, the time is
extended by taking the consersus of
copinion in the House. There is also the
other experience in the Bill which was
put through—the Tariff (Amendment)
Bill, The Committee’s allocation was
about three hours and the matter was
disposed of within 1} hours, That

would also show as to how this Com-
mittee is functioning. It is not the
idea to muzzle anybody; the idea is to
help to put through the business of the
House. I remember in the last session
also, on a certain measure—I do not
remember what measure it was—with
& view to attain unanimity, a certain
period of 5 hours was agreed to; but
the Bill collapsed in two hours—there
was nothing further about it—it col-
lapsed in the sense that the time in-
sisted on was not made use of. All
this is done because we want to create
a kind of convention whereby ' the
Members formally and informally meet
and agree to a programme and willing-
ly allow their rights to be curtailed if
it comes to that. That is the back-
ground. I shall now put the motion......

Shri Kamath (Hoshangabad): Sir,
with great deference to the judg-
ment....

Mr. Speaker: He can move his
amendment. His time is five minutes.

Shri Kamath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“subject to the following modifi-
cations that—

(a) ‘5 hrs.’ instead of ‘3 hrs.’ be
allotted to Indian Coinage (Amend-
ment) Bill,

(b) ‘5 hrs.’ instead of ‘3 hrs.’ be
allotted to Abducted Persons (Re-
covery and Restoration) Continu-
ance Bill

(c) ‘5 hrs. instead of ‘3 hrs’ be
allotted to Spirituous Preparations
(Inter-State Trade and Commerce)
Control Bill.

(d) ‘15 hrs. instead of ‘10 hrs.'
be allotted to Code of Civil Proce-
dure (Amendment) Bill, (Motion
for reference to Select Committee).

(e) ‘15 hrs.' instead of ‘10 hrs’'
be allotted to Citizenship Bill,
(Motion for reference to Select
Committee).

(f) ‘40 brs’ instead of ‘25 hrs.
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[Shri Kamath]

be allotted to Companies Bill, (for
General Discussion only), and
(g) “20 hrs.' Instead of ‘10 hrs’
be allotted to discussion on the Re-
ports of the Commissioner for Sche-
duled Castes and Scheduled Tribes
for the years ending 31st December,
1953 and 31st December, 1954."

With great deference to the judg-
ment and wisdom of the all-parties

Mr. Speaker: I may tell him that at
this meeting I did not preside. Some-
times I preside: not always.

Bhri Kamath: I did not say you pre-
sided at this meeting. I submit that in
certain circumstances the Committee
t be regarded as infallible in
islons and 1 may, In all humill-
that this i one of those situa-
However, after the last part of
observations wherein you sald
time schedule for any Bill be-
House can always be extend-
with the consensus, or unanimous
majority opinion of the House, I
concede that much of the raison d'etre
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ed—they are very Important In my
humble judgment—the Citizenship
Bill and the Companies Bill—in
my estimation they deserve much
more time than has been allotied to
them by the Business Advisory Com-
mittee. In the last Parllament, 1
remember, there was no such time
schedule fixed beforehand for tne
consideration of Bills. The usual
weapon in the armoury of the House
and you too, was, If a speech was
Insufferably dull or (Irrelevant or
repetitive, to call the Member to
order,~—and thes mipreme weapon of
moving for closure which you, in your
judgment and wisdom, did not always
accepl, sufficed for regulating the con-
sideration of Bills and debates in Par-
liament. [ may also, if the House will
pardon me, a personal reminiscence re-
call that in September, 1952 when I
observed from the gallery the House

of Commons proceedings, I noticed that
there was no time-limit imposed on the

this Parliament should go, and the
debate should be regulated as was used
to be done in the last Parliament. You
used to do it and the Deputy-Speaker
used to do it very well in the last
I do not see any reason
why that practice should not be follow-
ed in this Parliament as well. I do
not wish to take any more time of the
House, but, I wish to suggest that,
in the first place, this time-limit on
Members’ speeches on Bills before the
House,—this rule or convention—should
be done away with. Every motion of
the Business Advisory Committee—
every motion like this containing a
time-schedule for the entire legislative
work—should like any other motion be
brought before the House for discus-
sion, and approval with or without
change. I really grant that the House
may not always amend the motion.
There may be certain situations, how-
ever when such change may be neces-
sary.

In this particular case, I do not in-
sist upon the changes suggested with
regard to all the Bills. But, certainly
1 would like the House to consider ear-
nestly my amendments so far as the
Citizenship Bill and the Companies Bill
are concerned. I have suggested that for
the Citizenship Bill the time may be
extended from 10 to 15 hours and for
the Companies Bill from 25 to 40
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hours. May ], in the end, also state
that I did a bit of arithmetic? The
total number of hours allotted to the
various Bills comes to 90. On an arith-
metical computation, it works out to
18 working days at the rate of 5 hours
a day. The House according to the
calendar is going to sit for 49 or &0
days, Again on some Saturdays the
House will sit and as the House |is
aware, the sittings are sometimes ex-
tended beyond evening, until nightfall
or even till midnight as happened in
the last Parliament more than once. I
do not know if this Parliament has ex-
perienced that. But we had dinners
outside on the lawns at night.

Shri S. S. More (Sholapur): We have
no experience of that dinner here,

Shri KEamath: But we had. I am
sorry for you.

Mr. Speaker: He can proceed.

Shri Kamath: Is that bell intended
for Shri More or for me?

Mr, Speaker: For Shri Kamath.
Shri Eamath: My suggestion for ex-

tension of time would mean an increase
of only about 4 days. Still we will
have another 28 days for the other
legislative business of the Government.
And considering that the House has
always sat in accordance with your
instructions, longer in the day and also
on Saturdays sometimes, I do not see
any reason why this amendment as a
whole should not be accepted, or at
least this part of the amendment re-
lating to the Citizenship Bill and the
Companies Bill. 1 commend this am-
endment for the acceptance of the
House.

Mr, Speaker: The ameéadment is now
before the House,

Shri M. A. Ayyangar (Tirupati): All
that Shri Kamath has not asked is that

was here. This Business Advisory
Committee had not been appointed.
Rules had not been framed. By way
of amendment it is not open to him
to question the rules themselves. There-
fore, he must abide by the rules. So,
when once the Business Advisory Com-
mittee goes into this matter and decides
that so much time should be allotted
for a particular Bill, it becomes neces-
sary to restrict, to impose a time-limit
on speeches. But we never insisted
that 20 minutes should be stuck to. As
a matter of fact, yesterday though five
hours had been allotted for the Indus-
trial Finance Corporation Bill, after
five or six speeches—of course, no hon.
Member's speech ought to be criticised;
all are hon. Members, they have spoken
exceedingly well—they only went on
emphasizing what others had already
said, at least many of them. That gave
added emphasis to the proceedings.
Under these circumstances, to say that
we are curtailing the freedom of speech
is wrong. As a matter of fact, though
he said that 20 minutes are allowed
by the Speaker, I allowed 35 minutes
in one case and 40 minutes in another
case and so on, Nobody ever com-
plained, and the debate was as full as
could be ordinarily expected.

The Business Advisory Committee is
fully representative of all parties, and
even others had been invited. I was
presiding in your absence, Sir and I
bad made it clear to every hon. Mem-~
ber who was a party to the proceedings
there that it was open to him to sug-



So far as the Citizenship Billis con-
cerned, the Minister for Parliamen-
tary Affairs originally suggested that
18 hours may be allotted. That was

is not as if we go on extending the
hours of the day, We come at 11
0'Clock, and even without going for

Committees come at 8-30 and go after
six.

Shri M. A. Ayyangar: Yes, we
have Commitiee meetings, and in be-
tween there is work. At 4 O'Clock 1
have got a committee today. I know
how many hours you, Sir, work. My
hon. friend has come in only just now.

Shri Kamath: I was here long
enough.

Shri M. A. Ayyangar: He might
have been. It is idle to contend that
we should altomatically go on extend-
ing the time from4 to 5 hours,
from 5 to 6 hours and so on, and put
in an amendment. I would only urge
upon every Member of this House
that there is no intention to hustle, and
neither the hon. Speaker nor I have
ever hustled. We have been anxious
to get as complete an opinion as pos-
sible-and give as much opportunity of
debate as possible to every section of
the House and every individual so
long as he does not repeat himself.
1 would respectfully urge the House
not to change even a comma in the
motlon_ and not to accept even a single
amendment of the hon. Member.

Shri Asoka Mehta (Bhandara):

Even before the Deputy-Speaker
made a pointed reference to me......

Shri M. A, Ayyangar:; No, no. I only
turmmed to you.

Shri Asoka Mehta:......1 was going
to speak on the subject. He
made a pointed reference to me
because I happen to represent my
party in the Business Advisory Com-
mittee. You were good enough to in-
vite my friend and colleague, Shri-
mati Sucheta Kripalani, to that Com-
mittee. We have been functioning in
that committee for a long time and
I am thappy to endorse everything
that you have said about the way In
which that committee functions, and
we have found that while you have
very often given us valuable guidance.
we have been equally happy when, In
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As far as the last meeting of the
Business Advisory Committee was
concerned, all the decisions were taken
by consultation and by complete
agreement. Unfortunately, full de-
tails are not given here as the Depu-
ty-Speaker pointed out. Twentyflve
hours allotted for the Companies Bill
are only for the first stage, for general
discussion. There also, the Deputy-
Speaker pointed out that if there was
a question af foor or ceiling, it might
be extended even to 30 hours. The
total time that the Government them-
selves had suggested was 90 hours, but
we felt that it would be too early at
this time to decide how much time
should be allotted to clause by clause
discussion. In the course of the gene-
ral discussion it might emerge as to
what are the clauses to which spe-
cial attention should be given and
accordingly future programme could
be drawn up.

Likewise, some of us are very anxious
that other questions of policy should
be taken up. We had a discussion
whether more time should be given
to Bills or whether we should divide
our time between discussion of Bills
and issues of policy. You will recol-
lect that some time back we had =
discussion on economic policy which
was very useful, At that time, you
yourself had said that only the indus-
trial policy might be taken up ihen
and agricultural policy might be taken
up at some later time. There are a
number of other questions which
some of us have brought up and time
has to be found for this kind of policy
discussion also. All these things are
entered in the minutes. Unfortu-
nately, the minutes are not made
available to all the Members. I do
not know if a convention cannot be
created by which they could be dis-
tributed to all the Members sothat
they would know what we are dis-
cussing inside the Business Advisory
Committee. As far as my hon, friend
Shri Kamath is concerned, well,
it is a question of considering
the wisdom of the new Parlia-
ment in the light of the wisdom
of the old Parliament. I am not com-

petent to go into that matter, because
I had not the privilege of sharing
the wisdom of the old Parliament.
But it is my fault that as a represen-
tative of the party I should not have
sat down with him and explained to
him the conventions on which we have
been working. I apologise to you for
not having fulfilled my responsibili-
ties, At the same time, I would ap-
peal to my wvalued colleague Shri
Kamath not to press his amendment,
and I can assure him that in future—
as we have always done in the past
also—before we attend the Business
Advisory Committee meeting, we would
be normally consulting our colleagues
in Parliament, because we do not go
there and put forward our individual
opinions. But this time, the meeting
was held—and I was very happy it
was held—on the very first day when
Parllament assembled, and for various
reasons into which I need not go, it
was not possible for ug to consultall
our colleagues. But if there is any
blame to be attached, the blame
should be attached to me only.

I would, therefore, request Shri
Kamath to withdraw his amendment,
and I would also request you, S@ir, not
to consider this as a kind of any
breach of convention on the part of
Shri Kamath. If anything has been
done, which should not have been
done, it is because I failed to fulfil
my responsibility,

Shri A. K. Gopalan (Cannanore):
I do not want to speak much. I also
think that it is necessary that we
have to respect the decisions of the
Business Advisory Comrnitteee. If, on
the other hand, this new procedure
that has come up today is accepted
and there are going o F: amend-
ments to the decisions of the Business
Advisory Committee, then there is no
need to have a Business Advisory
Committee at all, If the Business
Advisory Committee is going to dis-
cuss something first, and later on
Members belonging to the different
parties and groups are also going to
bring forward amendments like the
present one, then we shall have to
consider the question whether there
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point out that whenever there is a dis-
the Business Advisory Com-

]

like have more time foran-
other. But we adjust ourselves there,
so that only the thing that is generally

as a convention they must be accepted.

If any change In the constitution of
the Business Advisory Committee or
wmmhwhmm
eertainly Shri Kamath can make his
representation to see that the practice
of individual Members bringing for-
ward amendments to the recommenda-
tions of the Business Advisory Com-
mittee ls allowed. But if that is done,
then [ fee] the Business Advisory Com-
mittee’s function itself will come to a
close. If, however, we want the Busi-
ness Advisory Committee to function,
and if we think that it is better to
have some decisions, then I feel that
#hri Kamath's amendment should not
be accepted.
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of it now and previously also. But
there is something which you have
said; although I agree with it, I feel
that the House must reserve the right
to make comments on the recommen-
dations of the Business Advisory Com-
mittee when there have been lapses in
that Committee,

You will remember that the Minis-
ter of Parliamentary Affairs lapsed
very badly last year oyer this ques-
tion of providing time for a discussion
on th» Report of the Commissioner for
Scheduled  Castes and Scheduled

Mr, Speaker: Order, order. He Is
going into past history which will not
be relevant to discussion of the
present motion I have already stated
that every Member has a right—it s
not the intention to deprive anyone of
that right—but there are ways and
ways of exercising the right. 1 am just
throwing a suggestion: if any Member
feely dissatisfied over the allocation of
time by the Business Advisory Com-
mittee, the better course, to my mind,
would be not to table an amendment
to the motion but to represent the
matter to the leader of his own party

House, it becomes necessary
the sense of the House, and the H
can revise its view on a further re-

be interested in a particular subject
are specially invited, and it any parti-
cular Member says that he is interest-
ed in respect of a particular Bill or a
particular subject, the question of in-
viting him to remain present at the
time of the consideration will be taken
into consideration by the Business Ad-
visory Committee. The hon. Member
will realise one thing, that when we
meet in committees, we do not repre-
sent parties; we function as a whole
House and we do what, we think, is
the best in the interest of the entire
House. Absolute Insistence on a Mem-
ber’s right might lead to absolute waste
of time; that also is a thing to be
seen. So all these things are looked
into.

Shri Kamath: May I say that this
discussion, with the assurances and
fresh information given, has cleared
the air and served the purpose which
I intended? I, therefore, do not want
to press my amendment. I ask for
leave of the House to withdraw my
amendment,

The amendment was, by leave,
withdrawn,
Mr. Speaker: Now, I come to the
other amendment.
Shri Dabhi (Kaira North): I have
not moved my amendment,

Mr. Speaker: I only want to know
whether he wishes to move his move-
ment,

Shri Dabhi: That is what I say...
Mr. Speaker: If he wishes to make

& speech giving his reasons as to why
he tabled the amendment, there is no
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move my amendment. But one thing
I would mention. The hon. the Deputy-
Speaker himself suggested that we
should send in amendments.

Shri M. A. Ayyangar: Does he say
that I suggested amendments should

be moved?

Mr. Speaker: Let there be no dis-
cussion on that point now. What the
Deputy-Speaker said is reported in the
proceedings of the House, and every-
body knows what it is.

The question is:

“That this House agrees with
the allocation of time proposed by
the Business Advisory Committee
in regard to the Government legis-
lative and other business, as an-
nounced by the Deputy-Speaker on
the 26th July, 1955."

The motion was adopted.

Mr. Speaker: So this becomes the
allocation of time order of the House.

BUSINESS OF THE HOUSE

The Minister of Parlamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, I would like to
announce the priority of business also,
I wish to inform the House that Gov.
ernment intend to take up legislative
business, for which the Business Ad-
visory Committee has recommended
allocation of time, in the following

order;.—

1. Further consideration of the
Industrial and State Financial
Corporationg (Amendment)
Bill;

2. Indian Coinage (Amendment)
Bill;

3. Land (Amendment)
Bill;

4, Spirituous Preparations (Inter-

State Trade and Commerce)
Control Bill;

Financial C
(Amendment) Bill
5. Prisoners (Attendance in
Courts) Bill;

6, Delhi Joint Water and Sewage
Board (Amendment) Bill;

7. Code of Civil Procedure
(Amendment) Bill;

8. Durgah Khawaja Saheb Bill;

9. State Bank of India (Amend-
ment) Bill; and

10. Industrial Disputes (Appellate
Tribunal) Amendment Bill,

Shri Kamath (Hoshangabad): May
I request you to direct that the
Minutes of every meeting of the Busi-
ness Advisory Committee be circulat-
ed to the Members of the House?

Shri 8, 8§, More (Sholapur): May
I request that the present schedule
be circulated to the Members with the

timing?

Mr, Speaker: The present order of
priority, as stated by the hon, Minis-
ter of Parliamentary Affairs, will be
circulated for the information of the
Members, As regards the other re.
quest of Shri Kamath, I am afraid it
is very difficult to accept it. The con-
clusiong are there and the Minutes
are circulated to the Members, and
the Members representing the sections
of the House can always communicate
their contents to all Members.

INDUSTRIAL AND STATE FINAN.-
CIAL CORPORATIONS (AMEND-
MENT) BILL

Mr, Speaker: The House will now
proceed with clause by clause con-
sideration of the Bill further to amend
the Industrial Finance Corporation
Act, 1948, and the State Financial
Corporations Act, 1951.

[Mr. DeruTY-SPEAKER in the Chair]
Clauses 2 to 6.

Clauses 2 to 6 were added to the
Bill.
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Clause 7.— (Amendment of section
10, Act XV of 1948).
Shri N. B. Chowdhury (Ghatal): 1
beg to move:

In page 2, line 7 for “A chair-
man" substitute “A whole-time
chalrman”.

The object of this amendment is to
conform to the recommendation of
the Enquiry Committee, There, |t
bas been observed:

“We suggest that the Corpora-
tion should have a whole-time
pald chairman to be appointed by
Covernmeat, Such a chairman
will have more direct touch with
Government and better acquain.
tance with Governmeat pol.cy and
will be responsible both to the
Government and to the board....
The position of the chairman
will, in that event, be analogous
to that of the Governor of the Re-
serve Bank",

We are entrusting the Chairman with
wide powers. Therefore, it is neces-
sary that in view of the additional
powers that are now being givea and
also in view of the experience we
bave about the working of the Indus.
trial Finance Corporation, the Chair.
man should be a  whole-time paid
official, Although we require that
such an official should have the ex-

should be a person of high Integrity
and should always keep a close watch
over the affairs of this Corporation.
1 think that the work of the chair-
man should be the work of a whole-
time officlal asd not simply a part.
time official.

Mr. Deputy-Speaker:
moved:

In page 2, line 7, for “A Chair-
man” substitute "A whole-time
Chalrman"”.

The Minister of Revenue and De-
fence Expenditury (Shri A, C, Guha):

I have already stated In my speech

Amendment

(Amendment) Bill
Shri Asoka Mechta (Bhandara):
There are more amendments to this
clause, before the Minister replies.

Mr. Deputy-Speaker: 1 wanted to
ask him to refer to other amendments
also, but by that time the hon, Minis-
ter would dispose of this amendment
and hereafter I will call upon to move
the other amendments, In future I
shall ask all the amendments relating
to a particular clause to be moved
and discusseq before the Minister
replies,

Shri A. C, Guha: Let the other
amendments also be moved now and
I will reply afterwards.

Shrimatli Sucheta Kripalani (New
Delhi): 1 beg to move:

(1) In page 2, for line 12, substi-
tute:

“(id) for the existing proviso,
the following shall be substitut.
ed, namely;—

‘Provided that a concern in
which a Director of the Ia-
dustrial Finance Corporation
is a Managing Director or a
Director/Partner/Shareholder
in the Managing Agency con-
cern shall not be eligible for
ml.”

(2) "In page 2, line 10, add at
the end:

“of whom one or more shall
be economists, chartered accoun-
tanty and managerial experts”,

My second amendment is a wvery
simple one and 1 do not think I
need explain much. We find that
most of the members of the Board are
business people, We woulq therefore,
like some economists to be there who
are capable of taking an overall
view of the economic needs of the
country and helping the Committee
in the proper distribution of the in-

dustries and in selecting the right in-
dustries for development, Some of

the members of the Enquiry Com-
mittee felt that it is necessary to keep
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the finances and accounts in proper
order and for this purpose we should
have a chartered accountant on the
Board, combined with managerial ex-
perience. . I do not think I need speak
more on that,

On the other amendment too I
need not say much because I have
already spoken about it yesterday.
The whole trouble arose from a sus-
picion that the directors of the I.F.C.
were giving loans to concerns in which
they were interested. The furore in
the Parliament was on that account.
As far as I can gauge the general pub-
lic opinion, I think the general pub-
lic as well as the House would feel
assured if such a rule, as suggested
by the Committee, were incorporated
here, namely, that the directors can-
not give loans to their own companies.
The argument brought in by the
Government is that if they do oot
permit the directors or rather if they
debar the directors of the IF.C.
from giving any loans to their own
companies, they will not get proper
people on the Board of the ILF.C. I
think this argument ig very unchari-
table to the business people of India.
I am sure there are industrialists,
business people, economists, etc., in
India who are patriotic enough to
serve on such a Board for the better-
ment of the country itself. Suppose
some director wants to help his com-
pany, then he can very well resign and
somebody else can come in his place.
There #s I am sure enough talent
available in the country, I also un-
derstand that jn the Company Law
they are going to provide for some
such arrangement. If they do so,
I do not see why there should be
any reason fcr not making such a
provision in this Act. I would there-
fore, urge upon the Governme.t to
accept this amendment.

Mr. Deputy-Speaker: Amendments
moved :
In page 2, for line 12, substitute:
(1) “(iil) for the existing pro-
viso the following shall be substi.
tuted, namely:—

28 JULY 1955 Financial
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‘Provided that a concern in
which a Director of the Indus-
trial Finance Corporation is a
Director or a Director
Partner/Sharehalder in  the
Managing Agency concern shall
2ot be eligible for loan'.”

(2) In page 2, line 10, add at
the end:

“of whom one or more shall
be economists, chartered accoun-
tants and managerial experts”,

Shri A, C. Guha: Let me first deal
with Shri Chowdhury's amendment.
Yesterday I stated that we delibera-
tely did not put in the word ‘whole-
time' because it may not be neces-
sary for the volume of the work that
the Corporation may get, to have
a whole-time chairman, but the pro-
vision is there that it may be whole-
time or part-time, 1 have also stat-
ed that for the present at least we
are going to have a whole-time chair-
man, and he will be a sort of an
official chairman from the side of
Government, We do not lke that
this obligatory or compulsory clause
for having a whole-time chairman,
should be put in here irrespective of
the volume of work that the Corpora-
tion may have in the future. I think
the hands of the Government should
be kept free to decide it according to
the volume of the business that may
be there. I hope this amendment will
not be pressed before the House, and L
cannot accept the amendment.

As for the amendment for having
chartered accountants, economists,
and managerial experts, at present
Government have got four directors
on the Board. of which one comes
as a labour representative. Previously,
Shri Khandubhai Desai was the
director and now Shri Ambekar, the
IN.-T.UC. President, s a director of
the Corporation, representing labour
and nominated by the Government. Of
the remaining three directors, two are,
as a rule, from the Finance, and the
Commerce and Industry Ministries.
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choice and for one director, that is, to
be nominated by the Government, they
will always see that the right person
is nominated and they would not leave
out of consideration economists or
chirtered accountants, We shall try

tuted, I hope the chairman of the
Enquiry Committee will not press her
provision in the Blll, I may also tell the
House that when 1 appeared before
the Committee, I think I myself sug-
gested something like that, but now
I . feel that that would be administra-

tively putting some difficult conditions

for the Government., It should be
left open to the Gover t to select
the right type of person. Simply be-
cause one man s an economist or a
chartered accountant, it would not
give any special assurance, unless the
man ls of the right sort of man. We
would like to keep the choice of the
Governmenl. somewhat free In this
respect.

As for the other amendment, re-
gardmg putting a ban on the direc.
tors of the Corporation for getting
a loan from the Corporation, yester-
day I mentioned that during 1054,
out of so many applications sanction-
ed, only three concerns, with which
some directors of the Corporation
were connected, got any accommoda.-
tion, of these two are co-operative
societies and the director of the Cor-
pormtion, connected with these co-
operative societies, has got only a
nominal interest in them; the other
is the chairman of a loanee company,
and [ presume he Is a director pn be-
half of some Co-operative Society—most
probably co-operative socleties, but
I am not very sure—and is a Member
of this House.....,

Shrimatl] Sucheta Kripalani: I have
not spoken of co-operative socleties

Financial. Corporations 8720
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at all. Here [ want that the manag-
ing agents should only be debarred.

Shri A, C, Guha: Ia regard to con-
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we had already put on loans for any
concerns with which the directors of
this Corporation might be connected,
would serve as a sufficient check, The
Chairman of the Enquiry Committee
will recall certain managing agency
firms ia which a particular person had
an interest of two annag or two pice
in a rupee. That does not mean that
that gentleman has not got enough
interest in those concerns. So one may
bypass this provision suggested by
the movers of this amendment by
substituting some benamidars in the
partnership or in the managing agency
and keeping his own name outside the
list of partners in a managing agency
firm, This will 2ot give any sure
guarantee for preventing this kind of
cases, which the Chairman of the
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Enquiry Committee had in her mind.
One should only depend on the wigi-
lance of the other directory of the Cor-
poration and the Government. I
can assure her that the Government

is quite alive to thig matter and we .

shall see that no abuse of this nature
is indulged in future, I also share
the feeling that the directors of the
Corporation were taking undue ad-
vantage of their directorship in the
Corporation but as I sald yesterday
except in one case, the combined in-
terest of all the other directors of
the Corporation in the loanee company
is only just 1 per cent. That should
not be a very big amount. But it
is not necessary to put a complete
ban oa these categories of people—a
ban which #s not prevailing even In
the Banking Companies Act. I “here-
fore, hope that they will not press
their amendments and I can give
them this assurance that Government
:lviﬁll m -ofck:!uuenm on these so that
s g may not ha
' ppen

Mr  Deputy-Speaker: I will put
these amendments to the vote of the
House.

Dr. Jaisoorya (Medak): Is there no
debate on these?

Mr. Deputy-Speaker: Before the
Minister gets up, they must have
asked, I looked round and found
only the hon. Minister on his legs.
I have no objection. If any new
points are raised the hon. Minister will
have an opportunity to explain them
also.

Dr. Jaisoorya: I have one point and
that is with regard to the first
amendment—a whole-time chairman
or a part-time chairman. I noticed
that from yesterday the hon. M.nister
has been in two minds himself about
it.

Mr. Deputy-Speaker: Someone was
suggesting that there ought to be no
whole-time chairman; there must be
cnly a parttime chairman. I think
it was Shri Tulsidas, In between
the two, the Minister seems to be
oscillating.

Dr. Jaisoorya: Crusheq to pleces.

o (Amendment) Bill

Sir, I wanted to make only one
point. If my memory is correct, in
the previous set-up the mamaging direc-
tor was the king-pin round whom
everything revolved. Now, we have
removed the managing director and
made the chairman the most impor-
tant person. If this is not to be a half-
penny-two penny concerm, and if we
have transactions runaing to many
crores, it seems to me rather penny-
wise and pound-foolish not to Lave a
full-time chairman when a lot of res-
ponsibilities has been put upon him,
I am not in a position to under.-
stand what the exact objection is, If
your big enterprise will not have
enough work, shut it down, You have
to create more work by proper work.

Mr. Deputy.Speaker: May we know
the intention of the hon. Minister?

Shri A. C. Guha: We are going to
appoint a whole-time chairman. Only
we want to keep it opea to the Gov-
ernment to appoint a whole-time man;
if there is not sufficient work, then,
they may also put a part-time man,
But we are going to appoint a whole-
time man almost as soon as thig Bill
is passed,

Mr. Depuly-Speaker; May I ask
hon, Mimister one question? I find
some anrouncement in the papers
this morning. Is it intended that a
Secretary cr a Joint Secretary of a
Ministry, If appointed to this post,
should do both this work and the
work in the Ministry?

Shri A. C. Guha: No, Sir. But I do
not want to make any commitment.

Mr Deputy-Speaker: The House is
entitled to know,

Shri A. C. Guha: There has been no
finality about it. But whoever may
be appointed, he will have no con-
nection with the Finance Ministry or
any other Ministry of the Govern-
ment. '

Mr, Deputy-Speaker: L'kewise, it
a businessman is appointed, will he
have one foot ‘n the business and
another in this?

Shri A. C. Guha: I do not think
there would be any such position.
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poration?

Shri A, C. Guha: 1 have sald that
there is no ban on the appointment
of a full-time chairman, It has been
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thsa whole show himself. Now, we
want proper responsibility to be plac-
ed upon the chalrman; It will be
unfair to place such heavy respon-
sibilities upon a part-time chairman,
We should not be too niggardly, We
must create enough work and make
him fully responsible,

Shri A, C. Gubha: He will be fully
responsible to the Corporation and he
will be the chief executive officer. The
general manager will be under him,
Government will surely see what |is
the best for the Corporation and as
I have sald there Is no ban for a
whole-time chairman being appointed,

Mr. Deputy-Speaker: The House
would llke to know this, Is it a
watter of economy for the Govern-
ment or the Finance Ministry?

Shri A. C. Guba: There was a
managing director getting Rs. 3,000
or so, Now there will be a general
manager and a whole-time chairman.
So, the overhead charges are likely
to Increase but if the volume of busi.
ness does not justify two whole-

men, then Covernment may decide

.- — (Amendment) Bill Dy

statutory authority under the Act
but here the general manager will
have no such authority. Under the
Act, the manalng director was the
chalrman of the executive committee,
But here he will be a mere official of
the Corporation—not even a director
of the Corporation nor a member of
the central committee.

Dr, Jalsoorya: May I ask if he Is
a full-ttme man or a part-time man:
how does the pay vary?

Shri A. C, Guha: At any time If
it is decided that the Corporation
does not require a whole-time chair
man, then we may do as what we
have been doing at present. The Fin-
ancial Commissioner of the Railways is
now acting as the chairman but he does
not get anything from the Corpora-
tion. So, if at any time it is decided
to have a Joint Secretary or a Secretary
of the Government as the part-time
chairman, he will not get
from the Corporation; he will get his
pay from the Government. It s just
a measure of economy for the Cor-
poration. It ls the responsibility of
the Government to give a minimum
amount of dividend to the shareholder
every year., Every year a certain
amount is being given by the Gov-
armment to the Corporation. I think
R should be the concern of this House
to see that the Corporation is run as
economically as possible...

Dr. Jalsoorya: And as efficiently
as possible, T hope,
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ShrlA C. Guha: Without effciency,
there cannot be any economy,

“Dr. .Illwwn Wedldnothtn it

last ﬂmg

‘Shri Mohanla] Saksema (Lucknow
Distt.-cum-Bara Banki Distt.):  Sir,
the House would like to know what
the present decision of the ‘Govern-
ment i, '1s it~ going to appeint =
whole-time ‘chairman for this? Does
the hon. Minister ‘visualise that at any
stage ' one of the Joint Secretaries of
the Ministry will be a part-time chair.
man, which means that he, as chair.
man of that Corporation, " may be
making some recommendation to the
Ministry and as Joint' Secre‘tary he
wily - mpdng th.lt‘

am.l.c.cm Atleut holf a-

duen times I have mentioned  that
it 1: ﬂnlnhn:.lun of the Government
to lppolnt a whole-time chairman

immediatgly the Bl is passed.. There:

%-Foumem-».,.i-, 0 ol DIt

nrruolmus.hm nhe.olng
to” u'm ‘of the 'Yoint Secretaries?

Na.c.ﬁh.mwmbchm
charge of the Corporation. He will
have .no' .m«mnm‘ doing um
work of the Corporation. . . .

lhrl Mohanlal Sahsun Will he
have aome status in the Miistry as
Jolnt Stcre‘tary"
memnent imtltutim; w'hm Joint
&cutariu ue tctlng as chairmen,,

“Mr.”  Deputy-Speaker: "The hon.
Hhhtarhunidtmhgwmu a
whole-time’ servant, in which case he
will h,nve no other mi'nu;en; W
fe' is'in’ scrvice hewill come on'
députation; ' . .
aumsallon zid  obcusieq ol a2bwy )

Shri A. C. Gaba: tnnlzmoucer
is.sent en deputation he will have noth-
ing to.do on, the 'Government side for
that period.; At present we have got

an,efficial from, the' Reserve Bank ‘to
act, as. General Manager. The ' Reserve
Bank .has lent his’ services to the Coré
poration-to- act as General " Marager.
He,does :not.get amy pay ‘from' the
172 LSD.—2,
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Reserve Bank and Hé doés mot!do by
work in the bank. He is simply attend-
ing to the business of the Corporation,

lndutmhhpayxm the Corpora-
tion.. RO

Shri Mﬂhﬂd-m Subsequent-
ly when it Is found 'that the work
is not sufcient for him, ' 'the Minister,
1 understard. * has n!d that a Joint
Secretary may be asked to work for
two or three hours, Even in that
case l would Iike to point out that It
would ‘not be ‘a’ satistattory ‘arrange-
ment because if he is an officer in iha
Ministry ‘as " Joint ‘Secrétaty 'and “as’
chairman of the Corporation he makes
ce:f,xi.n’ recommendlﬁum I am sure
uu min"stry is llkely to accm thern

al"'ﬁuy ﬁorf of ﬂ'u'e' ” hiﬁmhn
lh?!.lld ‘be’ supervind independently
the Minikstry and not by a common
oﬂ'lcer for the sake of economy. I
can understand if,some officer of the
Reserve . Bank  acts as  chalrman,
But, just mow  ithe Minister. . has said.
that a Joint Secretary of the Ministry
may.  be appointed to work as part-.
time chairman, . That agrangement, 1,
submit, is not satisfactoty and I would
like' the hon.. Minister to state that
this will not ,be resorted to In any
m.. -‘"n dhae g bi

nrr 'rek Chand ‘(Ambala-Simla) :
u;urmces as to the present
mtenuons the Govemmcnt as ghmx
by, thé _‘hbn 'Ministe;- are relieving,
but “it’ f.hnu are the Intcnthm that
are going 'fo be, given effect to ‘why
noi dol.he \hem in thc lﬁltute ihel.l"

So far as'the office of the c!nlrmln
"tml‘mat ‘Corpdntlon is congern-
ed." he Has 't ‘shoulder'a very huvy
atd respn:uﬂ:tu bl.u'dbn!o? I'l:ll only 'in
ﬁ:ittini" “probity”’of conduct, but 'so
tar' uf’um y d‘?uW1
are ‘toncerned, ‘hil mpon;ibﬂlt, is
équilly onerous’ ™' Therefore, " it i3
nﬁc@‘ﬁnd Vifroper “that ™ you have &
w‘holé‘ﬁineh chairman ‘and the l.ltﬂe
stinting’‘Grid_gkimping as tq the gues:
tion”‘of fils ‘salary and the’difference
take ' In the' uIlrJ' of a
¢Ralfthar and a parttime
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[Shri Tek Chand]

chairman is to my opinion a very
false economy, Your chairman Iis
going to have a very weighty voice
in the matter of advancing lakhs and
lakhs of rupees to a particular appli-
cant, [t is hig duty to examine with
the utmost thoroughness, with the
utmost care and with the utmost vigi!
the credentials of the applicant. His
capacity to repay the amount, his in-
capacity or inability to have a simi#ar
loan from other quarters—these are
very responsible and weighty con-
siderations that will need his closest
attention, Therefore, It Is very pro-
per that we should have a whole-
time chairman and the question of the
difference in the salary of a whole-
time chairman vis-a-vis a part-time
chairman Is a consideration that
should be not at all germane to the
issue,

Regarding the other matter rdised
by Shrimati Sucheta Kripalani that
no director of the company or no
director or manag'ng director or part-
ner in an applicant company should
udorn the board, I feel that there is
a very great substance in this amend-
ment. It is a good principle that
lender and borrower should not be
one and the same person, A man
who goes to borrow money should not
be In a position as borrower to influ-
ence the judgment of the lenders
because he happens to be one of the#r
colleagues. There is an unintending
proneness, an almost embarrassing
inclination to readily accede to the
wishes of a colleague who figures as
=« borrower or representative of a
borrowing concern, Thalt proceness
should be avoided; that tendency
should be resisted though it seems
fhat it is extremely embarrassing for
the other colleagues to put their foot
down and say: “No. Your concern Is
not gomg to get the loan.” 1 think
it will be a very good, healthy, whole-
some and clean practice if such an
applicant does not figure among the
members of the board. If he happens
to be a man of that stature and dis-
tinction who is a fif person In the eye

Financial Corporations 8728
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of the Goverament to be allowed on
the board of direclors of the Finance
Corporation, then surely his stature
outside will be equally high s0 as to
enable him to obtain sufficient loans
end advances from banks and other
sources. It should mot be difficult
for a man of his status to obtain loans
and other financial assistance from
banks and other financing institutions,
The Financial Corporation is not
the only lending concern in this coun-
try. We will be laying down a very
useful convention; a very useful
tradition, and it will be in the in-
terest of the Government as much as
in the interest of the board of direc.
tors, that no person should be able
to point his finger of scorn or finger
of criticism at the Corporation, at
the Government or at that particular
director. .It is not enough; it is not
satisfactory that such a person will
be a non-voting member, Well, he
may not vote. This is not a matter
that should be decided by votes. The
merits and demerits of the applica-
tion have to be carefully scrutinised,
and so far as I am able to conceive,
ordinarily, in all these matters of
advancing loans and determining the
amounts which should be advanced,
there should be unanimity rather
than a matter determined by votes
especially when large amounts are
going to be advanced. As a matter
of fact, the convention ought to be,
if there {s one objecting member to
the advance, the advance ought not
to be given, The nation's treasures
are not going to be frittered away
in that manner, Therefore, it is
not sufficient that he i~ going to be a
non.voting member. [ think his
silence will be sufficiently eloquent
otherwise to persuade his colleague
o permit the advance a substantial
amount to his concern. Moreover,
there is no dearth of talent: there is
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difficulty and the Government may
not labour under any fear or miscon-
ception that if this facility is mnot
given there will be difficulty in get-
ting suitable persons elected to man
the board. Therefore, I am of the
opinion that we should have not cnly
a whole-time Chairman but that
there should be this further restric-
tion that an applicant for l!oan
should not be on the Board.

Shri Tulsidas (Mehsana West):
The hon. Minister just now mention-
ed that the in‘cntion of the Gov-
ernment is that it may be that the
working is not efficient and that the
Chairmar. would be a person either
of the rank of a Secretary of a Min.s.
try or any other person whom the
Government think is the proper per-
son to be the Chairman, and there-
fore the remuneration paid may not
be high or perhaps it may not be
paid at all That js a very good
intention, in my opnion. But if the
intention is to have an officer of the
Government as the Chairman, then it
would be preper that he should be at
least there as a whole-time Chair-
man. Otherwise, if that person |is
one other than an officer of the Gov-
ernment, then he may not be a whole-
time Chairman, He may be an
honorary Chairman and may look
after the concern, but [ personally
feel that when an officer is appoint.
ed, then it is better that he belongs
to the Corporation, Otherwise, as
I mentioned yesterday, it would be-
come a part and parcel of the ae-
partment of the Government and the
policies will be mwore or less what
the policy of that department would

With regard to the other point
which my friend Shri Tek Chand
mentioned just now as regards the
interest of the directors, it may hap-
pen this way. As you know ac-
cording to the constitution, there are
two directors elected by the share-
holders. The elected directors may
happen to be shareholders, Accord-
ing to this amendment, a sharehol-

o
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der also is debarred or is not eligible
to be a direclior of the Corporation,
I can wunderstand that nominated
airectors of the Government must
not be entrusted to any other body
in the Government, but the other
question is there. Supposing a per-
son is elected by the shareholders.

Mr, Deputy.-Speaker: I do not
think the hon, lady Member thought
that if a man may have one share
of Rs. 100 in a concern, he should
be ineligible.

Shrimati Sucheta Kripalani: That
is only in regard to a managing

agency,

Shri Tek Chand: That is managing
agency, and not in the company.

Shri Tulsidas: May I point out that
there are various concerns which are
public limited companies and aof
which the person may be a share.
holder, and the public limited com-
pany is a managing agency of dif-
ferent companies. [ may give &n
example. The Killick Industries,
Ltd. today is a public limited com-
pany. There may be a number of
shareholders in that company. That
company is a managing agency of
different other companies. The per-
son may be merely a shareholder,
and how does one know whether he
is holding a share? Perhaps any
one in the House may also be a
shareholder in that company because
it is a public limited company. As
such | do not wunderstand why
he should be disqualified. I think
this is a lacuna,

Mr, Deputy-Speaker: Is the hon.
Member agreeable to the rest of the
amendments?, The principle is that
the borrower ought not to be the
lender. Therefore, it is not so much
the category as the acceptance of the
principle. If the topmost man is one
who is also a director, that will be
dangemous, leaving alone the other
shareholders. What was intended on
this side of the House was that he

ought not to hold a responsible
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[Mr.’ Deputy-Speaker] -
poaltion "I’ the 'Corporatidn, that is,

ﬂ has got a responsible in
1"‘0 concern. Then, mpo:lnli

" mq. other! If the
,{J. .thcnlvhkh
ryouqhttoboﬁlnloaum

m pa.mla‘,

ip far greater measure than the
Corporation, It 'happens that there
may be a number of concerns in
which a director may be lnterested as
a, director or a . shareholder of a

r company or campanies. In
, 1 know in a particular case of

!l Thisidasy That is: the maxi-

Mm“"llthmmlmlmmhmm
] 92

'Mr 'Deputy.Speaker; Only without
the consent of the Government it s
the: maximnm. In fact, there ls no
nuhnum at all,

ful sl rerq

::q-uu u ;h- Corporation

hd.. that, it s h their own interests
to, give this particular loan ; because
there is a director on the board who
has not taken part In the delibera-
tiond ‘in cuming Yo 'W”devision with
regard th giving those loans, then do
Yoli! think that it would be falr to
the m,-'.m " needs hm.l
that 'because ‘the director is a com.’
mon director both on the Corporation
as' 'well as in another body, the com-
piny should ' not ' get fnancial assis-
tance? ~1' do mot think that that 1s
the ' Intewtion; © It Yhe Corporation
fa' willihiy ‘to” give ‘any sssistance that

is firequired, is It the Idea ‘that 'he
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ire

wmunmumbnuu
he is a common director? o

Mr. Deputy.Speaker: So far as
these - matters are = concerned—the
compelency or the solvency of the
concern, the need of the concern,
etc., and, the overyiding interests of
thqrocmrn—thc!lﬂlﬂltmm

have to be judgea inaependently.

ot
the Comuon. B\lt still we toel
that we should have some :
certain contingencies aho 10 nut a
part.time Chairman, "

Mr. Deputy-Speaker: m u:i
Chairman, for instance, lth.
a_part. time cmh-mm nu.r “act in’
place. '

T

‘Shrl A’ C. G-h &:meth
pointed' as Chairman, The Govern:
ment wants to remove him immediate-
ly for misconduct. We must find »
proper man. So we may put some of
the Secretaries or fthe Joinf Secretaries
to do the job for one month ' or tweo
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—~menths, | B-tthpoumon will h.q dif-
“ferent if we put in an obligatory
€lause ‘saying that . we shall have a
whole-time  Chairman. - [ think . the
“Government should have some option
in this matter

As for the other matter regarding
the restrictions, a broad question of
principle is involved. It is the inten-
tion, .as expressed yesterday by a
number of Members, that this Corpo-
ration should have some expansion of
business and should do more business
and be helpful to some young indus-
tries, particularly the new indus-
tries, . But if we put all these restric-
tions which area not available even in
the Banking Companies Act and if
you rwant to make this . Corporation
stricter .in sanctioning loans, than the
commercial banks, then it is better
not to, run ; this Corporation at all.
The pnr‘ues can: go to . the banking
companies, where they will get better
terms. Why should we put here the
restrictions ,“which are not found M
the Banking Companies Act?. Even
then I can imagine certain positions
where a designing person can very
easily by-pass those restrictions. What-
'ever ‘those ‘restrictions are, a designing
person can easily by-pass those res.
trictiong and get the money, He may
not be the partner; he may put the
son or nephew or the ‘son-in-Taw as
the partner and he may, be keeping
himself oqut ot the sight. So, these res-
trictions on paper would not mean any
safeguard for the funds of the Cor-

tion, t will depend only on | the
’Pow?nqce ::”!hq board ‘ot directors
wel.l of ‘the Govmment and’ I
1d_ Also. suggest, the vilﬂnnce of
thii Houpe as wen With words,
T "hope that the 'a npemlmenu will not
be pressed,

o Bl N B, Chowdhury: «As nobody
has opposed amendment No. 1, I want
that voting on thh amendment ahonlrl
be postponed, maril 2 wang

Shri A. C, Guha; I oppose the
amendment, Yo L

Shri N, B. th E:u:sptthi-
bon. Minister, no other Member from

’
i1 wharswr K i
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ﬁxmﬁnno!theaoquhn’w

Mr  Deputy-Speaker: The 'conven-
tion is that dyriog lunch interval we
do not order a division of the House
on any motion, Since there seems
to be 50 much of imsistence upon this
amendment,, [ shall put it to the
vote of the House after 2.30.

We started discussion on this at
about 12-45: the third reiﬂ'n( I:m.l.lt
be over by about 2-45,

An Hon. 'Member:
round number

Mr Dewt.v-Speuer- .l rwﬂl now
put amendment No. 2.

The questiod Il

anagez for liue 12, aub:ti
m“ﬂ b i

*“(iii) for the existing’ prom.
the’ following shall be suhstltut- :
ed, mmely - i

‘Provided that h ‘concern in
which a Director of the Indus-
trial Finance Corporation is a
Managing Director or a Direc-
tor/Partner/shareholder in the
Managing . - Agency concern
shall not ba clislblve for loan.' o

e

'3 would be a

WOV o

-':I‘.hmg in uvour wﬂl l‘j’ m
gthirtaleaf

. s::-e ﬂ-- lunbe-t Aa-
Dennl!-slmker "Those against
w‘u'lmlno it [H '..‘...1I'
Somﬂn llemhrr

Mr, Muizﬂmker Itudlﬂlcu.lt

to decide from the vou:: ) | tmu.nut

it after the lunch, interval, . .. . ..

_l,'rhe,quutlon ;- o 0 "Il. I
b 'bime!. lhelﬂ.-dd'tt

end-— ! WG I.-
'9! whom mc or mon' llu'
he economuta, chartered. pen
'eountants and mnqq-l.-l

: perts”. |, raid it

w1 e motion m'umrtin&d
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Clause 8_ (Insertion of mew section
10A in Act XV of 1948, Chairman of
the Board.)

Shri N. B, Chowdhury:
move:

In page 2, lines 17 and 18.
omit “the Board with the ap-
proval of”.

Mr. Deputy-Speaker:
moved’

I beg to

Amendment

In page 2, lines 17 and 18,

omit “the Board with the ap-
proval of”,

Shri N. B, Chowdhury: Yesterday
I have given the reasons why the
words “the Board with the approval
of” should be deleted Nowadays the
need for putting a ceiling on personal
income is being increasingly feit, We
krow that there are officials getting
very high salaries and so in this
particular case, 1 want that the salary
and allowances should be determined
by the Government and not by the
Board, because the person who |Is
going to get the salary and allowances
will be the chairman of the Board.
and Iy is llkely that the directors in
the Board may be willing to pay a
very high salary to the chairman
Yesterday I referred to the Chairman
of the State Bank also, but in that
connection Mr, Deshmukh, the
Finance Minister, said that if the
man is of a very high calibre, sthen
there is no question of any limit to
his emoluments, [ cannot accept that
here, while even the poorest of the
poor are being asked to make con-
tributions to national reconstruction,
ete. Therefore, whatever the com-
petence or the calibre may be, he
should not get more than a reason.
sble amount as salary. So we want
that the Government themselves
should fix the salary and allowances.
This s very necessary in view of the
receny audit report in respect of the
fnaustrial Fioance Corporation. 1
have already referred to the misuse

(Amendment) Bill

of the travelling allowance rules and
how they have exceeded their powers
by travelling in air-conditioned class
when they were not permitted to do
so. In view of all this it is wvery
necessary that the salary and
allowances shculd be fixed by the
Government and not by the Board
with the approval of the Governmant,
because when some recommendations
come from the Board, generally the
Government would accept those recom-
mendations. So 1 want that the
words “the Board with the approval
of” should be deleted.

Shri A, C. Guha: It should be the
concern of the Board to fix the salary
of the chairman, The provision is
there that it should be fixed with the
approval of the Central Government
and 1 think that is a sufficient safe-
guard against the Board fixing any
abstract salary. 1 do not think there
is any necessity for this amendment.

Mr. Deputy-Speaker; For the State
Bank, does the Board fix the salary
of the chairman?

Shrl A, C, Guha: [ think that s
the position, but I am not sure. I
think the Board fixes it with the ap-
proval of the Central Government; 1
do not think the Board hos been allo-
gelher by-passed.

Mr. Deputy-Speaker: Does the

Reserve Bank fix the salary of the
Governor?

Shri A. C, Guha: The Reserve Bank
cannot be compared to this; the Re-
ﬂwtmhmtmmt‘m.
ernment body, whereas in this Cor-
poration 60 per cent, of the share-
hc'ders are private.

l.lr. Deputy-Speaker: The question

In page 2, lines 17 and 18,

omit “the Board with the .ap-
proval of”,

The motion was megatived.
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Mr. Deputy-Speaker: The question
1

“That clause 8 stand part of
the Bill.”

The motion was adopted.
Clause 8 was added to the Bill.
Clause 9 was added to the Bill.

Shri Kamath (Hoshangabad): On a
point of .the Constitution, under
Article 100, there should be quorum
in the House, while wvoting, at any
rate,

Mr, Deputy-Speaker: We are not
being static; every day we are pro-
gressing.

Dr, Suresh Chandra (Aurangabad):
There is quorum in the House.

Mr, Deputy-Speaker: As I have
said, whenever hon. Members want a
division, I will put it off. If there is
unanimity, even then does the hon.
Member want me to put it off? So
far as clauses 8 and 9 are concerned,
there is nothing against them.

Clause 10.—(Amendment of section
12, Act XV of 1948).

Shri N. B. Chowdhury: I beg to
move:
In page 3, after lne 11, add:

“(ii) After clause (d) of section
12 of the principal Act, the fol-
lowing shall be added, namely:—

‘(e) has not produced in-
come-tax clearance certi-
ficate.'”

Section 12 of the principal Act
provides certain disqualifications for
persons who are likely to be direc-
tors of the Corporation. So many
conditions have been laid down.
For instance, no person ghall be a
director who is a salaried official of
the Corporation, other than the
Managing Director, who has at any
time been adjudged an insolvent,
who is found to be a lunatic, or has
been convicted of an offence, etc. It
enumerates the disqualifications for a
director. I want to add this condi-
tion after (d) that anybody who has

Financiagl Corporations 8738
(Amendment) Bill s
failed to produce the Income-tax
clearance certificate should not be
entitled to be a director, either elected
or nominated. Government know
who are evading taxes. This point
was raised in connection with the
discussion ~n the State Bank Bill
The Government refused to accept
one of our amendments of this
nature. There was the Income-tax
Investigation Commission. They
asked for a voluntary disclosure. The
Government made it a principle not
to disclose the name of any person
who might have been found guilty
of evading taxes although we in-
sisted that the names of such persons
should always be disclosed to the
public so that these people may not
commit similar offences again. Here
it is very necessary that at least such
persons who fail to produce such a
clearance certificate for the period for
which such payment is already due,
should not be considered eligible for
being elected or nominated director
of the Industrial Finance Corpora-
tion, I want that this additional
condition should be put in so that
we can have really qualified direc-
tors, who are honest people and are
not people who are likely to be in-
fluenced by all sorts of things.

Mr. Deputy-Speaker: I doubt as to
whether this amendment is in order.
Qualifications come under section 12
of the principal Act. All that is
sought to be done by this amending
Bill is this. Reference to section 12
comes in only for the purpose of
substituting the word ‘Chairman’ for
Managing Director or Deputy Manag-
ing Director. It is not intended
that clause 12 dealing with disquali-
fications should be touched in any
way. If they want to introduce a
new disqualification or amend any
existing  disqualification, certainly
hon, Members will have an opportu-
nity to introduce disqualifications or
remove disqualifications, The section
is not touched. The amendment is
only consequential. Because the
managing directorship is done away
with and a Chairman is being apoint-
ed under an earlier clause, for the
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x5! {Mr.>Deputy-Speaker)

“Wwotdi ‘Maniaging” B!nélér

Lptity "Managing '’ Direttor” 'w‘lunnr
‘they 'occur, tlu word ' 'Chllrmn

&‘ﬁ&‘ﬁ B, Chowdhury; The clause

fh some. gther, clause also.,, .,

‘Mr. Deputy-Speaker: This is only
fnhuquonm In anotheér 'clatse he
might have said, for the words
I"Managing ' Difector’” or ' "“Deputy
‘Manuging” Director’, the word ‘Chair-
“Mun' M be' nhﬁhnud,“'h which

case,“you' canmnot say, 1’ am going to

“add a tion. ‘Anyway, what
“Nas the 'hon. Hlnhnr ti:r say? |

fon wim i -y

Lol A, €, Ms Aun- trom thn
Auestian; of be gmendment . being
©ut,of order, this matter! was  dis-
(eusged on several occasions., Though
sexsonally; ] have sympathy with the
ﬂw: ,0f ,the, moves, there are
Somae; administrative difficulties. . Cer-
taln, gases may be before the Income-
#ax Pribunalg.; I think; e number of
jihase casea I think ailarge number

1 Mari Depaty opsaker’ m‘l‘quui_xm-
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(Amendment) Bill

Lage- oy e ald
Clause 10 was added to the Bill.

'Clauses llonwqud.er'tothc
Bill.
Clause 16 —(Amendment of section
. 23, Act XV of 1948).
Shri Asoka Mehta: I beg to move:
In page 5, after line' 88, add— -
' egii) Atter clause (d) of sub-
" section” (1) " of section 23 of the’

principal Act, the following shall
be jnmted n.l.mely—-

naile=up =ill 195

’(dd)« rltn!nln. ‘as m o! ih
uuu participating as well as

'%’dnuf h [
lpd.nhdm yesterday in ﬂn

rugio”l'

Cox:ponllon ‘b likely 'to
hurtu.rh hew enterprises, that if these
new ‘énterprises are to be built up.In
“Sourse of timé, liltu.rllly. they will
‘be' flourishing ‘and and it
should "be ' opéh t6 the Corporation
to. share in the growing prosperity)of
the mmlhathhelplh build

l:o t t.h.lt othu'
that effect. l.n mly, in the mr
whl.ch a8 rul on lines similar‘to

on , 'we, tun. ., the ; Industrial
rinnncg ration, which. is a big-
ger body with far  more rupomlhl-

lities, there is already a pmvl.ni.on for
participating ‘dgbehtures, "that is, de-
benttires “Bearing fiterést ’at a rising
rate, proportionate to the dividends
iwhich the compankes' concerned are
‘paying, 'or; there lare ' mixed''deben-

cluded from paying a - dividend

/more - than 6 T v

and  above & “cent. is utilised for
the 'purpose. of “paying ' Back the
iloan and ‘the loan'is usually expect-
red to’ be ‘paid back’in 12 or 15 years.
By that itime, -in- 10 or ‘13 years, the
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ed., Wewﬂlgethckourlmnand
,The entire benefit of having
ﬁnbpshed such . a ., successful -and
prosperous concezrn will go to -the
shmholders. We would like the
Iders to share the prosperity.
[ would also. like. the Corporation
lo “share ‘the prosperity - so .. that it
would be possible for the Corpora-
.tien to have larger resources to' help
other concerns. That would be possi-
ble if the Act permits the Corpora-
tion to go in for participating as well
as mixed debentures wherever it is
thought to 'be necessary and 'advan-
tageous. Yesterday, 'l tried to bring
to - your attention the arguments that
have been put forward by the Gov-
ern.mem. I read out from  the Re-
pﬂggn ‘that Ltl:ng G-owemmeht have
on the sub}ect qnd I also tried
to reply to the various points that
have been raised there. I shall not
wasté ‘your time by repeating those
points. I do noE think the Minister,
in his ‘réply 10" the debate  yester-
day, tried to go deeply into the
jmatter. - If Ithe »intention''is ‘to- allow
the Corporation to run on the linés
on which it has been nm.li\
that is a different matter! 'As’ r point—
ed out, the tempo has not been
“rising. I expect!inithe' mear . future
that the tempo will rise because we
are going to have substantial indus-
trial development ' and T hope “the
Industrial Finance Carporntmn will
play an important ptrt. mqt
i to rise 'and 'if a 'hr&e number
new und.e{&l}lmn are to assisted
and helped to' deveiop. bqprovhion

1-.jn .r u el 0; per-

oy h4 ot parstony o sulable

o-ecui “to take ldvlnhge of ‘the

f W +-.has

erped tilo m’h‘n ent is mi:nnt to

give the Corporation power to do so
,Whenever &mm:. it
it o P m

Mr. Deputy-Speaker: hmcnd.lhcnt
omaowed: awo | uldslf sdoss. !1.11(

1‘In pa'eTS cf:cr li.ne 38 udd-—-
o 5 "o ;

tr m—hirﬁv& £t % ’G\h_ fd-) 0‘ J‘I.I:b-:

Section' (1) "' 62 section 23 of the

o

principal "Act, ‘the " following dnn
be inseérted nuna!y-- ¥ N
it wid) reéad A b ffof_lip‘
assets participating as well as
o Dixed debentures’t . .r -
Shri A. C. Guha: I think ‘the pur-
pose of the hon. Mernber is that the
corporation should  participate in
, equity capital, is rl. not?

Shri Asoka Me!rl.l Yes.

Ehrl A C ‘Guha!' Under the' pusent
Act the corporation may ' retain’a
part of the assets such as any stocks
or shares or ‘débentures which
‘cothe to 'fts posséssion’ in''the course
of its ordinary business, but there is
&, definite  bam _lun:on the corpora-

tion directly participating jin _ the

company's share capital, tuhccnbing
to shares of any ' particular' company
‘or ‘industrial - ¢oncern. "As 1’ ‘stated

yesterday, there might have " been
,.fome reason ,one Iyn.r or fwo years
before for pkms this . _corporation

: l-sg ta participate in equity capital,
now that we have got two other
corporations, the Development Cor-
poration - and ‘- theé industrial ! Credit
and Investment Corporation, ‘when-
ever there is any suitable case they
‘will partietpate’ i "Squity” chpital.” So,
I do mot think ‘there 'is ‘any urgenty
pow far this gorparation to. partici-
pate in equity  capitel It is  the
policy of the Government as yet to
lepve it _lmql_y mo o | to func-
fs‘.oahé‘ no’t'uﬁﬁ. .u‘m sn‘dd g:rm
"Htes 6t ‘ﬁhnldnl—'ﬁ _have ce
epem Fikk m it but .mofe or
“fess Wt‘u be‘i'on‘nithm’ iIke"‘q I?mk
"Hai rﬁ'&lpatinf In the qhﬂ al.

4 ]

G {"II 1

pm,nghu, ugpu. M;r mim. is not

" dmced‘. it rehlm thn ,,i:lﬁit"“r‘po
convert ‘it into. equity capital ai

future ‘stage in case the concern, -bl-

comes prosperous. it is c:mlsr a con-

tlngent right. i et
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~—8hrl Asoka Mehta: The loan is
there, it will be recovered.

Mr. Deputy-Speaker: After parti-
cipation?

Shri Asoka Mehta: There is no par-
ticipation at any stage.

Supposing Rs. 30 lakhs are given
and after Rs. 10 lakhs have been
repaid, if the corporation feels that
it wants to convert the balance of
Rs, 20 lakhs of loan into equity capital,
it should be open to the corporation
to do so.

Mr, Deputy-Speaker: Then, there-
after if it ends in a loss, what
happens?

Shri Asoka Mehta: Then, of course,
it goes.

Mr. Deputy-Speaker: If any parti-
cular concern prospers, it also pros-
pers.

Shri Asoka Mehta: It will only get
the loan plus the interest. It will
have no continued share in the pros-
perity of the concern.

Mr. Deputy-Speaker: Once it takes
shares, what happens? .

Shri Asoka Mehta: Then, it con-
tinues to share in the concern.

Mr. Deputy-Speaker: That is the
point from the other side.

Shri A. C. Guha: We do not like
the capital of this corporation to be
locked in any equity capital We
like it to be kept as fluid as possible,
so that the money may come back
and it may be re-invested and I think
the hon. Member yesterday particu-
larly made a point that the Corpora-
tion may give more loans to new
ventures. So, it will be proper for
the Corporation to keep its money fre.
and liquid so that it can invest in
new companies also.

So, this amendment in a way seeks
to change the character of the corpo-
ration fundamentally and s I stated

,’Gl‘lll'd.l, and also tﬂdl’, Gom_
ment has not the intention. There
might have been some reason two
years ago when those two cther cor-
porations had not been set up, but
now I do not think there is any par-
ticular reason for this corporation to
go into equity capital.

Mr, Deputy-Speaker: The question

is:
Page 5, after line 38, add—

“(ii) After clause (d) of sub-
section (1) of section 23 of the
principal Act, the following shall
be inserted namely:—

‘(dd) retaining as part of its
assets participating as well as
mixed debentures.'”

Those in favour will say “Aye”.

Some Hon. Members: Aye:

Mr. Deputy-Speaker: Those against
will say “No".

Some Hon. Members: No.

Mr, Deputy-Speaker: The “Noes"

have it
Shri Kamath: The “Ayes” have it

Mr. Deputy-Speaker: All right.
Hon. Member may rise in hiy seat.

Shri Kamath: After 2-30.

Mr, Deputy-Speaker: The Mover of
the Amendment has not asked.

Shri Kamath: 1 have asked on his
behalf,

Mr. Deputy-Speaker: It is open to
him to disown it.

Shri Asoka Mehta: T own him on
my behalf.

Mr. Deputy-Speaker: Then, this
also will stand over. Amendment
No 8 {o clause '€ will stand over.
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Clause 17— Amendment of section

23, Act XV of 1648).

Shrimati Sucheta Kripalani: I beg
to move:.

In page 5, line 41, after “substitu-
ted” add—

“and the following shall be

added at the end, namely:—

‘The Managing Agents of any
borrowing concern shall not
dispose of their share-
holdings in the borrowing
concern without the prior
approval of the Corpora-
tion.’

The object of this amendment is
very simple. It is better that the
managing agents should have a finan-
cial interest in the company they
are managing. Usually they do, but
it may occur that a managing agency
may borrow large sums from the cor-
poration and after that gradually sell
off the shares if the company is not
doing well or for any other reason,
they may in course of time not have
any financial stake in the company
which they are managing. We feel
if such a contingency arises, Govern-
ment money is at risk. Therefore, it
is proper that some control should
be put on the managing agency’s
freedom in selling their shares. That
is why we want that whenever they
are about to do such a thing, the
Government should get prior inti-
mation of it, and they be permitted
to do so only with the prior approval
of the Government.

This is merely to safeguard the
Government's financial interest.

Mr, Deputy-Speaker: Amendment
moved :

In pige 5, line 41, after “substitu-
ted” add—

“and the following shall be

added at the end, namely:—

“The Managing Agents of any
borrowing concern shall not
dispose of their share-
holdings in the borrowing
concern without the prior
approval of the Corporation." "

Z8 JULYXY 1¥32
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Shri A, C. Guha: We have already
issued certain directives to the Cor-
poration and those will be found in
the Resolution of the Government :

“Government agree that the
financial stake of the Managing
Agents or Managing Directors
should be taken into account but
consider that it would mnot be
desirable to insist on any particu-
lar minimum  share-holding by
them in the borrowing concern,
The Corporation have pointed
out that the personal guarantee
of the managing agents is also
taken as a rule as additional
security.

As for non-disposal of share-
holding in a borrowing concern,
Government consider that where
such financial stake has been
taken into account by the Cor-
poration as a factor of safety,
transfer without the approval of
the Corporation should be pro-
hibited."”

We have already issued this instrue-
tion and there is no necessity for
putting it in the Bill itself.

Shri Tek Chand— rose.

Mr. Deputy-Speaker: How does it
happen that the hon. Member rises
only after the Minister speaks.

Shri Tek Chand: Very often one
has to rise in order to reply to the
comments of the Minister,

Mr. Deputy-Speaker: No, I will not
allow it. The hon. Member is try-
ing to invert the whole procedure of
this House. I am sorry I am not able
to agree with him,

In view of the Minister’s state-
ment, need I put the question?

Shrimati Sucheta Kripalani: Yes,
Sir, because, if you will permit me,
we have seen in the course of our
enquiry that many a times there is
not sufficient personal guarantee. Tt
has to be put in the Bill,
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'l‘hclhudu Anuu of any
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holdings in the borrowing
econcern without the prior
llllppmulol&.mrpu-am"‘

m maotien was negalived.

m 'Dé;uly-lmkn The question
k

"l'httchuul'l;t-mdma
ﬁ-llll"-' (R

,JTM. moﬁop ;.nm udnpud.
‘Cll[n._nll_'l ‘was added to the Bill.
Clause! 18 bas added to the Bill.'

Clauss 19— (Amendment of section
!i. Act XV of 1048)

sm-.d Sucheta Kripalani: 1 beg
lo move : &

x.um«mwmn add—

") ¥he | tolowing, proviso
shall bo added, namely:—

" Provided the trunsfer by 'way
wll ol o 'dale dzg‘ll ‘be effected |
with 'the 'prior' approval of
Government.' "
o w1 0 desqe- Qugrud
.hﬂrﬁr drt \my ispeech I podnhd
out that «when the edrporation takes
over 'aicompany which is not 'doing
very well, the object/éf the eorpora-
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~chich was ready to buy it. So, if a
provision like: this: is /there that the
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that will put an end to any such ir-
regular moves that were pointed put
to us. Also, when a company does
not do ‘well, the object of the corpora-
tion would normally be merely to
recover the money that they - had
advanced. What about the money
uf the shareholders? :

2 rM.

u t.hc Govemmut takes over and
runs the company properly, then the
shareholders also will have a chance
to ‘recoup their mnney '"That is why
wé feel 'that as far as possible the
edmpahy should’ be run by Govern-
frient.  ‘When we haye 'a Production
Ministry, it is not impossible for
Government to 'run it; and'# Gov-
mmntmmtmdytomnlt.tt
Jeast' ‘a‘reference should be made to
Goverrunm Ntora the eqmpany h
ibld." 3
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Pro\tldnd the Mrhy way
... of sale shall ¢ be, effected
 with thnnl'iorlppmul of |

(! qu Ji ¥y o

m

port regarding the . Glass
Works. The n, was
that it should not be sold but that
Government' ghould ‘run it," or 'some:

4 E EJ
el

gk %
ik
Eeis
33?F§§§¥a!
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some put.tu, who, the mnegotiating
committee er-d. -might /be in a
position to run the factory. But nei-
ther the negotiating committee nor
Government - have :been. able to  find

has 'no other option left but to put
the Sodepur, Glass Works pn sale.

mwcmm But d

give this assurapce that no ult o:
such concerns would be done with-
out - reference 'to - Gom.rm

mwhid:myrnomgtothem

out any reference: to “Government.
I hope this will satisfy the ghair-
an of the Enquiry Committee and
ghéwill w?& her ‘amendment.
lhrhnaﬂ Reéaa ' Chakravartty
« Wlnt is the objection to
lt? I ‘not !Jolloﬂ’ :
wizaun -oAT wedeaq?-vtunsfl 1?7

" Mr. Deputy-Speaker: There is a
provision for giving directives under
theo Act.1 This u-'iomﬁﬂng-llke an
assurance. Hon. Members ''might
hwe n that from time to time the

n&mr of Parlhmentu-y
A.Ihirs makes a statement on ' the
floor of the .ﬁ‘ s u__”_!q what as-
surances have n carried out and
what merer have. ta .be.carried 6ut.
This has becomie a)regular:feature
here., Under -these. ‘rircumstances,
these ; diregtives;; even . though they
are not put:in .the body of the Bill,
may be a8 good as the Act..But it
is left to the hon, Mover of -'the

lmendment. .

lh.rlA..C.ﬂlh.I.t you 'ou.ld
pecmit gme, to add two more lines, I
would say that the delay in publish-

ing. she Government ' Resalution'on

the ,Sodepur’ Glass Works  is mainly
or solely duotothehctﬂut we

hanmbem-blefaﬁﬂ
tuwn'thacompmy J!y
Govérnment. '

Shri Asoka Mehta: ‘What - about
the Production Ministry? . .
AT A.- C. Gnhl': ‘!'hey ‘have '‘Te-
. . i

Shri Asoka Hﬂu They luve l.bo

- refused? . Fiantind e

“Shri A, '©. Guha: We ' tried ‘also
abroad to find some expert in
;iummdwutt}ermny b ﬁﬁ
and we muld not get anybody.,

Mr. Deputy-Speakec: What uhout
the original promo‘ter:"

‘shri A C. Gnll 'l‘hey lre 'ﬂn.ll.'h
ed. It is not possible for ' them to
run; the, company. (Who will, finance
them for running the company?. /For
rupping; the ;company, . now,i. they
will require a ., -mrkhl capital of
mmﬁm; Mtnﬂlhkns son

All B lﬂ ! ] ‘r'hlt 1! il

o9l vived 1
mmmum 'hen&.
urporlﬁmh'oin.deIwM
Indo-Japanese firm? . oL vo

Shri A. C. Guha: The corporation
hmtmwmmr-im'hr
working capital. ! quas o 0l

ju8hri 8, V. Ramaswamy .{Salem):
It it has spent Rs. 1 werore, 'does it
matter if it spends a few lakhs of
rapées’ mbré';o ,ﬁup. it runnin ';1

FiiG a1 ping
(Shri A, C.:Guhu: It i Dot 'a few
lakhs; it is Rs. 30 to 40 lakhs. ' And
ﬂmrm ‘mustibe! a suitable ' agency. P
do- not . think that even the 'chairman
d that : Bnqutr;MGmH‘ln ol wvu!d

it happen .that. when ohe .goés. by
wil.hin a distance of seventy miles,
one finds that j.n e _priva

ait Industry” whic

sequently s’ i-mnﬁng ar” ’H(hﬂ ow
does that happen? "7 :

" 8tr m:*t'ru&h-"r‘ho#“‘sdﬁ .
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" [shri A. C. Guha]

But there is no party in India who
would be ready to run this factory
on behalf of Government, on lease
or anything like that,

Shri Kamath: Better advertise it.

Shri A, C. Guha: We did advertise.

Shri 8. V. Ramaswamy: Are ther:
no technical experts in the Govern-
nent of India, who can run this?

Shri A. C. Guha: No.

Shri Mohanlal Saksema: Is it in
such a hopeless condition?
Shri A. C. Guha: Only the Pro-

duction Ministry can be the techni-
cal side of Government. We con-
sulted them, and they said they can-
not. The Ministry of Commerce and
Industry also sent somebody abroad
to find out whether a suitable tech-
nician or specialist in glass can be
had from Belgium or Germany and
so on; and they could not find any-
one,

Mr, Deputy-Speaker: Has there
been no expert all along?

Shri A, C. Guha: Anyhow, that
is another case.

On this point, my contention is
that it is not possible to put in any
compulsory provision as to how the
corporation will dispose of a con-
cern that may come to the corpora-
tion. Only, I can give this assu-
rance to the hon. Mover of this
amendment that in any such case,
the corporation would not put on
sale the concern without reference
to Government,

Shrimatli Sucheta Kripalani: May
I make a suggestion? If the hon.
Minister agrees to provide it in the
rules, I would withdraw my amend-
ment,

Shri A. C. Guha: In a directive
by Government. Government can
give that directive,

Shrimati Sucheta Kripalani: Why
not rules?

Shri A. C. Guha: We can issue a
directive.

Shrimati Sucheta Kripalani: But
directives keep on changing.

. Mr, Deputy-Speaker: It is not that
for every small amount, such as
Rs. 10,000, Rs. 20000 or Rs. 1 lakh
there must be a particular provision.

Shrimati Sucheta Kripalani: They
do not give small amounts. This is
meant for bigger amounts.

Shri Asoka Mehta: They give only
medium-and long-term credit.

Mr. Deputy-Speaker: The gquestion
is:

In page 6, after line 11, add:

“(iii) the following proviso
shall be added namely:—

‘Provided the transfer by way
of sale shall be affected with
the prior approval of _.he
Government.' ",

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 19 stand part of
the Bill."
The motion was adopted.
Clause 19 was added to the Bill

Clauses 20 to 23

Mr. Deputy-Speaker: There are
no amendments to clauses 20 and
21. Shri D. C, Sharma has given
notice of an amendment seeking to
introduce a new clause 21A. I am
not allowing this amendment. It
reads :

“In page 6, after line 36, insert:

“21A  Insertion of mew section 424
in Act XV of 1948: Af‘er section 42
of the principal Act, the following
section shall be inserted, namely:—

‘42A. The Rules made under
section 42 of the Act shall be
laid on the Table of Parliament
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for a period of thirty days be-
fore the date of their publica-
tion in the Gazette...... o Lod

But section 42 of the Act is not
touched at all by this Bill. This is
only an amending Bill.

Shri D. C. Sharma (Hoshiarpur):
May I make a submission? With
due deference to your ruling, I beg
to submit that as a member of the
Committee on Subordinate Legis-
lation I have come to know from
various directions that the rule-
making power which is con-
ferred by an Act on a Ministry is
not always made very judicious use
of.

I think it was you who brought
this Committee on Subordinate
Legislation into being, and I there-
fore think that it is you who should
be a very jealous guardian of its pri-
vileges. The fact of the matter is
this.

Mr. Deputy-Speaker: I am not a
dictator.

Shri D. C. Sharma: In the original
Bill there was no provision for lay-
ing the rules framed under this
section on the Table of the House,
before they are published in the
Gazette. When there was an omis-
sion there, do you mean to say that
that omission should continue for all
time to come? I do not think that
logic would justify this kind of
move,

There was ar omission there, be-
cause at that time the committee
wag not very vigilant. Now, the
committee is very vigilant. We
are holding meetings, and we are
scrutinising every Act, and we are
bringing this to the notice of the
Ministry that they should frame the
rules and place them on the Table
of the House, before they are pub-
lished in the Gazette, in due course
of time. We are doing that now.
At that time we were not vigilant,
and there was an omission, but I do
not think that you being a custodian
of parliamentary procedure, parlia-
mentary propriety and parliamen-
tary dignity would now say that this

(Amendment) Bill —

omission which was made at that
time on account of lack of vigilance
on our part should continue. I do
not think you would say so.

I, therefore, think that these two
new clauses, namely 21A and 24,
which refer to the rule-making
powers given to the Ministry for
making rules, should be enforced.
If that is not done, I think there
will not be the proper kind of pro-
cedure. I would, therefore, appeal
to your sense of propriety and your
sense of procedure (laid down by
you so far as the committee is con-
cerned) that these clauses should be
there.

Mr. Deputy-Speaker: What has
the hon, Minister to say?

Shri A. C. Guha: You have al-
ready said that this amendment will
be out of order. But I can give this
assurance even without this ‘amend-
ment which has been declared out of
order, that these rules will be laid
on the Table of the House., We
have no objection to the rules being
laid on the Table of the House, not
before the rules are being framed
but as soon as they are framed.

Mr, Deputy-Speaker: Unfortunate-
ly I myself was party to a prior
ruling during the debate on the
Indian Tea Control (Amendment)
Bill on the 15th July 1952 There
the Deputy-Speaker made the fol-
lowing observations in regard to the
scope of discussion on that Bill:—

“This is only an amendment
Bill. With respect to an amend-
ment Bill, only those sections
are relevant which are touched
upon by clauses of the Bill and
not other substantive provisions
of the Act, except in cases where
the clauses of the Bill neces-
sarily lead to amendment or
modification of any other section
which is intimately connected
therewith. The other sections
are not relevant”,

I am afraid I cannot allow these
amendments. But it will satisfy
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Mr. Deputy-Speaker: The question
is: '

“That clause 16 stand part of
the BilI",
The motion was adopted.
Clause 16 was added to the BillL

The Enacting Formula and the Title
were added to the Bill,

Shri A, C. Guha: I beg to move:
“That the Bill be passed”.

I do not like to make any long
speech now. I think there is hard-
ly any time also. I can only hope
that whatever might have been the
controversy over this Corporation in
the past, it will now get all the
support that it deserves from the

House, and it will work properly
under the new Act This Act
practically - radically changes the

constitution and structure of the
Corporation, and that is in pursuan-
ce of.the recommendations of the
Enquiry Committee,

In conclusion, I convey my thanks
to the Inquiry Committee, and parti-
cularly its chairman, for exposing
the defects of the Corporation. We
have tried our best to remedy these
things.

Mr, Deputy-Speaker: Motior moved:
“That the Bill be passea”.

Shri A. M. Thomas: Although there
has been delay of about one year and
three months after the Government
took their decision on the Report of the
Suche'a Kripalani Committee, it is gra-
tifying that the Bill is being passed
now, modelled on the recommendations
of that Committee. It is also gratify-
ing to note that the hon. Minister who
has piloted the amendment Bill was,
ss a private Member, one of the per-
sons responsible for drawing the point-
ed attention of the House to ‘he irre-
gularities and acts of commission and
omission of this Corporation.

Mr, Deputy-Speaker: It is ncw for
others to draw his pointed atiention
to them.

172 LSD.—3.

(Amendment) Bill

Shri A. C. Guha: Yes. I shall keep
my ears quite open.

Shri A. M. Thomas: But when I heard
the discussion on the amendment Bill
yvesterday, I felt that the whole ques-
tion should have been aporoached from
a more liberal standpoint. The House
is certainly entitled to pass strictures
on the working of this Corporation
without fear or favour. But I wouid
invite the attention of the House to
the remarks which have found a place
on page T4 of the Report of the Inquiry
Committee:—

“While we welcome and appre-
ciate the Interest evinced by Par-
liament and the public in the work-
ing of this central credit institution
established for providing assis-
tance to industrial concerns ope-
rating In the private sector, we
consider it desirable to avoid all
criticism about the working of
the Corporation made in a manner
likely to affect the credit of the
Carporation.”

To this fact attention has also been

drawn at page 30 of the report. Also

the appointment of a body lo supervise

the working of this Corporation as well

as similar corporations has bcen con-

sidered by this Committee, and it .
says:

“It is obvious that g full Parlia-
mentary body is not the proper
forum for discussing the detailed
working of such statutory corpora-
tions. In the case of a credit insti-
tuiion like the LF.C. it is all the
more necessary to avoid detailed
discussions as it is likely to affect
the credit of the Corporation and
its borrowers.”

It appears that the credit of this Cor-
poration has perhaps been affected by
the discussion that was carried un in
the House in December, 1952. It will
be found from the progress report of
the Corporation for ihe year 1953-54
that the number of applications receiv-
ed during the year was substantially
smull, being only 43, as against 74 in
the preceding year. There is also
another trend and it is further borne
ou. by the increase in the number and
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(Shri A. M. Thomas]

the amount of apalizations withdrawn.
I have been able to find out that there
has been a decline in the progres: of
the Corporation. In thé year 1:1I2-53,
it had been possible to mee. the divi-
dend lability without any subveuntion
from Government and thst has not
been possible in the vear 1053-54. It
may also be perhaps due to the nature
of ‘he debate in the House in Decem-
her 1952, T am not for a moment sug-
gesting that the House should not be
vigilant or alive to the working of this
institution, but we must bear in mind
{his aspect when we discuss the work-
ing of the Corporation. Moreover. the
discussion that we are having with
regard to this Corporation should alsn
be a model discussion on the working
of the Investment corporation, the
development corporation and reveral
other statutory corporations that we
are setting up. Bearing this background
in view, I cannot resist the tempta:ion
of drawing the attention of the Gov-
ernment to one or two aspects which
are mainly covered by the audi: report.
The Minister was right when he sald
about the Impression formed on read-
ing the recort of the special committee
that had been appointed by the gov-
ernment that the Corporation has on
the whole been exoneruted from the
charges. The statement that the hon.
Minister made yesterdny was quite
true. [ was not able to find out any
single charge established against the
mansging director. The only thing
that I have been able to find, apart
from general suggestions. Is thal the
managing direcior had been very help-
ful to the Committee In giving all sorts
of information to them. But the audit
report, I might submit, gives sn alto-
ge her different picture, and there are
several disturbing features which are
discernible from this report. The hon.
Minister stated that It is for the Public
Accounts Committee to go (hrough the
audit report and then make its own
nbservations on it

I want to draw the attention of the
Glovernment 0 one or two things. One
is the disturding feature that has been
pointed out In the audit repart, that is,

(Amendment) Bill

the growth of administrative expendi-
ture is out of proportion to the busi-
ness transacted. Even in the report of
the Suchera Kripalani Committee, at
page 23, we find that when a compari-
son is made with regara to similar
corporations in other countries, it has
been observed that it might appear that
the expense ratio of the Corporation
is high and it may be that there is
room for economy. ‘That is with regard
to the year 1952. But afterwards. the
picture that we get, even aler the sub-
mission of this report. is rather not
encouraging and not at all satisfactory,
and this will be found from the audit
repor.. It will appear that during the
six years of the existence of this Cor-
poration, the expenses on establish-
ment have been steadily increasing.
During the year ending June 1053, the
increase was Rs, 60,801, and duning
the year ending June 1954 ihere was
a further Increase of Rs. 62,935, I do
not want to read the observations con-
tained in the audit repor: and how
these officers have travelled in air-
eronditioned coaches and so on. In
fact, :hose things which have been
brought out in the audit report are
not in any way creditable to the per-
sons who are managing this Corpora-
tion nur to the ofMcers of tha: concern.
I am glad to find that the Minister. In
the course of his reply to the several
points ralsed, gave an assurance that
it will be his endeavour to see that the
establishment expenses are kept to the
minimum and that there will not be as
much loss as is now being incurred by
the Finance Corporation.

Another fact that I wish 10 bring to
the notice of the House is that, apart
from the losses Incurred by the Cor-
poration, there Is increased expendi-
ture on the part of the persons who
approach the Corporation to get their
loans sanctioned. Paragraph 35 of the
report draws polnted reference to It
and it says:

“It has been represented to us
that, though the rate of nterest
charged by the Corporation is not
by liself unreasonable, tuking into
account the legal expensez. stamp
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fees for documents and travelling
expenses in connection with nego-
tiation of loans, the tota! cost of
securing’ financial accommodation
from the Corporation works quite
high.”

That may be one of the reasons, I
shnuld think. why the small concerns
were not in a position to apply for
help from the Corporation as it will
perhaps be too prohibitive for them.
That aspec. must be borne in mind and
it must be, as far as possible, placed
within the reach of the ordinary indus-
trialist. The rate of Intfrest that we
charge is not, after all, low—-i1 is 6}
per cent—so much so the cther
expenses which an applicant has to
bear will have to be reduced consider-

ably. s

[ do not want to add anything mere.
but T should say that although ecriti-
cisms were levelled in the House that
this Bill is quite inadeauats and it
does not take into account all the
recommendations of the Sucheta Kri-
palani Committee Repor:. what can be
done b¥ an enactment of Parliament
has been done by this Bill. The other
recommendations of the report relate
to administrative matters and other
policy matters, defects in the working
and how they can be avoided, the
vigilance that the Government must
exercise, ihe directives that they must
give and so on. It has heen pointed
out that after the establishment of this
Corporation Government had chosen
to give directive only once. and that
was in 1948. These aspects have been
pointed out by the Committee, but the
statutory requirements, I ihink, sug-
gested in the Committee's report will
be met by the amending Bill that we
pass, and everything will depend upon
the directives that the Government is
pleased to issue from Lime 1o time and
also the interest that the board of dir-
ectors itself evinces in the working of
the Corporation. Whatever legislation
we may pass for the efficient working
of this enactment, it is necessary that
the machinery we constitute should
put iis heart and soul into the work-
ing of the institution.

(Amendment) Bill
The necessity of appointing a full-
time chairman has been pointed out
by the Government and iu the report
iiself it has been stated what sort of
a cthairman the Committee contem-
plates. It states:

“The position of the Chaiirman
will in that event be analogous to
that of the Governor of 1
Heserve Bank. The Chairman
should not necessarily be an active
industrialist but he should be a
man with mature experience in the
field of production, management
and finance, We consider that i. is
not enough to have an eminent
Banker as the Chairman as we de
not wish to see the Corporation
governed solely by a banker’s out-
look.”

So, everything depends upon the chalr-
man that ‘he Government would be
pleased to appoint and I hope that the
Government would be in a position to
get a suitable person as it has been able
to find in the case of ihe State Bank
of India a person of such calibre, stand-
ing and administrative experience. I
believe the House will take the assu-
rance given by the hon. Minister in all
sincerity, namely, whatever might have
been the defects in the past, whatever
might have been the acts of omission
and commission on the part of the dir-
ectors and the manuging director, here-
after the Government is bent upon see-
ing that this institution will be work-
ed with the idea with which it has
been constituted. I hope the assurance
of the Government will be carried out.

Shri 8. 8. More (Sholapur): I refrain-
ed from participating in the debate at
the earlier stages with a purpose. I
participated in the debate when thig
measure first came up for discussion
in 1952. On that occasion I did make
ou: & point that this machinery ought
to be used by Government for the pur-
pose of starting industries in areas
which are industrially backward. 1
then gave to the House the break-up
of the loan amounts that were advanec-
ed to the three language groups in the
Bombay State and expressly pointed out
that while Bombay had received the



8763  Industrial and State 28 JULY 1955 Financial Corporations 8764

no industries and, therefore, no loans
could be advanced to that area.

Under the amendment now proposed
even Indus:.ries which are aroposed to
be started may get some benefit from
this Corporation. [ hope that this par-
ticular clause will be vtilised for the
purpose of reducing inequalities in the
industrial development of the different
regions of u State.

The other important peoint that [
wish to make is that the Minister in
charge of this Bill was very pariicular
to emphasise that the Sucheta Com-
mittee did not prepare any charge-
sheets. much less find any evidence to
prove the different counts of the
charges. 1 think Government acted
veary wisely and diplomatically when
they selected Mrs. Kripalani as the
Chairman of the Committee and Shri
V. B. Gandhl as one of the mimbers.
‘Both these hon, Members are not reput-
ed for sharpness of criticism. They
are over-full with the milk of human
kindness and 1 feel that when they
proceed to apply their minds over-
flowing with human kindness to the
misdeeds of some of the oMcers, their
minds had the beiter of them, though
the misdeeds were black enough to
require blacker paints. If Government
is really honest and do feel that the
misdeeds of such corporations should
be brought to the forum of this House
and before the bar of public opinion,
1 feel that they should take particular
care to appoint persons who have legal
knowledge, who specialise in murder
<ases, 80 that they will not show any
compunction while dealing with per-
sons who commit such grave offences,
parading themselves as experts in
financial and other matters.

In regard to the future of the ~or-
voration, it has been stated that Gov-
ernment have made a great gesture to
the criticlsm made in the House by
sppointing a salaried officer as chair-
man of the corporation. I am sorry to
fnd an Incorrigible tendency or the

(Amendment) Bill

part of Government to appoint officials
to the chairmanship of surh bodies.
We find too much of officialdom every-
where, If we are to proceed towards
a socialist pattern of society, I would
rather expect that a reputed socialist
should be placed in charge of this
body.

Shri Asoka Mehta: Mr. More.

Shri 8. 8. More: I do not for 2
moment claim the privilege of being a
noted socialist: my friend is better
qualified. I would say that somebody
who can be relied upon for taking this
country towards a socialis: pattern
should be appointed by Government to
be the chairman of this body. I am
not prepared to accept that the Mem-
bers of the bureaucracy who have been
trained in ihe practices ¢f the British
rulers have any mental, intellectual or
ideclogical equipment for the purpose
of taking this ~ountry to the sacialist
pattern.  (Interruption) My hon,
friend Shri Kamath is muttering
something.

Shri Asoka Mehta; He wus a mem-
ber of the bureaucracy.

Sbhrl S§. 8. More: He was a misfit
there and is proving to be a misfit
here too.

Shrl Kamath: Not guite as bad as
you!

Shrd S, 8. More: [ naturally expect-
ed the resentment which he is express-
ing so vehemently.

Shri Kamath: No resentment; [ glad-
ly give the palm to you.

Shri 8. 8. More: I have been here for
the last three years. .
Mr. Deputy-Speaker: What about

other walks of life?

Shri 8. §. More: I do not want to
discuss personslities, but a time will
come when we will have to present to
the world pen portraits about the quali-
fications or disqualificaiions of many
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Members who have been privilesad fo
come here. Possibly it may uot be our
qualifications that have brought us
here, but perhaps, the ignorance of the
voters, or their mis-placed trust in us,
I may be beside the point—but there
ars many things said here whnich are
beside the point—if a chairman has to
be found for the Industrial Finance
Corporation. I would very earnestly
say, he should be selected from non-
officials—a public worker of proved
honesty and integrity. He will not be
particular abou: high salary. In the
case of our officials, though their sala-
ries are high, their efficiency is low.

Most of us have laboured in the cause
of our country, we have slaved our-
selves; we have ruined ourselves for
liberating our country. If the country
is to be liberated from the octopus's
clutches of the capitalists on the indus-
trial life, it is for us to act in this
direction.

Shri A. M. Thomas: It is Shri V, P.
Nayar’s phrase!

Shri V. G. Deshpande (Guna): For
the distribution of offices.

Shri §. S. More: It is not a question
of distribution of offices. My hen.
friend Mr. Deshpande, who belongs to
the Hindu Mahasabha, believes that
politics is only a game of distribution
of ladoog and jalebis. But politics is
something serious. much more serious
than the Hindu Mahasabha politics, I
thought that the batons of the Portu-
guese might have brought some sob-
riety on his head. but [ am Jisillusion-
ed.

Mr. Deputy-Speaker: The Industrial
Finance Corporation seems io be an
all-embracing corporation—ladoos are
coming in, Goa is coming in.

Shri 8. 8. More: [ would only con-
clude by saying that a pre-determined
member of the bureaucracy should not
be appointed to shoulder the great
responsibility of this office.

Shri A. C. Guha: Several members
thave asked for the appointment of an
official

Shri S. S. More: A person who has
only professional or service interest

should not be appointed for this post,
nut one who has the national Interest
at heart., Such a person will set an
axample by accepting a lower salary
and demonstrating to others that we
who have laboured in the cause of the
liberation of this country, without any
monetary return can also be ¢n the
constructive side better and fitter per-
sons than the officials.

Shri Sarangadhar Das (Dhenkanal—
West Cuttack): Mr. Deputy Speaker,
Sir, I am taking part at the fug end
of this debate. My hon. friend Shri
Thomas pointed out that we destroyed
the credit and initiative of the Cor-
poration by initiating a debate in 1952.
I was myself here during that debate
and consequently I wish to point out
that the debate arose out of the refu-
sal by the Minister to divulge the names
of some of the loanee companies.
Because of that the debate took place.
As a result of that, the Commitiee was
apoointed and that made its report.
The audit report has corroborated
almost everything that was contained
in the report and in the official debate.
I well realise that in a lending insti-
tution, the names of the loanee com-
panies, the amounts of loans, eic. have
to be kept secret but in thig institution
where the tax-payers’ money is being
lent for different purposes, it is the
duty of the Parliament to find out if
the money is being properly spent.

One point was made just now by
Mr. More: whether the loans are being
distributed regionally for Lhe develop-
ment of industries Iin the difTerent
regions. All these things have to be
discussed by Parllament. I do not
believe that the credii of the institu-
tion has in any way gone down.

Shri A. M. Thomas: I am afraid my
hon. friend hag mis-understood my
speech. I never said that the working
should not be criticised but that there
should be a sense of proportion.

Shri Sarangadhar Das: The debate
resulted in the dimunition of applica-
tions in 1953-54, I believe. It may be
that those institutions or companies
who believed in getting their loans
easily because of the presence of
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sertain persons in the directorate
might not have sent up their applica-
tions because of that debate and so the
applications were fewer than in the
previous year. Or, there may be some
other reasons for it. But it is wrong
to say that that debate lacked a sense
of proportion, It certainly did not, as
it is well known now, This Bil which
will be passed in a few minutes from
now, has resulted from that debate in
1952 and so I have to impress on the
House the necessity of having such
debateg about the institutions in which
the Government s putting in a large
amount of the tax-payers’ inoney. That
money has to be properly spent in dif-
ferent regions and there should be no
partiality, no nepotism. The appoint-
ment of & full-time and paid chairman
has also resulted from that debate.

1 eould be as optimistic about this
new financial dispensation ns he has
been.

He sald that all the controveries
about the Corporation were now end-
ing. I am glad that they sre ending.
But I can assure you, Sir, that this
new Act which you will be passing
today is not going to give a different
complexion to the Industrial and Sta'e
Finance Corporations [from that its
previous proto-type had. 1 can assure
you of that. Because, what have we
done? 1 asked myself this question. [
have read the report; I have gone
through the sudit report; I have seen
all that and I have asked myself: what
have we done* What have we been
doing all these days?

1 find the. there are few changes in
the structure of the Financial Corpo-
ration and if any changes have been
made they are not of such a nature as
can inspire confldence either among
the Members of this House or in the
public at large. You call it a change
in the structure of the Corporation
when you choose to call the manag-
ing director by the name of chair-
man., You think that you have chang-

ed the structure when you say that
the execu.ive committee will now be
called by the name of the central
committee. If a rose smells as sweet
by any other name, a sink will be a
sink even if you give it a dilerent
name. There has been no change in
the structure worth the name. The
change in ‘he structure would have
been known if something had been
done to tell us what kind cf chairman
we are going to have.

There was a very innocent amend-
ment moved that the chairman should
be a whole-timer. But it has not been
accepted. Why should it not be
accepted? We are spending crores of
rupees on this Corporation. The
future of our industrial development
depends upon that. But what do we
find? We find that the Ministry keeps
an open mind which means a closed
mind abou, the appointment of the
chairman and whether he is a full-
timer or part-timer. These things are
left hanging in the air so that we do
not know what is going to happen.

I think we have been talking about
credit. I do not want to harm the
credit of anybody. You can shake the
credit after it has been only built. If
there is no credit, if no credit has been
built up, how can you shake it? My
hon. friend was saying that this Bill
should have been brought forward
with the intention of stablising .~
building up the credit of this c1gani-
sation. I think even in very innocent
mutters nothing has been done

As a member of the Estimates Com-
mittee, [ have some notion about the
appointment of the chairman. Some
of our biggest national undertakings
where crores of rupees are invested
are being run by persons whose mana-
gerial experience, flnancial experience.
business acumen has been only this
that they had been police magistrates
in some presidency towns for some
years. Therefore, the very first thing
that shouid have been done here was
to incorporate the suggestions given
in the report about the appointment
of a chairman so that the public could
know that this is going to be a busi-
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ness concern, run in a business-like
fashion and with the sole objeclive of
promotion of industries in the country.
If you do tbai, it will be a business
concern; otherwise it is going to be
like the working of a bureaucratic
machine and the results are guing to
be like the results of a charitable
trust and tha. way I do not think you
are going to build up any credit.

Again, there was a very wholesome
recommendation that among the dirvec-
tors you should have some persons who
belonged to the class of businessmen
and others. But, this has not been
done, There were again certain ideas
about the security of loans snd vesting
the Corpora.ion with greater power. I
am afraid all those things have not
been done. I have the highest regard
for the hon. Minister because I know
that he is a gentleman who takes every-
thing very seriously and I know he
puts his heart into any kind of work
that he does. [ would ask the hon.
Minister what be is going to do so far
as the expense ratio of this organisa-
tion is concerned. Well, perhaps, you
may say thai the expense ratio could
not have come within the Bill or that
this could not have been made a part
of the Bill. But, I ask, why can't
these things bes made a part of the Bill?
When you think of a country like
Yugoslavia you find that there they
have the workers as partners of indus-
trial concerns. bui here we fight shy
of having ap economist or a financler
as a member of the board of directors.
At the same time I find that the dir-
ectives of the Government are very
good. But, there is also human inge-
nuity and human ingenuity knows how
tn counteract those directives. If there
had been no human ingenuity why
should we have had this report which
wag drafted by Shrimati Sucheta Kri-
palani. I should, therefore, say that
the whole business of legislation in
this House requires some kind of modi-
fication. We cannot leave everything
to the directives of the Government.
We cannot leave everything to the Sec-
retariat. T think that we should have
certain principies of business perfor-
mance; of business execution. I am not
puttiry forward any radical proposal,
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but I do not see any reason why those
principles should not be incorporated
in the very Bill itself. Why should you
not do that?

I find it has been said :hat the num-
ber of applications went down as a
resu't of thls debate. Well I would
like to say, if the number of applica-
tions went down s a result of this
debate, it only means this: that the
applicants knew that the Parliament
was vigilant and that stricter control
wes being exercised over the whole
thing with the result tha: the misfits—
I do not want to use any word which
may smack of violence and I would
use the word misfit because this word
has been used very often here on the
floor of ihe House—had not the courage
to come forward and apply. I would,
therefore, say that I admire the
framers of the report. I take into
account the solicitude of our Minister
for putting this Financial Corporation
on a stauble and sure basis. I under-
stand the anxiety of our Members too
to see that this Financial Corporation
warks very well. I understand all :hat.
But, in all due humility; with all due
respect und in a spirit of utter humility
I would ask the hon. Minister if this
Bill, which he has brought forward
and in which there has been only a
change of nomenclature, is going to
bring about all those resulis which
we aim at? I do not want to be a
prophet of doum and I do not want
to be a person who would ery any
kind of doom. But I would say that
I wish well to this Financial Corpora-
tion, I wish well to this, but I would
say that so far as this Bill is concerned
this does not promise much. I would
not like to be an evil fairy that does
not bless a baby, but I want to be a
good fairy and I bless this baby though
1 know what the fitture of the baby is
going to be.

Shri A. C. Guha; Sir, I do not like
to take much time of the House as we
have already exceeded the scheduled
time. The last speaker has accused ma
of optimism. All my life I was an
optimist and I hope for the remaining
period of my life I will be able to re-
tain my optimism. He has questiined
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my statement and has said that this
Bill has not made any effective change
in the structure and compeosition of
the Corporation. The entire charge
aginst the Corporation as embodied
in the report of the Enquiry Committee
is that the executive committee was
practically using all the powers of the
board and the Managing Director was
slso exercising power much In excess
of what he ought to have. These are
the main charges of the Enquiry
Committee against the Corporation and
this Bill puts an end to those two
anomalous positions. It is not merely
n change in the name—‘executive com-
mittee’ to be replaced by ‘central com-
mittee’. Apart from the connotations
of the two different names the statu-
tory rights that were embodied in the
Industrial Finance Corporation have
now been removed. The central com-
mittee will now just be a subordinate
body of the board and it will exercise
such powers as the board may decide
to put in its hands. So, there will be
no repetition of the excessive power
exercised by the executive committee
or by the managing director, which,
arcording to the report of the Enquiry
Lommittee, was mainly responsible for
some of lapses and defects in the work-
ing of the Corporation.

8ir, I do not like to enter into further
controversies, I still hope that this
Corporation will be doing useful work
and T hope It will get the blessings of
this House which it will deserve by its
deeds.

1 hope now the Bill will be passed
by the House.
Mr. Deputy-Speaker: The question
ls: .
“That the Bill be passed.”
The motion was adopted.

INDIAN COINAGE (AMENDMENT)
BILL

The Minister of Revenue and Defen-
¢e Expenditure (Shri A. C. Guha): I
beg to move: -

*“That the Bill further to
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the Indian Coinage Act, 1904, be
taken into consideration.”

Sir, it is very difficult to just switch
nver from one subject to another.

Mr. Deputy-Speaker: How can any
Industrial Corporation work without

coinage?

Shri A. C. Guha: That is true. Any-
how, the Members of Parliament inclu-
ding the Ministers must have a very
agile and versatile mind,

Shri Vallatharas (Pudukkottai): Sir,
I want to point out a constitvtional
objection to the consideration of this
Bill. This is a Bill which comes under
the operation of article 117 of the Con-
stitution,

Mr. Deputy-Speaker: So far as points
of orders ure concerned hon, Members
may state the point first and if I need
elucidation I will ask them to explain.

Shri Vallatharas: That is what I am
stating. This Bill, as it is, is a Bill,
which, if passed, would involve
an expenditure from the Consolidated
Fund of India, and such a Bill shall
not be passed by either House of
Parliament unless the President has
recommended to that House the con-
sideration of the Bill. So far, there is
no President’s sanction or permission
for consideration of this Bill. This is
the point which I am raising and if
you permit me further I will go to
further argumentsg on that behalf,

Mr. Deputy-Speaker: Is there any
provision here which involves any ex-
penditure from the Exchequer?

Shri Vallatharas: I will submit to
you straightaway that In 1953 the
decimalisation of coin was brought
through a private Bill in the Council
of States. At that time the present
hon. Minister was Deputy Minister of
Finance. In his own words; that is
when he opposed that Bill......

Shri A. C. Guha: That objection was
not upheld by the Chair.
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Shri Vallatharas: That is a different
thing altogether. 1 am only pointing
out what this Bill presupposes.

Mr. Deputy-Speaker: The hon. Minis-
ter has given an indication as to what
the Chair ought to do, Was the objec-
tion upheld by the Chair?

Shri Vallatharas: I do not know.

Shri A. C. Guha: That was not the
only argument that I put forward.
That was only one of my objections
that it may also come within the pur-
view of the said article. Anyhow the
Chair did not uphold that contention
and he allowed the Bill to be discussed.

Mr. Deputy-Speaker: The point is
this. Wherever any expenditure is in-
volved in a Bill, it must have the pre-
sious sanction of the president whether
introduced by the Gowvernment or by
any other Member.

In the present case, this Bill does not
apparently have any such sanction,
Now, does this Bill contain any such
provision? No, I believe.

Irm
Shri A. C. Guha: Nothing.

Shri Vallatharas: If the Bill is pas-
sed, what happens?

Mr. Deputy-Speaker: It may or may
not be passed. If cents are minted,
then hundered cents are equal to 192
ples, but that may not come into being.
There is not any such immediate pro-
posal. I do not know if there is any
other authority. Possibly, it may be
in any other Coinage Act. [ am look-
ing into the original Act.

Shri A. C. Guha: Coins are still be-
ing minted and the minting of these
new coins can also be done,

Mr. Deputy-Speaker: 1f new coins
are to be minted, new expenditure
will have to be Incurred. Whatever
the expenditure, even If it is a pie,
it has to be incurred. There is, how-
ever, no specitied clause here for any
expenditure from the Consolidated
Fund. But this involves an expendi-
ture, whatever little that expenditure
might be. What is the sanction or

. Industry. All these things

the authority under which these coins
will be minted? Is it already in the
existing rules?

Shri A. C. Guha: The mint has been
minting new coins. They have been
changing the shape of the coins and
that has not required a new Bill to be
passed or an amendment of the exist-
ing Bills. The old dies in the mints
are being changed for the new dies.

Shri Vallatharas: Even apart from
that question, the hon. Minister has,
on a previous occasion, expressed that
this Bill presupposes and will Surely
lead to some expenditure from the
Consolidated Fund of India in mint-
ing new coins, in printing postage-
stamps and railway tickets, etc. There
are 50 many things that have been
considered by special committees dur-
ing which the conception of the Gov-
ernment and the committees was that
a colossal expenditure would be incur-
red and that the railway, the posts
and telegraphs and other departmenls
would entail an expenditure of
rot less than Rs, 1 croree. 1 am
not going into the exact amount
of the expenditure, but even for
a single pie from the Consolidated
Fund of India, sanction must exist. I
never expected the hon. Minister to be
light in his expression when he expres-
sed in the Council of States that it
will surely lead to some expenditure.
Not to speak of the minting of coins,
what about the printing of postage-
stamps, railway tickets and collecting
land revenues? There are so many
things involved. So, it is on the face
of it entailing and involving a large
amount of expenditure and I can sub-
stantiate from the statement of so
many persons, from the reports that
have been published by the inter-minis-
terial committees—two committres—
and by the Standards Institution Com-
mittee, and by so many other reports
by the Ministry of Commerce and
vlearly
indicate that the Bill, if passel into
law, can not be effected or decimali-
sation cannot be effected without any
expenditure., I presumably infer
—and [ leave it to more experienced
people to infer whether what I sayis



m--—-

|Shri Vallatharas]

wrue or not. There is already a bud-
getted expenditure fixed by the admi-
nistration that is now existing, and if
any expenditure is further to be incur-
red over and above what has been
sanctioned as in existing practice, cer-
tainly the President must be informed
of it, so that, if it is within the com-
petence of the filnanceial capacity
and efficiency of this nation that such
an expenditure can be allowed, these
things may be certified by the Pre-
sident. This can be certified only
on that basis. That is what [ presume
to be the principle underlying the
Article of the Constitution. Her& the
hon, Minister, according to law, s
stopped from contending what he has
been contending in 1853. He has no
business for putting up any new situa-
tion as having arisen during these two
years. As a matter of fact, this
fact was forgotten and it is a lapse of
memory, [ can say, 1 do not think
there will be any justification now for
proceeding with this Bill. It is beyond
the powers of Parliament to consider
this matter.

Shri A. C. Guha: It is not a lapse
of memory. [ myself raised this in
the other House and the Chalirman
did not uphold that contention. Be-
fore Introducing this Bill, this matter
was discussed and the Law Ministry
advised that it would not attract
Article 117 (3) of the Constitution.
It is not true that it is a lapse on our
part and that we forgot to take that
point into consideration. We consi-
dered that point and it was the defi-
nite decision that it would not attract
that Article,

Mr. Deputy-Speaker: Was there any
ruling given by the other House?

Shri A. C. Guha: The ruling was
given by the other House.

Shri Vallatharas: As I read in the
Report, the following is found there:
Dy. Chairman: “1 presume that the
hon. Minister is not taking any
technical objection™ The reply, the
report says: “Shri A. C. Guha: Yes,
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Sir". What that ‘yes’ means, nobody
knows. It may mean ‘no’. I do not
know.

Mr. Deputy-Speaker: [ believe he
is not laking exception to it, In that
context, “Yes, Sir,” means ‘no’.

Shri Vallatharas: It must be ‘no’.

Mr, Deputy-Speaker: What did the
Chairman rule?

Shri Vallatharas: The Chairman did
not say anything so far as I can read
in the report.

Shri A. C. Guba: The Chairman did
not uphold that contention.

Shri 8. 8. More (Sholapur): What
ever happened in that House and
particularly the matter which apper-
tains to the sphere of giving a ruling,
has that any precedent and value here?

Mr. Deputy-Speaker: The practice is
this, When some discussion is going
on in the present session there, simul-
taneously it ought not to be referred
to here, unless it is a statement on be-
half of Government, etc. So far as
the rest is concerned, we refer to
May's Parliamentary Practice and to
various other authorities as precedents.
I just wanted to know what their
opinion was: not that we are bound
by their rules or precedents. When
this matter under discussion was
pointed out as having been dealt with
in the other House, the Chairman's
ruling was referred to. Normally, we
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Shri 8. C. Samanta (Tamluk): Clause
6 of the Indian Coinage Act says that
coins may be minted and issued under
the authority of the Central Govern-
auent insuch denominations not higher
than one rupee. The other forms of
the cnins are eight-anna, four-anna
and two-anna pieces which are at the
disposal of the Government. Now,
we are going to transform the eight-
anna pieces and the two-anna pieces
and the [four anna-pieces. This
transformation will not effect any
finpancial undertaking, because, we
were also transforming the one-rupee
intg smaller coins such as eight-anna,
four.anna and two-anna pieces. In
the same way we will go on making
pieces in any denomination, cent or
otherwise, say, in 30, 25, 10, 5, etc.
So, I think nothing stands in the way
of the Bill being considered now.

Shri Mohiuddin (Hyderabad City):
The Bill proposes that the eight-anna,
four-anna and two-anna pieces will
continue to be in force and will be
accepted as legal tender as they now
are, and that the new coins will be
rerhaps minted on the basis of cents.

The present 8 anna, 4 anna and
quarter anna pieces will have to be
melted and recast Into cents; that
involves extra expenditure. Of course
the Bill does not directly involve ex-
tra expenditure, but it does indirectly
Involve heavy expenditure.

Shri Kamachandra Reddi (Nellore):
“The memorandum on the adoption of
‘the metric system was circulated to
the Members sometime back and in
Ppage 5 it says: ’

“The general conclusion reached
on the basis of the replies from
these industrial rnits is that the
metric system could be adopted
without much difficulty or ad-
verse repercussions, provided the
transition is spread over a period
of ten to fifteen years. As re-
gards the cost of conversion, it is

excepted to be In the order of Rs. 1

crore per year if it is spread over

a period of ten years.”

When this Bill is passed into an
Act, it envisages an expendituie
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to that extent. When the expenditure
is bound to take place after the pass-
ing of the Bill it is a money Bill.

Shri Mohanlal Saksena (Luknow
Distt. cum Bara Banki Distt.):
With your permission, Sir, I
submii that a similar Bill
was introduced in 1946 and that
caused the sanction of the Governor-
tieneral. [ do not kmown whether we
have got a copy of the Bill in 'h
library. It was stated, in fact, in a
note prepared in the Planning Com-
mission that this thing would cost
about Rs. 1 crore; it was also sugges-
ted that the proper time was when we
removed the head of the King from
the coing substituted and replaced it
by the Lion Pillar, That was the pro-
per time when it should have been
done. But even the view of the Plan-
ning Commission was that we should
proceed with this Bill Therefore,
there is no doubt in my mind that
this thing is going to entail expendi-
ture. But there is no harm in that;
the President's sanction can be obtain.
ed. In the meanwhile, the Bill can wait
for a day or two.

Shri Vallatharas: With your permis-
sion, Sir, I submit that whether this
involves an expenditure or nnt is not
an isolated consideration. Here is this
book of alarming size—Memorandum
on the introduction of the metric sys-
tem in India, Planning Commission,
S5th March, 1955—on which the pre-
sent Bill is based. I submit that every
Member should have been provided
with a copy of this memorandum so
that we may be prepared to discuss it.
The consideration of this Bill must be
postponed in view of the fact that we
are not possessed of this book. All
these materials are quite necessary be-
cause they form the basis of the Bill

Mr. Deputy-Speaker: Wherefrom
did the hon. Member get that book?
Shri Vallatharas: From the library.
Mr. Deputy-Speaker: If it is in the
library, other hon. Members also can
get it from there.
* Shri Vallatharas: Everybody cannot
be expected to go to the library and
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Central Government to mint coins for
issue under the authority of the Cen-
iral Government of such denominations

metals or of mixed metals cf such com-
position as the Central Government
may, by a notification in the official
tazette, determine. It can mint any
number of half anna, one anna or two
anna coins. Section 13 rz{2rs to rupee
coing, half rupee coins etc. They have
added here cents also. Therefore, it
is not under section 13 that the autho-
rity is given to the Central Govern-
ment to mint any number of coins; it
is under section 6 that the Govern-
ment is glven powers to mint any kind
of coin of any denomination accord-
ing to the notification in the gazette.
It may be of any size and denomina-
tion not higher than a rupee.

Shri Vallatharas: I submit that my
points are totally different; I say that
according to this memorandum this
proposal entalls huge expenditure.

Shri A. C. Guha: That memoran-
dum concerns not only coinage; it con-
cerns weights, measures etc. I think
that 08 per cent of the expenditure
will be in connection with weights,
measures and other things.

Mr. Deputy-Speaker: Order, order,
There is no point in interrupting me
either on this side or that side, All
points have been stated. Even if one
ple has to be spent from the Consoli-
dated Fund of India as a result of the
passing of this Bill, the recommenda-
tion of the President is necessary. We
are not going meticulously into the
amount of expenditure. It may be
Rs, 1 crore more or lesss The
only point s whether it involves
expenditure directly, Section @8 of
the Indian Coinage Act, 1906,
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gives the Central Government {ihe
power to mint any kind of coin
of any denomination not higher
than one rupee. That is all compre-
hensive. Section 13 refers tn legal
tender. This Bill is only a further
amendment to section 13; no, this is
an addition therzafter—the Insertion
of section 14. The cents also will be
legal tenders and section 14 says that
one rupee is equivalent to so many
cents and so on. This is all that is
proposed to be done. Therefore, direc-
ly it does not involve any expenditure.

Shri 8. 8§, More rose—

Mr. Deputy-Speaker: I am not going
to hear the hon. Member any more.
The hon. Member is a practising law-
ver and he cannot be allowed to go
on interrupting me like this. Irres-
pective of any expediture, I have my
own doubts whether this is a money
Bill, because it relates to some money.
Article 110 of the Constitution says:

“For the purposes of this
Chapter, a Bill shall be deemed to
be a Money Bill if it contains only
provisions dealing with all or any
of the following matters, name-
ly,—

(a) the Imposition, abolition,
remission, alteration or regu-
lation of any tax;

(b) the regulation of the bor-
rowing of money or the giv-
ing of any guarantee by the
Government of India or the
amendment of the law with
respect to any financial obli-
gations undertaken or to be
undertaken by the Govern-
ment of India;

(c) the custody of the Consoll-
dated Fund or the Contin-
gency Fund of India, the pay-
ment of moneys into or the
withdrawal of moneys from

any such Fund;

(d) the appropriation of
moneys out of the Consolidat-
ed Fund of India;

(e) the declaring of any ex-
penditure to be expenditure
charged on the Consolidated
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Fund of India or the acreas-
ing of the amount of 11y such

expenditure;

(f) the receipt of money on
account of the Consolidated
Fund of India or the public
account of India or the
rustody or issue of such
money or the audit of the
accounts of the Union or of a
State: w

(g) any matter incidental lo
any of the matters spovided
uw sublauses (a) to (1)

Provision is made under section 6 of
the Indian Coinage Act, 1906, enabling
the Government of India to mint any
kind of coin of any denominaticn.
Under these circumstances, [ am un-
ahle to agree that initially the Presi-
dent’'s sanction., authority or recom-
mendation is necessary for this Bill.

Shri A. C. Guha: The question of tne
introduction of the metric system
in India has indeed a long history.
it was first in 1870 that the British
Government raised this question.
They examined it and came to
the conclusion that the metric sys-
tem should ultimately be introduced
in India though necessarily in gradual
stages. But, nothing happened after
that. Somehow, the British Govern-
ment did not take any action. Then,
the question came up for consideration
in 1944, just at the close of the last
world war. Government first tried to
get public opinion, Public opinion was
more or less favourable to this matter
and the views of the different public
bodies were no less favourable,

Shri 8. S. Mors: What do you mean
by public opininn? The commercial
community?

Shri A. C. Guba: The rcommercial
community, and also the State Gov-
ernments and the banks who are
mainly concerned with coins,

Shri K. C. Sodhia: (Sagar): They
are all tied to the wheels of the Gov-
ernment.

Shri S. S. More: What about villa-
gers? "

Indian-Coinage — 28 JULY 1955 __ (Amendment) Bill 8782

Shri A. C. Guha: Government deci-
ed in 1946 to bring forward a Bill in
the Central legislature. A Bill was
introduced and it wag discussed.
Their idea was to divide the rupee
intg 100 cents. The Bill was ecircu-
lsited for public opinion, in 1947, the
Government decided to proceed with
the Bill.

[SurrmMaTt RENU CHAKRAVARTTY in

the Chair].

Then, the Partition came, The post.
Partition disturbing factors intervened
and the Central legislature also came
to a sudden end. This Bill was allow-
ed to lapse.

In this connection, 1 think it may
not be out of place to recall that al-
though almost two-third of the popu-
lation of the world are now using the
decimal system of coinage,...,,,

Shri Gadgil (Poona Central): What
about England?

Shri A. C. Guha: The only other
important countries are the Common-
wealth countries. In Asia, only India
and Pakistan are the two countries
which have not yet got the decimal
svstem of colnage, .

Shri 8. 8. More: Are there any other
countries in Asia which are Members
of the Commonwealth?

Shri A. C. Guha: Ceylon is a Mem-
ber of the Commonwealth. It is no
use imitating England and laying
particular emphasis on English con-
ventions and practices in all matters.

Shri V. G. Deshpande (Guna): This
slave mentality should go,

Shri A. C. Guha: In this connection,
it would be proper to recall that it was
India which invented- 'his decimal
system. It came into use in India in
the second century B, C.

Shri K. C. Sodhia: Decimal coinage
or the decimal sytem?

Shri A. C. Guha: Decimal system.

Shri K. C. Sodbia: What relation hag
that with coinage?

Shri A. €. Guha: The logical rela-
tion only.
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Shri Gadgil: Just exp'ain to us how
it will work out. Which will be the
lowest coin, one pie or a paisa? How
many pies will make one anna, four
annas, etc.? We will have some idea
about it.

Mr. Chalrman: The hon. Minister is
getting rather fluttered by all these
disturbances. I suggest thot the House
listens to him. Then, at the end, if
there is any particular point of clarifi-
cation, you can a'ways put it

Bhrli A. C. Guhat Though India s
the inventor of the decimal system, it
18 just an irony of fate that India has
been almost one of the last countries
to make the decimal system current
In the daily use of the life of the peo-
ple, as regards currency, as regards
weights, as regards measurements and
all other things. If I am to reply to
the question of Shri Gadgll, I would
request him to refer to one clause
in the Bill. This Bill is practically an
one clause Bill. If he refers to clause
2 of the Bill, he will find the reply to
his question.

Shri Gadgil: Which is the lowest
coln?

Shri A. C. Guha: In the Bill it is
sald that the rupee will be divided
into 100 cents,

Shri Gadgil: The cent will be called
a cent or a paisa? All right; the
Minister may proceed.

Shri A, C. Guha: I think the hon.
Member has understood the position.

Then, the question came up for dis-
cussion in 1049 in connection with the
introduction of the new designs depiec-
ting the Asoka Pillar. The idea at
first was, when, after the war, with
the attainment of Independence, new
coins will be minted, we may take the
opportunity of introducing the decimal
colnage. But, somehow, that was not
possible, particularly on account of the
disturbed conditions after the Parti-
tion and after the attainment of Inde-
pendence. The question was allowed
to rest there. It was considered inop-
portune to carry through such a revolu-

tionary change in the coinage system
when the economic, constitutional and
administrative conditions wore far
from sestled. The Constitution was just
beirng framed. The House will recoi-
lect the disturbed conditions in tne
country immediately after and two ur
three years after the Partition. It was
ronsidered inoppotune to take up the
matter then,

In 1949, the Indian Standards Insti-
tute set up a committee and they re-
commended that the metric system
should be introduced both in coins and
weights and measurements, but in
stages of 15 years. The principal re-
commendations made by the I. S. L
in this regard were as follows:

(a) the metric system of weights and
measures and decimalised coins
should be introduced in India and
legislation should be undertaken
as soon as possible;

{b) the change should take place in
several stages spread over a total
period of 15 years, the first period
being devoted to publicity and
propaganda, the sccond per'od to
the introduction of the metric
system in weights and measures
in the Central and State Govern-
ment departments and public
bodies; and finally.

(c) the stage of complete introduce-
tion. The committee recommend-
ed that it would be an advantage
if the adoption of this decimalised
currency precédes the introduction
of the metric system of weights
and measures. Previously, the
decision of the Interim Govern-

. ment wag that the metric system
in weights and measures should
precede the metric system Ia
currency. But, now after the en-
quiry by the L S. L. it was decid-
ed that the metric system in coin-

age should precede the metric sys-

- tem in weights and measures.

An Hon. Member: Why?

Shri A. C. Guha: Because it is much
easier.

Mr Chairman: Please address the
Chair.
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— Shri ACC. Guha: The Indian Stand-
ards- [ustitute, before making this re-
commendation, had made extensive
consSultations with almost every insti-
tution, State Governments and com-
mercial bodies whgo are interested in
this matter.

Recently, the Planning Commission
made a fresh review of the whole
position. And it has now been decid-
ed that the Government should im-
plement the decis.on taken on prinei-
ple some years ago, The (irst step is
this Bill introduced in parliament pro-
viding for the metric system in coinage.
and later nn the Commerce and In-
dustry Ministry will bring forward
another Bill introducing the metric
system in weights and measures.

The position will be that the current
coins will not be just now demonetis-
ed. They will remain current, but
new coins also, particularly the lower
denominations, will be minted. Gradu-
ally, they will be put into circulation
and for some years both the new and
old coins will be simultaneously in
circulation. Later on, gradually we
shall withdraw the old coins from
circulation and the new coins only
will remain in circulation.

Shri Dhulekar (Jhansi Distt.—
South): What will be the two-pice
coin equal to in your new system?

Shri A. C. Guha: The market will
find out.

Mr. Chairman: Order, order. I think
it is better that the hon, Minister ad-
dresses the Chair. Otherwise, he
will get involved in this argument
across the House.

Shri A. C. Guha: As has been put
in this Bill, the new coins vill be-in
the following denominations: 1 cent,
2 cents, 5 cents, 10 cents, 25 cents
and 50 cents. From 25 cents up the
values of the coins will remain as
they are at present. Eight anna
pieces and four anna pieces and the
rupee also will retain the same value.
There will not be any change in the
value of these three coins. Whatever
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chianges are to be effected will be
only in the value of the lower deno-
mination coins.

The new coins, both in weight and
dimension, will correspond to e
suitable unit in the metric system of
waights and length and measurement
which will follow the introduction of
the decimal coinage. Section 6 of the
Indian Coinage Act to which Shri
Samanta has referred gives sufficient
authority to the Government to mint
coins, but here by this Bill we are
simply changing the names and per-
haps aiso sizes and value of the lower
denomination coins. After the passing
of this Bill, it would be for the Cent-
ral Government to notify the precise
dimensions and designs of the coins
of smaller denominations below a
rupee. However, Members of Parlia-
ment—Shri Gadgil may hear this
portion—will be interested to know
something about the designs that the
Government has in view.

The obverse of each coin will bear
the LION CAPITOL of the Asoka pillar
as in the present coins. It is also pro-
posed to inscribe “Bharat Sarcar” in
Hindi instead of the words “Gov-
ernment of India’ in English which
now appear in the existing coins. On
the reverse of the coin a suitable de-
sign of either the Asoka bull or the
Asoka horse will be used and where
the space does not permit it, merely
the value and date will be inserted,
We have been trying to think
out Hindi equivalents
different  denominations
decimal oolns and the Government
will appreciate and take into consi-
deration any views that the Members
of Parliament may express, but I do
not think that will much affect tke
provisions of this Bill. That will ve
done under the existing power in the
Indian Coinage Act.

It may be of some interest for the
Members of the House to see a ten-
tative sample of the new coins. (in-
terruption)

Mr. Chairman: The hon. Member
will get a chance I am quite sure, and
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[Mr. Chairman]

1 tnink ne can keep his patience and
pus forward his point of view later

what will be the shape, size and ins-
eriptions on the coins.

Shri 8. 8. More: Supposing we
vote relying on these designs, it does
not mean that the designs will be
accepted Anally.

Shri A. C. Guha: There will not be
any voting on designs,

Pandit Thakur Das Bhargava (Gur-
gaon): Shri More Is very designing.

Shri A. C. Guha: I think some time
ago in reply to some questions it was
mentioned by the Government that
the Government’s decision has been
made to introduce the metric system
both in coinage and weights and mea-
sures and all other matters. This is
the first stage as I have said. I have
also said that about three-fourths of
the world population are under the
metric system. Fifty countries of the
world have this system in vogue. In
Asia only India and Pakistan are the
two countries which have not been
using the metric system. I think some
membery referred to the Common-
wealth countries. Even in the
Commonwealth there are some coun-
tries which are using the metric system
such as Canada, Ceylon and I think
some other countries also.

As 1 mentioned in the beginning,
India invented the metric system or
the decimal system and it invented it
more than 2,000 years ago and it was
from Ind'a that the Arabs got it
and introduced it into Europe. It is
now known in Furope as the Arabic
numerals. They are not really Arabie
numerals. They were Introduced by
the Arabs from India. India writings
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on the subject were translated by an
Arab mathematicianal Khawarazmi by
the middle of the 9th century cnd then
they were translated into Latin, and

- it was only by about 13th century that

Eurnpe got this decimal system of
numericals fairly in use. It is just
proper that India which has been the
originator and inventor of this decimal
system should make the fullest wuse
of the decimal system, and we
ronsider that it is the most oppor-
tune time now for us to introduce the
decimal system. It might have been
introduced four or five years earlier
when new coins were minted but for
some political reasons it was not pos-
sib'le. But even now, the time is
opportune; the greatest difficulty in
other countries in Introducing the
decimal system {s the mechanical ac-
counting machines which have not yet
come into vogue in India so much,
but their number is increasing. The
more we delay, the more it will be
costly for the commergial public to
introduce the decimal system—not in
currency of course, but in weights and
measures and in mechanical counting,
So, it is the decision that both in coins
and in weights and measures the
decimal system will be introduced
and this is the first Bill. The other
Bill be introduced by the Commerce
and Industry Ministry, and I hope the
House will pe pieased to pass this Bill

It is a great step and it will be keep-
ing India just abreast with the pro-
gressive countries of the world, We
should not lag behind in such a simple
but beneficlal measure which would
simplify much of our accounting sys-
tem, will reduce the cost of many
of these commercial houses and banks
and also of Government offices, and
of those commercial houses and bank-
ing companies who advocated this
simply because it will simplify the
accounting system. I hope the House
will pass this Bill.

Mr. Chairman: Motion moved:

“That the Bill further to amend

the Indian Coinage Act, 1908, be
taken into consideration.”
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There are certain amendments for
eliciting public opinion and also two
or three amendments for reference to
Select Committee. Those who have
sent the motions for reference to Select
Committee have not submitted the list
of names. They may please send
them. I think we can consider both
these together with general discussion
of the first reading.

The other point [ would like to
mention to the House is that this Bill
seems to have roused quite a good deal
of interest and there are a large num-
ber of people who want to participate
in the discussions. So, 1 suggest that
each speaker should try and speak for
not more than ten minutes, preferably
a little less, because the Business Ad-
visory Committee whose allocation of
time the House has passed, has only
allotted three hours for the entire pass-
int of the Bill, I propose, if it is
acceptable to the House, that we
should keep about half an hour for
the third reading and about an hour
maximum for the second reading, so
that there will be only 1} hours for the
first reading, If that is so, and there
are already about 15 people who desire
to speak, I would like the House to
consider how it will be possible for
the maximum number of people tn

participate.

Shri Mohiuddin: Since the number
of clayses is very few, the second and
third stages can be finished in half an
hour and 2} hours may be left to the
first stage.

Mr. Chairman: If that is the con-
sensus of opinion, I have absolutely
no objection to it, and we could have
it, unless Shri K. C. Sodhia wants to
say something else.

Shri K. C. Sodhia: My submission
Is that Government have not cared
lo know what the importance of this
Bill is to the wvast millions of this
country.......

Mr. Chairman: Order, order.

Shri K. C. Sodhia: It is a very
Important Bill, and as has been

172 LSD—4.

pointed out by the hon. Speaker this
morning......

Mr. Cha.rman: Order, order. 1
think he can put all that in his speech,
because his point of submission is now
about the aHocation of time.

Shri K. C. Sodhia:...the time may
be extended; as pointed out by the
hon. Speaker, the importance of tne
Bill is measured by the House and if
the House proposes that some moin
time may be given to the Bill, the
time allotted by the Business Advisory
Committee may be revised.

Mr. Chairman: The point is that he
should have raised this ‘objection
when the motion for passing the allo-
cation of time urder came up for con-
sideration. That was the proper time
when he should have raised it. But
he has risen now. I am afraid it is
very difficult, and it is not possible,
at this stage to allocate more time
for this particular BIll But I am
quite amenable to allowing this House
to have the general discussion for full
2 hours or even 2} hours, leaving the
second and third readings to take
place within § hour, That is quite
reasonable. But at thig stage I cannot
allocate some time other than that
which this House has aiready passed.

So, I think we can start with 10
minutes for each hon. Member, and
then if anybody wants to make cer-
tain points...

Shri Bogawat (Ahmednagar South):
Within ten minutes, it would be
difficult.

Shri Kamath (Hoshangabad): May
I suggest that hon. M mbers who have
given notice of amendments should be
given priority?

Mr. Chairman: I do not agree with
the hon. Member’s submission,
because there are certain other people
who have not tabled amendments but
who are eminent in this particular
field, and I think they should get a
chance. ;
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as 1 have given notive of an amend-
ment for circulating this Bill for
eliciting public opinion thereon.

Mr. Chalrman: [ do not think he
lead his case at all, because he
getting a chance. 1 am sure
get up and he will be catching

g7
iézé

Shri Kamath: That is the point

Mr., Chairman: If he had heard me
correctly, 1 think he would have

Select Committee and the motion for
consideration together, So, I think
there is nothing to prevent anybody
else from participating also. Of
course, those who have put their
names down in the motion for ecircu-
lation and the motion for reference to
a Select Committee will be getting a
chance.

Shri 8 8. More: It is not for pur-
pose of getting a chance that I am
pointing out thiy factor. But it has
been consistently the convention of
this House, and Members have been
for that very reason tabling moti
for circulation, that they should
the first chance.

Mr. Chalrman: [ am going fo put
all the three tMings together, When
the voting takes place, firstly I shall
put the motion for circulation to vote,
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then I shall take up the motion for
reference to a Select Committee, and
then only I shall take up the motion
for consideration.

Shri Ramachandra Reddy: May 1
point out that the two motions, the
one for circulation and the other for
reference to a Select Committee, must
be moved and spoken upon first; then
only the three motions can be en as
moved.

Mr. Chairman: They can be moved.
1 do not see any reason why they can-
not be moved. But certainly, you are
right in saying that these two will
have to be dealt with first. The wvo-
ting will have to take place first on
these two motions, and then only we
can go on to the consideration motion.

Shri Ramachandra Reddy: Before
they are moved, they cannot be
discussed.

Mr. Chalrman: Preferably, I shall
take up the motion for ecirculation
first: then, I shall take up the motion
for reference to Select Committee.

Shri S, §. More: Is it your pleasure
that all these motions shall be taken
to have been moved and discussed?

Mr, Chairman: Of course, they have
been taken as moved.

lh-ll.a.l-mmtmnot;:lnr
to us.

Shri K. C. Sodhia: I beg to move:—

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st December,
1955."

Shri Kamath: [ beg to mowe:—

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 26th January,
1954 *

Shri Raghubir Sahaj (Etah Distt.—
North-East cum Budaun Distt.—East):
I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
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thereon by the 29th February,
1955."

Mr. Chairman: Amendments moved:

“(1) That the Bill be circulated
for the purpose of eliciting opi-
nion thereon by the 31st Decem-
ber, 1955."

“(2) That the Bill be circulated
for the purpose of eliciting opi-
nion thereon by the 26th Janu-
ary, 1956."

“(3) That the Bill be circulated
for the purpose of eliciting opi-
nion thereon by the 20th Febru-
ary 1956."

Shri Meghnad Saha (Calcutta—
North-West): I wholeheartedly sup-
port the proposal which has been
made by the hon. Minister of Reve-
nue and Defence Expenditure. This
is a measure of very great utility
and of very great importance for this
country.

The decimal system of weights and
measures was introduced in Europe
at the time of the French Revolution.
They introduced the metric system
there. and after that almost all the
countries of the world have adopted
the metric system. Only a very few
backward and very conservative
countries have not accepted the deci-
mal system.

The metric system closely simplifies
accounting, calculation and arithmetic.
And its utility has been accepted in
all the countries. It is only conser-
vative England which has kept her
obsolete pound, shilling and pence,
and feet and inches and so on, which
are a headache to every student,

Coming to India. you will be sur-
orised to know that the metrie
system or the decimal system was
advocated as early as 1869 by a res-
ponsible committee of the Govern-
ment of India. and actually the metric
system was passed into law in 1870.
It was actually on the statute-book
for 70 years, till it was repealed in
1939. Though the Act was passed, it
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was never carried into practice,
because the railway interests of
Britain were opposed to it. And what
was the reason? It wag that we
were linked with Great Britain.
While the continent of Europe
was having the metric system, Eng-
land, however, wanted that. The
railways were a great buyer of mate-
rials from England. Steam engines,
coaches and everything else used to
be bought from England. They had
their old obsolete system, and they
wanted that we should follow them so
that it would not be possible for us
to go out of England and place orders
in the continent where there was a
cheaper market. That was the reason
—namely the persistent objection of
the railways—why this system was
not adopted. 1t remained therefore on
the statute-book till 1939 when it was
repealed formally.

Now, after we have got indepen-
dence, there is no reason why we
should continue to be tied to the wheel
of England. It causes a great deal of
inconvenience. First of all, air travel
has become a very great necessity
these days. And when you travel by
air, you will see that the aircraft will
have to carry a lot of spare parts, And
if you go through most of the coun-
tries of the world, you will find that
the spare parts are all according to
the metric system, and are expressed
in terms of the decametre, the centi-
metre and so on. But when you go
to England you find there g a great
difficulty. You have to calculate the
whole thing in feet, inches and all
that absurd sort of thing. I am told
however, that England is also now
considering to adopt the decimal sys-
temn, because they find that their old
system of weights and measures is
very inconvenient.

So 1 cannot understand why thege
is this opposition to the introduction
of this decimal system. As the hon.
Minister said, if you take the old
methods of arithmetic, writing out
numbers, they were very cumbrous,
and it is considered to have been a
zreat contribution—in fact. the great-
est  mathematical contribution— 3
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{Shri Meghnad Saha]

India thal the decimal system of nota-
tion was invented in this country
beiween 5300 and MA&MN
decimal system of wri numbers
waus transmitted to Europe and adopt-
ed by 1300. But from the introduc-
tion uf weights and measures, coinage,
land measures and every other mea-
sure, it took a long time and the old
superstitions could not be removed
till the French Revolution came. After
the French Resolution almost every
country had taken to the decimal sys-
tem of measures.

I think it is a very sensible measure,
to which the attention of Government
has been seriously drawn after seven
years of independence. Shri Pitamber
Pant had collected the whole matter,
archives and so on, and prepared a
valuable memorandum showing the
history of the whole thing. He has un-
earthed the fact that it was Emperor
Akbar who first concelved the idea
that the decimal system of colnage,
weights and measures should be intro-
Somehow |t

which has engaged the attention of all
great administrators and liberal people
throughout the ages and I think it
should be accepted and there should
ve no opposition to It

In India, If you take the land mea-
sures, they are so different in differ-
ent parts. You have got bigas and
acres; you have got all kinds of land
measurements in different parts of the
country. It is a headache for the
surveyor to convert one measure to
another kind of measure: innumerable
mathematical calculations have to be
carried out. All that will be complete-
ly swept off. If you take accounting,
practical accounting and so on, I do
not know how much headache it has
caused. All that will be swept away.

Shri Kamath: There has been no
headache so far.

Shri Meghnad Saba: Very ' much

he;dlche. I am & mathematician my-
self.
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Shri Kamath: I am also a bit of a
mathematician. I have been a sciea-
tist also, though not as big as you are.

Shri Meghnad Saha: If you intro-
duce this system throughout the whole
of India, it will unify the country to
an extent which you do not think of
at the present time. So this is a very
very benefirial measure. We should
welcome it with all the emphasis
which it needs and it ought to be
passed with acclamation by this
House.

Shri K. C. Sodhia: [ have just heard
the speech of the hon. Minister and
then of the learned doctor. Well, this
country is not inhabited by a Minis-
ter or a learned doctor. It consists
of 36 crores of people, and it is one of
the duties of this Government—the
paramount duty of this Government—
to see whether a measure which they
are going to Introduce in this House
is conducive to the welfare of those
millions entrusted to their charge.

I will not speak about the merits
or demerits of the decimal system.
The decimal system is existing. It is
very scientific; it always reduces the
time and the difficulty of calculaticn.
Well, all these things are known to us.
But because India was the inveator
of the decimal system, therefore, there
is no reason why without considering
the convenience of the wvast millions
of this country we should have re-
course to that system. We should not
adoot that system blindfolded, simply
because some of the scientists and
some of the experts of the [.S.I. advise
this Government to do that sort of
thing. My submission is that our
millions do not know about 100 rupee
notes, 10 rupec notes ar sven 5 rupee
notes. They deal with one rupee
notegs and coins of the denomination
of 8 annas, 4 annas and so on. Now,
we have to look to what they think
convenient and to what loss they are
likely to be put by the introduction of
this system. I know that the Govern-
ment want to change the face of this
country with great speed. But they
ought to remember that they have to
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take all these millions with them. It
they do not take these millions with
them, they will be left far away from
the populace and that will be the end
of their government. Therefore, my
submission to them is that at this
time when we are engaged in a
mighty endeavour of raising the
income of our country, having plans
after plans—about which I, personally,
entertain great doubts—at this junc-
ture it is no use playing with things
like that. They say they will be
spending crores, one crore of rupees
a year for 15 years over this measure.
They think that 15 crores of rupees is
nothing to them. It is the bane of the
chairs of the Government that has
produced this mentality on them. [
say wasting even one pie, one hard-
earned pie, of the poor of this country
is a sin, a sin which will bring them
to the level of those koris who are
standing at the gate of Jagannath.
With all the emphasis, [ tel] them
that they ought to think of the change,
the mighty change, they are going to
introduce. Simply because they have
introduced & Bill of one clause, they
say: ‘well, it is a very simple B!ll; it
ought to be passed within three hours.'
Therefore, they are going to put a big
chain round the ncck of the poor of
this country, when it is not advisable
to do so at all. [ say, let us look to
the times, and when a propitious time
comes, when we are through so many
problems, then you will introduce it.
First, you ought to kuow what is the
opinion of the country about it. Any
government which want to govern
properly ought to know what their
measures are likely to do the general
public of the country. Now, has this
measure been brought before the pub-
lic? Have any of our merchants or
their associations—there are ss many
of them, the Federation of Indian
Chambers of Commerce and Industry,
and so many federations and chambers
of commerce in all the States—been
consulted? The Minister was pleased
to say that they were consulted some
eight years back. Well, what is the
use of saying that? Has their advice
been taken at this time? Even it

they had accepted your Bill, it is
doubtful, unless you place in the
hands of the Members the opinions
of the business community and of the
Stule Governments. My submission
to the House is that they ought not to
acvept this Bill, First, this Bill ought
to gv to the public; their opinion
ought to be invited and it ought to be
consulted; it ought to be placed in the
liands ¢f Members of this House.
Then we may consider the Bill on its
merits, we may pass it or we may
not pass it—that is another matter.

I say in all humility that this is not
a measure which is very simple. It
will revolutionise the condition of the
pecple of this country and they will
be cursing us if we do not pay proper
attention to this measure, as to whe-
ther it ought to be introduced now or
it can wait for some time. This js a
point on which [ invite the attention
of the House. They should take it
very seriously. It is not a matter of
500 Members here; we are educated
people. The danger is that they have
the two-anna piece. They will go to
the merchants. They ought to know
what s the proper exchange for that.
One of our Members was saying:
What will be the exchange for one
anna? What will be the actual ex-
<hange in new coins for two pice?
Even hcn, Members of this House can-
not readily calculate and so what can
you think of the position of the illite-
rate villager? People at this time are
afraid of the huge difficulties that is
likely to come out of the haste at
which we are passing legislation; they
do not know what legislation we are
going to put further. They are
mightily afraid of us, mightily angry
with us. We ought not to take it
that because certain Members have
been returned on the Congress ticket,
the people are liking thjs Government.
I say that the people are looking at
us from the way in which they are
being treated. I tell this House and
the Government very seriously that
they ought to know what the opinion
of the people on this measure is.

Shri Kamath: I am afraid this will
be one of those measures, of which
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[Shri Kamath]
4 roa.

ft will be sald that we enactea
haste and repented at leisure. The
hon, Minister has given us a resume
of the various developments which
took place in this country since the
second century AD,

Sbri 8. 8 More: B. C.

Shri Kamath: He has now catego-
rically stated that public opinion .is
behind this measure. By that public
opinion is apparently meant the opi-
nion, according to his own words and
showing, of bankers, commerciol orga-
nisations and various State Govern-
ments, It appears ag if the Govern-
ment does not think very much of the
millions of the ordinary people, the
common people in the villages and In
the smaller towns. They think of
them only when the vote-catching
season warrives, and not on other
occasions. Here, there has been
absolutely no publicity about this
proposed measure in the rural and
semi-urban areas, and if the Minis-
ter's statement is to be taken at its
face value, this measure is Intended,
at any rate, for the urban population.
He did not have the rural population
in mind at all. I myself had
several occasions recently to mention
this proposed Bill to the rural popu-
lation in my own constituency in
Madhya Pradesh, and they were sur-
prised, nay, they were also taken
wback at the proposed measure the
Government had in view. They were
wondering why this measure should
get this Importance, urgency and
priority. I told them that this Gov-
ermnment has a very fine sense of
inverted priorities and because of that
sense of Inverted priorities this mee-
sure is coming before the Parllament
long before, and earlier than many
other measures, economic and other-
wise. Here I may refer to the memo-
fandum of Pitambar Pant (Planning
Commission). In the Assembly of
1048, the Congress Party also opposed,
or at least did not welcome, this mea-
sure. Shr{i Mohanlal Saksena, speak-

-~ — ing on behalf of the Congress Party,

said on this Bill:

“({ may say that so far as we
are concerned, we are not opposed
to the introduction of the decimal
system coinage as well asfor
weights and measures, but instead
of proceeding with these decimal
measures piecemeal, we would
like to have one comprehensive
Bin”.

“Instead of the difficulties decreasing,
they will on the other hand increase.”
This was the Congress attitude in
1946 and they were then in the op-
position, before the Interim Govern-
ment was formed. Now, they are in
power, and now that difficulties of
partition and post-war difficulties have
come to an end—I don't admit
that—the Government have thought
the present time good enough for
them to proceed with decimal coinage.
Some time back in 1946—I am sorry
I could not get hold of the authority,
but I remember to have read it—Ma-
hatma Gandhi also wrote in his
weekly Harijon saying that this was
not a necessary measure and would
not promote the welfare of the people
and the Government should there-
fore withdraw it He indicated his
opposition to the measure in those
terms and I am sure those colleagues
of mine here who are more conversant
with Gandhiji's writings will bear me
out in this particular matter,

Coming to the other point, publie
opinion, as I have already indicated,
is not behind thig measure at present,
because public opinion has been
lgnored so far as the tabling of %this
measure in Parliament {s concerned.
The measure was completely forgotten
in the First Five Year Plan. There
was a huge publicity machinery and
toey spent lakhs and lakhs—even a
rrore of rupees for publicity—but
nowhere and at no time has the
publicity machinery of the Five Year
P'an put forward thig proposal before
the public of Indla, rural or urban,
and that is a very serfous charge
which. I hope, the Minister will answer.
If they wanted to bring this measure
before Parliament, why was the
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machinery of the First Five Year
Plan silent as regards this measure?
Why did they not inform the people
by even one-page or two-page pamph-
lets or- leaflets distributed in thou-
sands and millions in the rural and
urban areas? That was not done at
all. I, therefore, suggest i(hat this
measure as it is—though it may be
all right a few years hence,—and this
memorandum itself says that it needs
to be spread over a couple of years
before it can be finally implement-
ed—should be withdrawn and that
two years' publicity should be given
before it is taken up by Parliament;
and people should be apprised of the
implications and complications of the
measure, The first result of the
measure, if passed, would be complete
dislocation, confusion and upset in the
rural areas. Millions of our people
have not even heard of the word
“cent”. The word ‘cent' itself |s
foreign. When we are adopting Hindi
here, why should we go back and
import such a foreign word. Origi-
nally the word came from French;
later on America adopted it. As a
matter of fact, the English word
‘rupee’ came from the Hindi word
‘rupya’. Now when we are going to
adopt Hindl in another ten years
time, why should we take in word
like ‘cent’? Government may instead
change it into sathakam or satham.
In Travancore-Cochin there was a
currency called chakram. We may
call it chakramy; we have adopted
the chakram in our national
flag and the chakram may replace
‘cent’. But that is not the main point.

Shri V. G. Deshpande: Chakram
is the real description.

Shri Kamath: The Government, in
keeping with its capitalistic traditions
all these years has consulted only the
bankers, the chambers of commerce,
and their own satellite Govern-
ments—I do not want to use that
word—or the State Governments. To
my mind that is not at all adequate.
No rural organisations, no co-opera-
tive societies, no kisan organisations,
no trade unfons have been consulted
about this matter at all. They donot
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even know that this measure is going
to come up before Parliament and if
the Government is really democra-
tic—which I am afraid it is not—I
suggest that the Bill be withdrawn at
present. If it cannot be withdrawn,
I suggest that it may be circulated
for public opinion thereon by the 26th
of January 1056. That is an Impor-
tant date for us, and I hope by that
time people will express their view
against this Bill because there are
other measures that must get pric-
rity—economic measures, educational
measures, industrial measures. Our
industry, our economy and our edu-
cation can go on with rupees, annas
and pies; it will not suffer if this
measure is not passed. The economy
of Britain has been built for centurles
upon pounds, shillings and pence and
not upon decimal coinage; yet it has
shown much resiliency. The decimal
coinage will not necessarily promote
unity in our country or economic
prosperity or economic peace, If
that is the first consideration of
the Government, I do not see the
reason why this measure should be
proceeded with any further at all. 1
would appeal to the House to support
my motion. If they are agreeable to
have it withdrawn completely, I will,
be happy, but if they are not agree-
able to do so, I would appeol to ‘he
House to support my amendment that
this may be circulated for eliciting
public  opinion—real public opinion
and not some quasi-,pseudo,—public
opinion which, the Government thinks,
is public opinion. the opinion of the
chambers of commerce, bankers, capi-
talists, big industrialists and the
satellite Governments in the States.
That is public opinion according to
the present Government and they
forget .rompletely the opinion of the
millions of kisans from whom they
get the votes. They remember them,
as I said, when the vote-catching time
arrives; after that they are compuete-
Iy forgotten. and this welfare State
which is supposed to work for +he
welfare of millions of kisans, who
live in the villages ignores completely
their opinion. The Government that
is based on democracy, working for
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the socialistic pattern of society—and
what not—for the Avaldi brand ot
socialism, the Avadi slogan, Avadi
hoax and Avadi sham, has ignored
the millions of people so far as this
measure is concerned. [, therefore,
move my amendment and commend
it for acceptance of this House.

Shri Gadgll: [ have no objection
40 far us the introduction of the
systemn of decimal coinage js coocern-
ed, What I would suggest is thal one
must definitely know what the lowest
denomination roin is in this system
and what the first cumulative coin Is.
In other words, if the rupee is to be
divided into hundred cents, then
which |n the cumutative coin? One
vent is the lowest denomination coin.
But what is the lowest cumulative
coin? Is It one smna, two annas or
four annas or eight annas? You
must precisely tell us which is the
first cumulative coin because on that
depends very much the facility in ex-
change and ease in trnsact'ons.

In rural areas & number of trans.
aclions are done even in smaller
coins., If you have no intermediary
, between the cent and the rupee,
then we have to carry 50 cents or
hundred cents. Therefore, let us have
a complete picture and let us know
whether it is the one anna which will
be the first cumulative coin and
whether below that only the cent—or
you can preferably call it a ple, or
piza or a satam-—will be the next lowest
toin. Whatever it js, then it will be
readily accepted hy the gereral mass
of people.

What [ suggest is, if you are going
in for the decimal system, let it be
methodical, Whatever is your lowest
denomination,—~you may call it pie,
pisa or satam—then ten of that should
be one anna and ten such annas
ahould be one rupee so that it will be
perfectly logical and understood by
" everybody.

The only difficulty in this would be
that till the old coins are withdrawn,
the money-changers will earn a geod
lot because Ignorance of the mass

has been a'ways the capital of
the shrewder people in this coun-
try much more than anvy other
thingg I am not talking about
the big banker like my friend
here bul the pelly muney-len-
ders in the villages. They will earn
much. What | therefore suggest 18
that there should be no half rupee,
tnis that or the other. There should
pe ene ‘owest cumulative coin—call it
by whatever name you like. Then,
there will be ten of that coin which
will go to make une rudee. Then,
there will be great esse and facility
in changing and people will under-
stand much more quickly. Otherwise,
for three or four years, annas will be
there, cents will be there, pies
will be there, four annas will be
there and there will be greater
confusion than what js sought to be
avoided for the benefit of a few
bankers, accountants of the Govern-
ment of India etc,

The present system is not bad. We
understand that four pice make an
anna and sixteen annas a rupee. With
this there is no difficulty at all. But
assuming there is difficulty and we
want to be progressive—if in nothing
else, at least in this—then let there
be some method, I, therefore, very
respectfully suggest to the Member
in charge to have complete decimal
system—100 satams or cents one
rupee. Ten satams will make an
anna and ten annas a rupee. That
is what I would propose by way of a
concrete suggestion.

Shri Tulsidas (Mchsana West): [
would like to make a few observa-
tions on this important measure. I
consider this measure as very revo-
lutionary in its character. It changes
the who'e basis of our coinage and
our fiscal or monetary system for the
whole country. The implications of
this will, to my mind, be quite deep
because for generations we have been
used to a particular type of currency
and it will be difficult to change over
to this very drastic change. The in-
herent difficulties to my mind will
be the economic difficulties ef mak-
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ing the public understand how to
convert the old coins into new ones,
secondly the psychological difficulties
in changing the mind of the public
to the new ways of calculations,
thirdly the absence of a guarantee
that the farmers and the illiterate
people will not be cheated by the
others, and fourthly the repetition of
the same difficu’ty experienced with
foreign countries in the adoption of
tlic decimal methods.

i would like to bring to the notice
of this House that although we had
adopted a particular system in our
monetary unit, there are also diffe-

rent countries in the world adhering’

i0 the old or conservative type of
monetary units. There have also
been countries who have tried to
change over to the metric system,
but they have done it with the least
possible disturbance in the country.
In this country literacy is at the low-
est leve!, Even in the most advanced
countries it has taken quite a long
time before they changed over to the
entire decimalisation. Even in Ame-
rica today you cannot call it a com-
pletely metric system because there,
excepting coinage, other system func-
tions., The countries which have
adopted the metric system fully are:
Brazil, Japan, Philippines. Thailand
and US.S.R. There are still coun-
iries in the world which are more
important and with which our coun-
try does much trade. They are still
considered non-metric countries—
Australia, India, Burma, Pakistan,
United Kingdom and the United
States of America. I would like to
point out that our trade with the
nen-metric countries is 87 per cent.
and our trade with the metric coun-
tries is 33 per cent. Now, I do not
know how far repercussions will take
place when trade with these different
countries will have to be carried
through. We shall have to consider
lhat aspect a'so besides the most
Important thing that if at all metric
1ystem is to be accepted it should be
sn the weights and measures becatse
there, in this country, chantic condi-
tions exist.

(Amendment) Bill £806

In different parts of the country
different types of weights and mea-
sures exist and it is in that sphere
that we should have first made our
change-over instead of going on with
this coinage. The question of coinage
should have come later on. I feel
that tie coinage should have been
changed after changing the weights
and measures and seeing how difficul-
ties have arisen, Therefore, we
should wait till we see these difficul-
ties, find out how they could be over-
come and change the coinage lafer
on.

I know metric system is a very
scientific and proper system. But,
we have yet to educate our people.
We have yet to bring literacy in this
country and wunless and until we
bring that I do not know how far we
will be able to make the people
understand the new coins and the
new method of monetary units,

The hon. Member here pointed out
that as a mathematician he thought
that for accounting this is not very
difficu!t and that the other system is
muech more difficult. I would like to
tell him that in accounting we have
adooted a particular way by which
our system has functioned perfectly
well and in our mathematics we have
framed a certain amount of idioms
by which we have worked our sys-
tem so well that it does not take
much time for an accountant to cal-
culate the interest or anything of
that sort on the basis of non-metric
sysiem. It is not much difficult for
those who are accountants to calculate
or to put non-metric system into
proper use for accounting. Therefore,
I do not see any reason why those
people who are now used to this sys-
tem of accounting will have to change
to metric system. It will be difficult
for them to adopt this system. How-
ever, as it has been pointed out, this
being a mcre scientific and proper
method we should adopt this method.
I am not saying that we should not
adopt this system. If you feel that
it is really a good system, then adopt
it, but we must take some time be-
fore doing so,
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Shri V. G. Deshpande: It is not

prevalent anywhere.

" Pandit Thakur Das Bhargava: It is
prevalent in the whole of Punjab and
in UP. also.

Shri V. G. Deshpande: That makes
only one-tenth.

Pandit Thakur Das Bhargava: It
does not mean one-tenth;, it means
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Shri Ramachandra Reddi: I join
those who have opposed this mea-
sure. Even in the Statement of
Objects and Reasons that has been

change is so very urgent
this change is necessary and in what
way the change is going to be effec-
ted and whether it is going to be
immediately taken up or whether
time will be taken to implement it
and how much money will be spent.
We have not also been told about
the financial commitments that the
passing of this Bill will entail and
to what extent the exchequer will be
touched to implement this Coinage
Act.

It has been pointed out by several
hon. Members that it is going to

will certainly prevail in the rural
area and the money-changers or
dealers would take that opportunity
of harming the poor and Innocent
people. It has, therefore, to be
notleed very seriously that a lot of
propaganda is to be done before this
Bill is passed into an Act. Even
trom now on, I think in all schools
it must be made possible to teach
the changed system and after some
experience in the calculation of this
system is gained, then probably it
will be possible to put the scheme
effectively into practice without
creating any confusion.

Pandit Thakur Das Bhargava:
Will two years be sufficient for pro-
paganda?

Shri Ramachandra Reddl: It might
be sufficient, or probably three years.

Pandit Thakur Das Bhargava: Then
this Bill is all right,

Shri Ramachandra Reddi: I do not
think they will introduce it within
three years
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Literacy in this country is at a
very low standard and it takes a very
long time to achieve the objective of
having cent per cent literacy. We
have not made any attempts to im-
prove literacy in this country in the
way it ought to be done, and in the
meanwhile we are going to introduce
confusion where it is not absolutely
necessary. .

It has been pointed out by my
friend Shri Tulsidas how certain
countries which are having the largest
trade and industrial development in
the world are still maintaining their
old system and have not adopted the
metric system. All the advanced
countries like the United Kingdom,
the United States of America, Pakis-
tan, Burma and Australia are still
having the old system and they have
not over to the metric sys-
tem. the memorandum that has
been placed before us, it has been
clearly stated that it will take a very
long time to establish the metric
system in this country. They say
that about 15 to 20 years may be the
period in which the metric system
may become popularised; and the
expenditure involved is Rs. 1 crore
per year during the transition period
of nearly ten years This should
be taken with very serious consider-
ation because it involves not only
confusion but also a lot of expendi-
ture. It might be possible for the
big industries to consume this new
system more easily, because they
deal with thousands of rupees and
not in rupees, annas, pies. Annas and
ples are used mainly in the rural
areas and people in those areas will
have to be thoroughly educated In
this respect. If this system s so
good, I fail to see why the advanced
countries like the United Kingdom
and the United States have not so
far adopted this system.

It has also been pointed out that
there should be a change in the sys-
tem of weights and measures. But
that has been abandoned for the pre-
sent and only colnage has been
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taken into consideration. I would
suggest to the Government that they
should first try to make the system
of weights and measures uniform
before they take up the coinage
system. The whole of India has
a uniform coinage system now and
it has not so far caused us any diffi-
culty in the matter of calculations.
But in regard to weights and mea-
sures, every province and part of a
State has got its own peculiar system
and it is much better that uniformity
is secured and maintained with re-
gard to weights and measures before
taking up this metric system. There
is already uniformity in the mone-
tary system; only with regard to
weights and measures we have to
secure and maintain uniformity.
With these words I oppose this Bill;
and if possible, I would suggest—
rather support—the proposition that
the Bill be circulated for public opi-
nion before it is once again brought
into this House.

Shri U. M. Trivedi: Mr. Deputy-
Speaker, I was surprised—and greatly
surprised—at the assertion of a
gentleman like Pandit Thakur Das
Bhargava when he said that no
Congressman opposed this measure in
1946, 1 was simply amazed, when dur-
ing question hour in the last session I
had pointed out to the hon. Deputy
Minister that this measure was strong-
ly opposed by Mahatma Gandhi and
the Deputy Minister denied it. I will
now read out what Gandhiji himself
had written in The Harijan dated
24th March, 1946. There could not be
a greater Congressman than Mahat-
ma Gandhi; nobody can dare to say
that. 1 do not want to take wup
much of the time of the House by
reading the whole thing; I would
read out some extracts. The Ilast
sentence Is very important:

“It is to be hoped that the Cen-
tral Legislative Assembly will
throw out this Bill, if on recon-
sideration, the Government do
not withdraw it.”

Shri Kishorlal Mashruwala wrute a
strong article in Harijanbandhu on
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this point as to why it should not
come into force. We have evolved
certain mathematical formulae—my
friend Mr. . Tulsidas called them
idioms—by which the ordinary small
trader, the man in the street, the
hawker, calculates at what rate he is

selling.
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These are our methods of calcula-
tion. One seer is divided into 16
chhataks, one rupee is divided into 16
annas and one yard is divided into
18 girahs. That is why our mathe-
matical calculations have been so
easy. It is not only on this point
that I oppose this Bill. We have
learnt in our childhood certain things
and we cannot forget them. We
have been repeating for a number of
years:

yAfrera Forrarz, safwsrs fammam
FerT fagam, yafsem framam

and hence, we want some change here,
If you thus merely want a change
for the sake of ‘inquilab’, have it.
But do not say that the Congress did
not oppose it. The greatest Congress-
man of our country opposed it and
forced that Government, the Gov-
ernment of the day, to withdraw it
I therefore say that there is no force
in the argument about this Bill

Being born mathematicians we
have developed the system of deci-
mals; that however does not deprive
us of our power for more mathema-
tical calculations. At the same time,
let us take the example of England.
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What has England lost by having
the Fahrenheit system? It {is not
necessary that the Centigrade sys-
tem must be adopted. It is not ne-
cessary that we should adopt the
cents, They have got their £ Sh. d.
They deal with pence and shillings,
shillings and pounds, units not de-
cimally related to one another. They
have got their own yard, foot and
inch, We have also adopted them.
But our cloth merchant in the street
does not know the inches; he has
got a yard divided into 18 parts and
he calls each part fTig ; he does
the calculations immediately. Why
should you not come down to this
system, a system which is flowing in
the veins of our people?

w  wimy at  wft #
is our ordinary common talk. The
solah annas has entered his whole
system. There is absolutely no reason
for adopting this change. Every-
thing Is depending on the solah anna.
Thisg is what Mahatma Gandhi has
sald at page 53 of The Harijon dated
24th March, 1046:

“It is unnecessary here to sum-
marize his convincing  argu-
ments, .. ."

He refers to Kishorlal Mashruwala's
arguments—

“....in support. It is given in
full in the columas of the Harijan-
bandhu. It Is sufficient here to
state that even In the country of
the rulers the decimal coinage has
not been introduced. Public opi-
nion there commands respect and
affects the decisions of the House
of Commons.”

Here in India, we have to see that
public opinion is respected. Have we
told the public that we are going to
introduce this change? Have we
gone before them with this idea that
we are going to have something like
cents. sow paisa ka ek rupya? Why
are you telling them four annas, eight
annas and 12 annas even in the bill?
Why are you introducing these

changes? There is no
for making the changes.

Here, Mahatma Gandhi goes further
and says:

justification

“It will be improper for the
Government to embark upon an
experiment, even though clammed
tv be scientific, yet manifestly
against the immediate interests of
the poor.”

Our country still consists of hund-
reds of millions of people who are
entirely illiterate. The idea of 16
annas has come to stay; the idea of
4 pce hag come to stay; the idea of
man, seer and chhatak has come to
stay, The idea of 16 girah has come
to stay. We must do something for
their benefit, not because it pleases
nur mathematical brains. We know
sufficient mathematics to solve any
difficult problems. It will not be diffi-
cult for us to calculate. I most res-
pectfully submit that you should mot
forget the year 1946 and the greatest
man. You will remember these words
of Mahatma Gandhi and respect
them. Let this Bill be circulated for
the” purpose of eliciting public opi-
nion. Throw out this Bill. These are
my words.

The Prime Minister and Min-
ister of Extermal Affairs (Skri
Jawaharlal Nehru): I must con-
feds I have not quite follow-
ed the arguments in this .case al-
though here and there I have been
present. From what I have fol-
lowed, at least so far as some of the
critics are concerned, it seems to me
that there is a grave misunderstand-
ing, a misapprehension. This is not
merely a question of a new nomencla-
ture. This is not merely a question
of changing something old for the
sake of changing something that is
old. It is » basic approach not only
in regard to coinage, although this
Bill deals with coinage, but with other
matters too, with weights and mea-
mures. We should be coming to this
House later on with a Bill regarding
weights and measures and several
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other connected matters. It is inti-
mately connected, I submit, with the
whole process of, you might call,
Five Year Plan or India’s develop-
ment, whether it is industrial de-
velopment, agricultural development
or whatever it is.

Take weights and measures, Every-
body knows that there is a variety
all over India. There is no unifor-
mity. Everybody agrees that there
has to be uniformity at least, what-
ever the system might be. Take the
seer; there are various kinds. There
must be uniformity. Otherwise, we
cannot have uniform development.
That is to say, we have grown, natu-
rally, not ia a uniform way all over
India in regard to these matters.
We have adhered to the old local
customs and practices. There is no
harm in that except that when you
plan on a big scale, when you go
ahead, all these things come in the
way of that Of course, so far as
any industrial or scientific advance
is concerned, it makes all the differ-
ence in the world as to what your
measures are. In fact, all over the
world, so far as science is concerned,
there is only one measure, that is,
the metric system, even though in
popular parlance something else
may be used. In fact, even in some
of the very very conservative coun-
tries like England,—England is a
very conservative country—they are
being compelled to get out of their
old ruts. Otherwise, it comes in their
way. Take the question of coinage.
Even in our daily transactions, in
everything, because we are used to
wmething, naturally, it is a little
easier for us at the moment. But,
actually it i~ a much more compli-
cated system whether it is your ac-
eounting, your petty shop-keeper’s
accounts or the Accountant General's
or Auditor General's accounts. It
all comes in the way. It comes in
the way much more in your statis-
tical apparatus. Hon. Members may
know that there are machines which
do statistical work. It is something
amazing. We have got what are
called thinking machmes. We have
172 LSD-5

got machines that memorise. We
have got machines which do a work
say in five minutes, a work which it
may take six months to do with a
corps of people sitting down to do
it. All this cannot be done unless
there is some definite system like
the metric system. It is quite im-
possible for a machine to think.
When I say think, it does not ac-
tually think. It only reproduces
what you have told it before. If you
tell it, the machine memorises it
All these advances are held up. In
fact, even in India, we have produced
recently not very complicated ma-
chines, but nevertheless, fairly
good calculating machines. We da
surveys and other things. These
surveys would be tremendously com-
plicated unless we have machines
which memorise and tell us census
surveys, ete.

What I wish to submit to the House
is that in our planning and develop-
ment work, to which we are com-
mitted in a big way, we have to
waopt certain systems and standaras
which, apart from being internationai-
1y recognised, are the easiest for the
purpose. Otherwise, we are held up.
Otherwise, we have to proceed In
two separate grooves of thought and
action. That is, in one compartment
of our life, in our industrial and
other work we do things in one way
and in other smaller things, we do
in another way, which again pro-
duces confusion. Tt is true that
every change involves some initial
difficulty. The fArst thing that I
would like this House to remember
is, i any country «<an be said to
have evolved the metric system, it
is India. It has been the proud pri-
vilege of India, not today but, I
should imagine, about 1500 years
ago or more—no exact date is avail-
able—-to evolve the basic things on
which the metric system has develop-
ed. The very first thing, of course,
was that wonderful discovery of a
genius, the zero sign, sunyae, which
completely changed the whole men-
tal picture of the world as it spread
towards the Arab world and then
towards Europe and other countries
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there. Almost a part of that was,
not exactly the metric system, of
course, as we know it, but the very
basis on which it was evolved, so
that it is essentially an Indian system
in so far as Hs origin is concerned.
It was developed more in other coun-
irles because we became rather
static. It should be our pleasure
and pride to revert to something
which originally saw the light of day
in the mind of an Indian genius or
geniuses. This is a sentimental
argument,

The real thing is that this change
has to come, if 1 may say so, in
every country in the world today.
It cannot escape it. The more you
delay it, the more difficult it becomes.
Because, if things are calculated in
the other way, you have to change
them, convert them and translate
them at every step and that means
not only delay now, but confusion
later.

I do not quite know what papers
have been circulated. This particu-
lar question has been before the
country for a large number of years
There have been all kinds of re-
ports, carefully analysed reports. I
do not know the exact period; 1
know that one of the very first things
that we as a Government had to
consider when we came into the
Government of India, I think it is
nearly 8} years ago, was this busi-
ness. We approved of it as a Gov-
ernment. But, then, as the House
knows, all kinds of trouble took
place. Independence came; there was
the partition and other troubles.
They came in the way. This was
postponed. Now, lately, we have
been feeling, more especially in con-
nection with the Second Five Year
Plan, that if we do not start this
process of change now, because the
process itself will take time—I am
not merely referring to the coinage
but to the other things, but wun-
doubtedly we should go on gradually
with public education and all the
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rest of it; it may take two years,
three years, four years, five years,
for the complete change to come, I
cannot—if we do not start it now,
it will serivusly affect our develop-
mental and plaaning work and im-
pede it in various ways and we
may have to come back, change our
calculations later. It is this that
brought a sense of wurgency apart
from the normal desire to do so.

Now, I can understand very well
some of the sentimental arguments,—
1 do not use the word “sentimental”
in a bad sense because we are all
sentimental in regard to very many
things to which we are attached,
sometimes rightly so—nevertheless
one cannot be swept away by those
arguments when we have to face a
hard problem and when we see that
something is really for the good of
the country, which may really on the
one hand bring a great deal of help
to the country in proceeding on its
way, and on the other, if we do not
it will hinder it

An hon. Member who was  just
speaking said something about con-
sulting the country. As I said, this
is not a new thing, but I must
cunfess that in a matter of this kind,
rather scientific, technical kind, one
does not normally consult the coun-
try. One does not consult the coun-
try, let us say about mathematical
formulae or about the theory of re-
lativity. It is not fair to go about.
We must take the responsibility for
it entirely and explain it to the
country. If we think it is right, then
it is right.

As 1 said, so far the nomenclature
was concerned,—I am dealing with
coinage only—there is the question
of the rupee. Well, the rupee is a
well known term in India, not today
but for a long time past. There is
the pairz, there are other words. Of
course, there is no question of chang-
ing the rupee. For my part—I do
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Shri Jawabarlal Nehru: Of course,
the rupya in Indonesia is worth con-
‘siderably less than our rupee, but that
is a different matter. But, obviously,
the word has gone from India to Indo-
nesia, so that it is not very much a
question of changing the name. The
rupee obviously is firmly established.
In Ceylon youy have the rupee also,
but there, apart from the rupee they
have cents for a long time past. In
fact, when the change came there in

Ceylon, I forget when, but a long
ago, even then, I remember it,
was some talk of bringing it in
but it did not take place. So
submit that from the point of
of getting on the right track in
to all these tremendous developments
in modern technology, science etc., we
should adopt this metric system
which is a product of an Indian mind
original and adapt it.

Mr. Deputy-Speaker: Decimal
Shri Jawaharial Nehru: The deci-
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mal system, you are right, but this
has come out of it.

In regard to nomenclature, we
should eadeavour in so far as is
possible to keep the old Indian
names. I do submit that thig ques-
tion, riewed objectively, s not open
really to argument in the world

today, and we have to face in
change certain difficulties, but the
difficulties will be far greater if the
change comes later, and somehow or
other the change will have to come.

So, I submit that this House should
whole-heartedly adopt this measure.

&

The Lok Sabha then adjourned till
Eleven of the Clock on Friday the
20th July, 1955.



